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BEFORE THE NATIONAL GREEN TRIBUNAL
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[LA.NO. OF 2022

1) P.G.Sethuram,(aged about 63 years)

s/o P.Govindasamy,

14/41, Perandai Kattu Valasu,

Velappa Naicken Valasu (Post)

Vellakoil (via)

Kangayam Taluk,

Tirupur (District) And others Applicant.

The Chairman,

Tamil nadu Pollution Control Board,

76,Mount Road,Guindy,

Chennai-600 032. Andothers ... Respondents.

REPLICATION STATEMENT BY THE APPLICANT

| am Applicant of above suo moto case of OA 231/2021 of NGT(SZ),

P.G.Sethuram, aged about 63,residing at 14/41, Perandai Kattu Valasu,

Senapathipalayam Village, Velappa Naicken Valasu (post) Vellakoil Via,

Kangayam Taluk, Tirupur District .

1) I am the Applicant of the OA 231/2021(S2) herein and as such | am well
acquainted with the facts and circumstances of the case. Hence | am
competent to swear to this Replication statement in response to the
Respondent 4 , the District Collector report and the joint Committee of
the Respondent No.4 reports been filed in the above case with this
Hon’ble Tribunal for the reason | found lot of infraction/false in these
Reports.

2) It is humbly submitted that | am the senior citizen farmer living at the
surrounding inhabitant of the Mines & Crusher Units M/s R.Manoharan
Rough Stone and Gravel Quarry and the crusher units M/s Shree Nidhi
Metal Stone and Metal & M/s Shree Nidhi Enterprises situated at SF
No.722/1,733, 734 & 735/3A of Senapathipalayam village.

3) Itis humbly submitted that still the confusion in cause tittle of the above
OA persists- | hereby refer the Respondent No.5, Mr.Manoharan applied
for new licence who has already committed lot of violation resulting
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huge environmental damages especially to the surrounding people of

the above crusher units as follows:-

)

iii)

The units M/s Shree Nidhi Metal Stone and Metal & M/s Shree
Nidhi Enterprises situated lands at SF No.722/1 & 735/3A have
been sold to new unit M/S ERODE MINES on 27.01.2021 &
29.01.2021 as per registration records attached herewith for the
Hon’ble Tribunal’s perusal & action. The new unit M/S ERODE
MINES has changed the name board and is operating without
consent by more than 1 year from 27.01.2021 to date
(08.02.2022) as per the inspection report dt.23.02.2021 attached
herewith.(P NO.\‘X)/] \9

Hence the existing units owner M/s Shree Nidhi Stone and Metal
& M/s Shree Nidhi Enterprises Mr.R.MANOHARAN,the
Respondent No.5,Mr.R.MANOHARAN has no authority to apply
for CONSENT for operation from 28.01.2021 and has also
extracted huge excess quantity as per Respondent No.4, the
District Collector.(P 02,0

The buyer of the above existing units ERODE MINES has also no
authority to get the consent from the existing units since the
above units M/s Shree Nidhi Metal Stone and Metal & M/s Shree
Nidhi Enterprises are not existing units as per the order of the
Hon’ble Supreme Court dt.10.05.1999 in SPL ( C ) No.13564 of
1998 that existing units are those units who have valid licence
on the date of the judgment of the Supreme Court on
10.05.1999 . Since , the other units are not existing units . So the
new unit/proposed stone crusher should not be located within
the 500 meters in inhabited area. The same norms are strictly
followed without any amendment till date. As per the above apex
Court order the Respondent No.5 could not transfer his M/s Shree
Nidhi Metal Stone and Metal & M/s Shree Nidhi Enterprise to
ERODE MINES which are started after 2006 only and the same is
questioned show cause notice also been sent by to the new unit
ERODE MINES based on the field inspection violation by TNPCB
dt.19.02.2021.

The new units has applied for consent and is withdrawn after
objection from the Applicant & other surrounding people that the

(LB srvsvor



vi)

vii)

viii)

units are not existing unit as per Apex Court & violation as per
TNPCB’s  report  dt.23.02.2021 based on inspection
dt.19.02.2021.(P | |5 )

The Resident within 300 meters Mr.R.Murugesan filed writ at
Hon’ble Madras High Court No0.25144/2021( Pgo) ordered to call
report and action be taken within 12 weeks dt.25.11.2021. But
the Govt Respondents of the above writ are not obeyed the
orders of the Hon’ble Madras High Court not yet heard the
petitioner Mr.R.Murugesan instead the Respondent No.5
R.MANOHARAN & ERODE MINES in the OA 231/2021 of NGT(DZ)
by concealing the lot of violation and Environmental damage to
the surrounding people by an illicit way of using NGT as scape
goat tried to get clearance from the HON’BLE NATIONAL GREEN
TRIBUNAL in a tactical way to report for WP 25144/2021 by
including himself as Respondent No.5 by way of IA 210/2021 in
OA 231/2021 NGT(SZ).

The Applicant filed Public Interest Litigation writ in filing
NO.WP/116422/2021 dt.20.12.2021 is under compliance stage.
The copy of PIL writ is attached in the index to typed set for the
perusal & action of the Hon’ble Green Tribunal.{ PAGE 2)O)

As per B.P. NO.21 dt.31.07.2019 read with B.P.MS NO.4 dated
02.07.2004,B.P. 55,26,8 DT.05.03.2019 ( Pg7) are as follows:-

“No new stone crushers within 500 meters of NH/State High
ways/INHABITATED SITE OR places of public and religious
importance”. By violating the above rule , the Govt officials by
getting bribery certified that there is no inhabitants within 300
meters. Viz., as against law of 500 meters the official while
inspection certified as within 300 meters eventhough lot of
residents are there. In our case also the tahsildar gave false that
the farmers within the surrounding of 300 meters of the above
crusher wunits are taking rest by putting their agricultural
implements. The above Tahsildar Ms.Sivagami arrested while
getting bribery on 27.01.2022 in another case (Attached the
Dinamalar paper news ) (€ 249 )

We hereby give our strong protest for the inspection report to
observe the sound and air quality of the above Crusher units

(WD Ao



dt.11.01.2022. First of all we object to take test after watering of
the dust emission in the ground by the Crusher authorities
before the inspecting officials been overlooked and for testing
sound the crusher used Diwali cracker like blasting purposefully
to get positive report which have been strongly objected by the
surrounding people. ( Pzw‘{The date of observation of above
report by TNPCB is itself is not correct. They came on 11.01.2022
not on 12.01.2022, hence the report is wholly false and careless
report for a livelihood issue of surrounding farmers. By showing
some court order thereby making the illiterate people afraid of
police , TNPCB officials has taken the report which is a false
report. The above mine has done heavy blasting on 03.02.2022 &
09.02.2022 in which our residences are shattering as earth quake.
We have informed the Respondents immediately after blasting
but for no response. Hence the test conducted by the DEE, TNPCB
officials is not true on 11.01.2022 favouring the Crusher units
unlawfully.

Besides that TNPCB report dt.12.01.2022 confirmed that the
above units have been operating without safety devices , green
belt, concreate/thar road around the unit and 15 feet wall during
the inception of the unit from 2006 to till date causing already
heavy pollution damage to the surrounding farmers nearby patta
lands-agricultural crop damage & cattle income loss. Hence it is
prayed that the existing units Shree Nidhi Metal & Stone and
Shree Nidhi Enterprises which have been sold on 27.01.2021 has
no legal authority to apply for license in their name as well as the
new unit ERODE MINES could not get the consent from the above
old units since they are not existing units as ber Hon’ble Supreme
Court order dt.10.05.1999 in SPL ( C ) No.13564 of 1998 since
they were started on 2006 only.

4) It is humbly submitted that the complaint about the above mines &

crusher units to the Hon’ble Green Tribunal itself we have divulged the

following facts:-

By getting bribery by the Govt officials has given false field inspection

reports . There are lot of inhabitants within 300 meters radius of above

units, the mine site is within 50 meter near the PAP canal, surrounding

() fros e



(D

farmers irrigation source lot of “wells” within 300 meters., There are
thousands & thousands of coconut trees, palm trees, moringa trees near
the above units. There is 1 Govt check dam near the above units, The HT
power line is near the above units, within 7.5 meter others patta lands
are there. 3 temples of worship are near the above units.( P75)

Since these violations are not under the purview of the Hon’ble Tribunal
we don’t want to elaborate the same now.

5) Itis further submitted that the following facts of the above illicit mine &
crusher units did the following irreparable loss in the nature of
Environmental damages to our livelihood agriculture , lot of pollutions of
air ,water ,blasting sound and machinery sound causing health hazard.,
6) The following reports of the Respondent No.4, the District Collector of
the above case 231/2021 (SZ) clearly stated and accepted the following
violation leading to environmental damages to the surrounding people:
i) Within 7.5 meters of the mines location/radius others patta lands
are there. The result of this violation our cattle :sheep,goat,cows
etc;, afraid of grazing resulted in heavy income loss. The grass
. growing also reduced by the dust pollution of the crusher unit

which has no wind breakers or 15 feet wall around the above
units creating dust pollution as per the above Govt reports.( P JD’)

ii) In the above report of the Respondent No.4 stated that the above
units are in violation of within 50 Meters of PAP water canal. This
violation caused lot of pollution in the water of the canal used for
agricultural purpose. It flows from the front side from north side
through the mine & crusher to the other south side causing
damage to thousands of coconut trees from north side to south
side. The yield of the coconut trees are very low because of the
polluted crusher water.(P 90\

iiij  The Respondent No.5, Mr.R.Manoharan did excessive quarried
stones & gravels to the tune of 200243 cu.m rough stone and
29864 cu.m Gravel without remzigting seigniorage fee which
exceeds Rs.1.50 crores(approx..)( P ) plus penalty been imposed
Rs.9.36 crores(P NO?"C’)) (Dinamalar newspaper cutting news
dt.04.02.2022 & Dinamani news 05.02.2022-attached herewith)

G2 sy



vi)

(&

The Respondent No.5 concealed 2/3 of the extraction of stones &
gravel and the excess quantity causes damages to our irrigation
source “well” goes beyond our local water level in excess of more
than 20 meters and thus resulted in our livelihood agriculture of
the surrounding farmers is liable for damages to be compensated
by the Respondent No.5.

Surrounding agriculturists irrigation source “Well” goes to low
level because the above illegal mining quantity extraction leading
to far below the average water level table of the Tirupur District
10 m to 15 m and in our area our wells are in the depth of 10m to
13m only. But the above mine has gone to the depth of more than
20 meters by the illegal extraction of the quantity of stones &
gravel as approved by the Respondent No.3, SEIAA, thereby our
surrounding irrigation wells depleted very low level and some of
them become dry.

The Respondent No.4 has submitted report that “ the unit is not
in operation” . It is a false statement the unit has been operating
24 hrs/day till today with full swing by paying nearly 3 lacs for
the month of Dec’2021 Electricity Charges as per the Attached EB
payment statement of the Respondent No.5. Since the unit has
operated during Govt lock down period is liable to pay damages
to surrounding people for the Environmental Impact by
pollution. ( PAGE NO. | 3" EB STATEMENT)

7) As per Respondent No.3, SEIAA-Environmental clearance certificate in
letter No.TN/F.NO.5891/1(a)/EC NO.3903/2016 DT.18.11.2016 (P NO.

)and

the major violation by the Respondent No.5 causing

environmental impact & our livelihood & health hazard are as follows:-

i)

The proposed activity of the Respondent No.5 is extraction of
278721 Cu.m. of Rough stones , extraction of 4830 gravel and
14850 cu.m of weathered formation. But as against this NOC of
the Respondent No.3-SEIAA, the Respondent No.5 extracted
more than that of approved quantity exceeding 200243 cu.m., of
rough stone & 29864 cu.m. of gravel estimate cost
approximately Rs.1.50 crores fee to Govt., and thus irreparable
damage to our “wells” since the depth of mine has gone below
the water table.( P no. 30.2)

L rveshern-
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ii) By the conditions to be complied as per above NOC letter the
Respondent No.3 clearly stated at point no.14 “Depth of
quarrying shall be 2 meter above the ground water
table/approved depth of mining whichever is lesser to be
considered as a safeguard against Environmental Contamination
and over exploitation of resources”. ( P NO.}77 JHence against
this condition the Respondent No.5 extracted the resources by
more than 20 meters below the ground water table causing
irreparable loss to the surrounding farmers source of irrigation
“wells” and thereby their livelihood agriculture & health hazard is
liable for damages.

iii) By the conditions to be complied as per above NOC letter the
Respondent No.3 clearly stated at point no.52 “The quarrying
activity shall be stopped if the entire quantity indicated in the
mining plan is quarried even before the expiry of the quarry
lease period and the same shall be monitored by the District
Authorities. (P NO.)80 ) But the related Govt authorities by
getting unlawful means let it run against this condition are liable
for exemplary damages and answerable to Govt as per the Honble

Suprecourt ruling in in Mahabir Coke [ndustry and another vs. Pollution
Control Board and others AIR 1998 Gauhati 10, SLP was filed before the
Apex Court and the Apex Court in Pollution Control Board v. Mahabir
Coke Industry, (2000) 9 SCC 344, at page 345 held as under :

“We are disturbed to note that the three signatories (their names are: R.C.
Kataria, EE, CPCB; C. Bhaduri, REE, PCB, Assam; and M.C. Choudhury,
EE, CPCB) of the joint inspection report, who are seemingly experts in the
filed had prima facie abdicated their duties while reporting to this
COUT i i so that human beings.......... can have a reasonably
healthy life. When such authorities themselves have shown prima facie
such dereliction of their duties, they must be made answerable for it.
We, therefore, require them to show cause why we should not pass
necessary directions in the matter..... Notice should go to the above three
signatories of the report returnable within 4 weeks.”

Hence the Tahsildar, DD mines dept & TNPCB are
answerable to their false report and pay exemplary damages to
Govt & the inhabitants within 300 meters of the above mine &

Crusher units.
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By the conditions to be complied as per above NOC letter the
Respondent No.3 clearly stated at point no.33 “......... if at any
stage , if it is observed that the ground water table is getting
depleted due to the mining activity ; necessary corrective
measures shall be carried out .District Collector and mining
officer shall ensure this.” (P N0379)But both of them did
delegation of authority and responsibility by just replied to the
people of 3 villages grievance & complaint petitions action
report requested from under officials for action during the last 2
years.
By the conditions to be complied as per above NOC letter the
Respondent No.3 clearly stated at point no.37 “ It shall be
ensured that there is no habitation is located within 300 meter
from the periphery of the quarry site and also ensure that no
hindrance will be caused to the people of the habitation located
near the 500 meter radius from the periphery of the quarry
site.” But the Govt authorities by getting unlawful means has
given false report that there is no inhabitants within the radius
of 300 meter against the truth we lot of inhabitants are living
more than 30 years by paying tax within 300 m and we have
submitted the same to the inspecting authorities been
concealed by them by giving report that the surrounding people
are taking rest after doing farming work by putting their
agricultural implements at this residences.” (P NO.[;o)The
following inhabitants are living with family more than 30 years
by paying tax:
1. Mr.R.Murugesan,kurukkapalyam,
2. Smt.Samiathal,Kurukkapalayam,
3. Mr.Chinnasamy,Velappa Naicken Valasu
4. Mr.A.Kathirvel,Kurukkaplayam,
The following inhabitants are living 500 meters range:
5.Mr.P.Mahesh kumar,Kurukkapalayam
6.Mr.S.Kumaravel,Kurukkapalayam,
7.Mr.Duraisamy,Kurukkapalayam,



vi)

vii)

viii)

(Y

The Respondent No.3,SEIAA has requested to take action
on the above mine & quarry by the letter no.SEIAA-
TN/Complaint/018238/ F.NO.252/2021 Dt.05.03.2021 (P NO)glf)
and to the Member Secretary ,TNPCB,76,Mount

i

Road,Guindy,Chennai “.... for taking necessary action and the
action may be intimated directly to the petitioner and copy
marked to this office” been not obeyed and no action been
taken. The Respondent No.3,SEIAA has requested to take action
on the above mine & quarry by the letter no.SEIAA by letter
No.TN/20772/& 20887 DT.23.09.2021 to the Respondent No.1 (
PAGE NO. Ibé’ ) has also not considered leading to the
malpractices of the Respondent No.5 freely incurring huge loss
of fee to Govt & irreparable loss to the surrounding people.

By the conditions to be complied as per above NOC letter the
Respondent No.3 clearly stated at point no.11 “ The quarrying
operation shall be restricted between 7am and 5 pm”.

( P NO. ]7‘)) But the Respondent No.5 did blasting even during
mid night and operated the crusher machineries 24 hrs/day even
in lock down period despite our repetitive petitions to all Govt
authorities . We have attached herewith the EB statement of the
Respondent No.5 from the inception to 31.12.2021 as DIRECT
EVIDENCE for this violation.

By the conditions to be complied as per above NOC letter the
Respondent No.3 clearly stated at point no.15 “The mine closure
plan as furnished in the proposal shall be strictly followed with
back filling and tree plantation” not followed. (P NO. }78)

By the conditions to be complied as per above NOC letter the
Respondent No.3 clearly stated at point no.26 “Permission from
the competent authority should be obtained for drawal of
ground water ,if any, required for this project.” Is being violated
by drilling 5 no. tube wells more than 500 feet caused depletion
of wateg frgral’%’ur nearby patta land holders agricultural wells. (
P.N(Z).rJ 4 )(Photo copies of tube wells attached) Hence in order
to meet out our agricultural requirements, drinking water
requirements, for watering our cattle we have to dig tube wells
by spending huge amount by the illegal activity of the
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Respondent No.5 is liable to be compensated for the
Environment Impact.
The conditions in bracket of SEIAA in the above NOC not at all
followed and did violation by the Respondent No.5 and Govt
respondents:- No Environmental study(35),Ground water quality
should be conducted once in 3 months(38), Transportation of
materials shall _not _cause any hindrance to the Vvillage
people/Road(35§F.(!I¥12)Respondent No.5 damaged the village
road-by the capture of the vehicle in multiple times with the
interruption of the Panchayat President the issue solved), No
backfiling plan(15), Blasting announcement not proper &
adequate(19),the road should be graded to mitigate the dust
emission(22) , Excessive speed & high level horn sound 24 hrs/day
disturbed our sleep leading to health hazard(23) no rain water
harvesting(25)No proper method of rain water discharge(32), No
bunds or fencing around the quarry(42), No trees around the
bunds & work place(43)

In general 90% of the conditions of the Respondent

No.3,SEIAA has not been followed by the Réspondent No.5 with the help
of Govt Respondents incurring huge Environmental damage & livelihood

,health of surrounding people as per their petition to the Hon’ble National

Green Tribunal.

8) It is humbly submitted that heavy blasting sound & machinery sound

9)

during night during 24hrs/day disturbed our sleep, stress and strain

resulting health hazard particularly senior Citizen , school going children
and college students.These facts have been intimate to the Respondents

by numerous RPAD letters & through emails but for vain as per index to

typed set. No action has been taken blaming each other by sending

letters requesting reports from the under officials.( P NO. 125,125 _149,
p-itk, p.95671

It is humbly submitted that the Respondent No.5 has not follow the
safety devices to control pollution as per the TNPCB inspection date

19.02.2021 causing irreparable damage to our agriculture crops,

thousands of coconut trees and palm trees. (P NO. } {6)
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It is humbly submitted that heavy blasting sound & crusher machinery running
sound 24 hrs/day affect our sleep , our children are crying. The machineries are in
operation during the Corona lockdown period also against the order of the Govt.,
viz., 100% lock down phase :-.

(SC NO.857) (SC NO.564)

Lockdown in 2020 S.N.Enterprises SN Metal&stone
Phase 1 (24 March — 14 April) ....cooevviiininnnen. Rs.1,23,211.00 Rs.83,773
Phase 2 (15 April =3 May).......cccovveiiiiininennnnn. Rs. 89,415.00 72,610
Phase 3 (4-17 May)
Phase 4 (18-31 May) ......cocviiiiviciiiicnicininnnn, Rs.1,22,258.00 1,17,503
Total violation of operation in 2020 Rs.3,34,884.00 2,73,886
Grand total of 2 units violation _in 2020 Rs.6,08,870/-

Lockdown in 2021
April 5-15 June 2021 (Lockdown Phase)  1,55,397.00(April’21) 55,503.00

43,217.00 (May’21) 96,473.00

86,650.00(June’21) 1,18,499.00

Grand total of 2 units violation _in 2021 2,85,264.00 2,70,475.00

Grand total of violation of 2 years by 2 units lockdown -

Operation against |Govt order Rs.11,64.509.00

(As per attached EB Statement)
Total eb payment by Shree Nidhi Metal & Stone from 01.01.20 to 31.12.21 =Rs.30,52045
Total Eb payment by Sree Nidhi Enterprises from 01.01.20 to 31.12.21 = Rs. 36,78,196

Grand total of EB charges paid from 01.01.2020 to 31.12.2021 by 2 units = Rs. 67,30,241

For evidence we herewith attached EB Statement from 01.01.2020
to 31.12.2021(2 years) for the Hon’ble Tribunal’s perusal and action.( P NO.| 8/)

10) It is humbly submitted that our cattle grazing field are within 7.5
meters to 300 meters and while heavy blasting the mine worker is
shouting “go away,go away” then we have to run and evacuate our
sheeps,goats and cows from the nearby field of mine to safety places-
causes stress & strain of the senior citizens health is liable to be

=

compensated by the Respondent No.5.
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11) It is humbly submitted that the sound of machinery of the above
units caused hearing impairment to 2 farmers viz., Sir R.Murugesan and
Sri Arumuga gounder residing within 300 meters of the radius of the
above mine and crusher units.

12) It is humbly submitted that the heavy blasting sound caused
accidents of 2 senior citizen women fell down causing bone fracture is
liable to be compensated by the Respondent.

13) It is humbly submitted that the applicant himself suffered fluctuation
in diabetic due to stress and strain disturbed by the unbearable sound
during entire night as he complaint by numerous representation to the
Respondent No.4, the District Collector is also liable to be compensated
by the Respondent No.5.

14) It is humbly submitted that the Respondent No.5 has sold the crusher
units at SR N0O.722/1 & 735/3A of Senapathipalayam Village as per
Registration records on 27.01.2021 & 29.01.2021 as per attached
records to “M/s Erode Mines” ( P NO.75% )Jand this new unit is operating
from 28.01.2021 by changing the name board and applied for name
transfer.

15) It is humbly submitted that the new unit has applied for transfer of
consent has been objected by us by quoting the Hon’ble Supreme Court
judgment that the units are not existing units “As per the order of the
Hon'ble Supreme Court dt.10.05.1999 in SPL ( C ) No.13564 of 1998
that existing units are those units who have valid licence on the date of
the judgment of the Supreme Court on 10.05.1999, hence the above
units started in the year 2006 onwards could not transfer the consent.

Then the new unit M/sErode Mines withdrew the application for
transfer again. Now the Respondent No.5 tried to get the renewal saying
he is a patta holder eligible for license. But as per the past performance
revealed that he has committed lot of infraction incurring loss of
seigniorage fee exceeding Rs.1.50 crores and penalty been imposed
Rs.9.36 crores( Dinamalar newspaper cutting news dt.04.02.2022 &
Dinamani news 05.02.2022-attached herewith) and by extracting huge
stones against the lease plan causing irreparable loss to the surrounding
people is liable to be compensated. ( P - 2/57)

Tl ciie
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16) It is humbly submitted that the Respondent No.3 has requested to
take action letters of the Applicant of this OA to the Respondent No.1
and 2 become vain due to unlawful means and political pressure as per
the voice recorder confession from the AE Mr.Sathyan during
19.02.2021 field inspection report. We requested a copy of the
periodical inspection reports in lot of letters to TNPCB as per the
Hon’ble National Green Tribunal as follows:

“THE HINDU Chennai: March 23,2020:-

NGT asks TNPCB to inspect Stone crusher units :-

The Southern bench of National Green Tribunal has directed the Tamilnadu

Pollution Control Board to make periodical inspections of stone crusher units to

ascertain whether they are following norms to prevent pollution affecting the

air quality and the health of the neighboring residents.” (P- 106, 10%,111, ISS,IBSJ
Hence we requested last 3 periodical inspection reports to TNPCB but for no

response.

17) It is humbly submitted that field inspection report dt.23.02.2021 on

the field inspection ( P NO.\\ )clearly stated that the above units are
functioning

i) Without safety devices to control environmental pollution,

ii) The unit M/s Erode mines has not obtained consent to operate ( is
operating till date more than 1 year)

iii)  Thus the above report divulged that the Respondent No.5
indulged into violation causing Environmental damage resulting
heavy loss of livelihood of surrounding people.

The Inspection report is attached herewith before the Hon’ble Green

Tribunal for kind perusal & action.

18) Itis humbly submitted the provisions of the Mines Rules,1955 as
below:
The MINES RULES, 1955 : 3 [CHAPTER - IV-A

*29P. Annual returns.—

(1) On or before the 20th day of February every year, the manager of
every mine shall submit to the Chief Inspector annual returns in respect
of the preceding calendar year in Form T.

(2) If a mine is abandoned or working thereof is discontinued over a
period exceeding sixty days or if a change occurs in the ownership of a
mine, the returns required under sub-rule (1) shall be submitted within
thirty days of abandonment or change of ownership or within ninety
days of discontinuance, as the case may be.]
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As against the above Rules the the existing units M/s R.Manoharan
Rough Stone and Gravel Quarry and the crusher units M/s Shree Nidhi
Metal Stone and Metal & M/s Shree Nidhi Enterprises situated at SF
No.722/1, 733 & 734 of Senapathipalayam village bought by the ERODE
MINES is operating with the help of Govt Respondents . The above units
are not an existing unit “As per the order of the Hon’ble Supreme Court
dt.10.05.1999 in SPL ( C ) No.13564 of 1998 that existing units are
those units who have valid licence on the date of the judgment of the
Supreme Court on 10.05.1999"”. Hence the Applicant & the people of 3
villages objected to transfer the consent from the above existing units to
the new unit “m/s ERODE MINES” . Hence the as per the TNPCB'S report
that the application of the ERODE MINES has been withdrawn and not
yet be represented for the above reason of the Applicant. But the
ERODE MINES is operating from 27.01.2021 to till date 08.02.2022
without consent and SEIAA —ENVIRONMENTAL CLEARANCE CERTIFICATE
(NOC) which already expired on 11.01.2022.

19) It is humbly submitted if the TNPCB officials of the Tirupur obeyed
the Hon’ble National Green Tribunal’s direction as per THE HINDU
Chennai: March 23,2020 to make periodical inspections of stone
crusher units to ascertain whether they are following norms to prevent
pollution affecting the air quality and the health of the neighboring
residents the huge damage by the Respondent No.5 in our case would
have to be averted. But the Govt Respondents of this case by
contempt of this Hon’ble Tribunal’s above direction by getting bribery
allowed the above illicit units even after repetitive complaints by the
surrounding people. Hence it is humbly prayed that the Hon’ble
Tribunal may impose exemplary damages to the Respondents who
gave false inspection report and allowing the_above illicit units even
after expiry of lease period to indulge into heavy blasting till date
(12.02.2022) despite tgi’ ir?%‘idiate complaint after blasting by the
surrounding people. (P . Hence the Govt Respondents to this case
are liable to pay exemplary damages equally to that of the Respondent
No.5 to the surrounding people of the above illicit units for the
contempt of this Hon’ble Tribunal’s direction for not conducting the
periodical inspection and thereby the ill consequences of depletion of
natural resources & damages to the surrounding people.

(5 gronoime



20) It is humbly submitted that the following inhabitants /farmers
suffered environmental loss due to the illicit mining violation of huge
excess quantity and no safety devices pollution as per TNPCB inspection

dt.19.02.2021:
1.P.G.SETHRUAM-DAMAGES CALCULATION:-
1) IRRIGATION SOURCE WELL WATER DEPLETION-LOSS OF INCOME
. 4.5YEARS X 100000=450000

2) TUBEWELL & MOTOR EXPENSE DUE TO MINE DEPTH BELOW  Rs. 150000
3) DIABOTIC FIUCTION DUE TO MACHINERY UNBEARABLE SOUND NO SLEEP

STRESS & STRAIN AS PER NUMEROUS REPRESENATION TO THE RESPONDENTS
............ =250000
TOTAL 850000
2) R.MURUGESAN ,KURUKKAPALAYAM
1) IRRIGATION SOURCE WELL WATER DEPLETION-LOSS OF INCOME
4.5YEARS X 100000=450000
2) TUBEWELL & MOTOR EXPENSE DUE TO MINE DEPTH BELOW

150000
3) HEARING IMPEARMENT DUE to HEAVY SOUND 250000
4) Mrs.Annakodi Murugesan bone fracture due to slip of sudden 30000
Heavy blasting sound

4) CATTLE GRAZING FIELD NEAR 7.5 METERS OF THE ABOVE MINE/ CRUSHER
225000
TOTAL 1105000
3) A.KATHIVEL S/0 ARUMUGA GOUNDER, KURUKKAPALAYAM
1) IRRIGATION SOURCE WELL WATER DEPLETION-LOSS OF INCOME
4.5YEARS X 100000=450000
2) TUBEWELL & MOTOR EXPENSE DUE TO MINE DEPTH BELOW

140000
3) HEARING IMPEARMENT DUE HEAVY SOUND FATHER-ARUMUGA GR
250000
4) CATTLE GRAZING FIELD NEAR 7.5 METERS OF THE ABOVE MINE/ CRUSHER
LOSS OF INCOME 225000
TOTAL RS. 1065000

4) R.DURAISAMY, KURUKKAPALAYAM

1) IRRIGATION SOURCE WELL WATER DEPLETION-LOSS OF INCOME
4.5YEARS X 100000=450000

2) TUBEWELL & MOTOR EXPENSE DUE TO MINE DEPTH BELOW

125000
3) Medical expenses-bone fracture to Mother
due to heavy blasting sound slipped down as per medical recard 190000

(=T
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4) CATTLE GRAZING FIELD NEAR 7.5 METERS OF THE ABOVE MINE/ CRUSHER
LOSS OF INCOME 225000

TOTAL

RS. <, 90,000

5) N.ESWARAMURTHY, KURUKKAPALAYAM

1) IRRIGATION SOURCE WELL WATER DEPLETION-LOSS OF INCOME

4.5YEARS X 100000=450000

2) TUBEWELL & MOTOR EXPENSE DUE TO MINE DEPTH BELOW 150000
3) Medical expenses due to stress & strain unbearable sound

No sleep to Mrs.Devi Eswaran 75000
4) Medical expenses due to stress & strain unbearable sound
No sleep to Mrs.Devi Eswaran 75000

5) 300 COCONUT TRIES DRIED DUE TO WELL DRIED 25000 X 300

750000
TOTAL RS. 1500000

21) The Applicant relied on the following judgments:

)

In_Rural Litigation and Entitlement Kendra v. State of U.P (1985 ) 2
SCC 431 the Apex Court ordered closure of some quarries stating
AT for protecting and safeguarding the right of the people to
live in healthy environment with minimal disturbance of ecological
balance and without avoidable hazard to them and to their cattle, homes
and agricultural land and undue affectation of air, water and
environment.”

M.C. Mehta v. Kamal Nath ( 2000 ) 6 scc 213, the Apex Court was of the

opinion that Articles 48-A and 51-A(g) have to be considered in the light
of Article 21 of the Constitution in pollution matters and observed as

under :

(13

....8. Any disturbance of the basic environment elements, namely, air,
water and soil, which are necessary for life, would be hazardous to life
within the meaning of Article 21.

9. In the matter of enforcement of rights under Article 21, this Court,
besides enforcing the provisions of the Acts referred to above, has also
given effect to fundamental rights under Articles 14 and 21 and has held
that if those rights are violated by disturbing the environment, it can
award damages not only for the restoration of the ecological balance, but
also for the victims who have suffered due to that disturbance. In order
to protect life, in order to protect environment and in order to protect air,
water and soil from pollution, this Court, through its various judgments
has given effect to the rights available, to the citizens and persons alike,

under Article 21...7
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Prayer:

It is therefore humbly prayed that the Hon'ble National Green Tribunal may
be pleasad % issue order/direction

i) to shut down the mine and the crusher units in operation without
consent by imposing exemplary damages to the Govt Respondents for
inaction and

ii) To award damages to the affected surrounding people and

iii)  Pass such further order or orders as this Hon’ble Tribunal may deem fit
and proper to pass in the facts and circumstances of the case and thus

AT

P.G.Sethuram
Applicant of OA 231/2021(SZ)

render justice.
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2.31PHASE VOLIAGES
‘avajlable KVAr

088 - RURAL ! VELLAKO!L] Name of the Consumer | M.Selvarani Sanctioned Load? n_._mwm jB2-Kw /3
Distribution Code/Name | 001 - KURUKKATHY bn&m,ww SF.No 735/3A Vellappanaickenvalasu S.N Palayam CT/NONCT CcT
eter ‘
nm.ﬁ Amﬁm_a mx__w__._._..m Mmmwﬁ__m_% :_,__Mowo,_ﬁ_"mm;u Tecording Facllity 2" 1ariff Sub catagory [LM3B / Other industries
Service Number 857 Meter Number 37161 Cungory {
zo[vm’w oty - Govt Office Type [0 THERS/ %
Setvice Status LIVE :
Effected Date 01-12-2017 MMCD As on Date [Re - mwhwowfuﬂs Arreeay
Extry Date 05-12-2017-03:12:31 MCD avadiable forad). ROk ISD avaitable for ad].frefund-Rs -
oot i Mobile Number 9894626062 Zone Detals Rural
Old tariff Solar Roof Top NO
iss VELLAKOIL 33/11KV [Feeder 171708-NATESAN NAGAR FEEDER DT PARAMATHIYARKADU SS1 -
e Monthly Consumption Charge ne_mmom,cz mmﬂm;m
KWH  KWH KVAH = KVAH :
g,w_.&: Reading  Entry End  Stat End  Start MF [Assmt Sanc. Lo o cc  wel %M.ﬂwww PF i rmmarbecmn»aé:nuw Sh : Reading] oo _mh.h
ear Date Date Meter Meter . Meter - Meter Rdng.. Units :Load. Charge ding Charde _ua_._u_q ._.nx Amt. | Em:" iPayment; Rept No Rept Date | Type S eT
Reading Reading Reading Reading H ; g i H i : i i
1212017 13-12-2017 19-12:2017 71000 70161 76170 74687 1.  839.45.06 216457 532765 O 02237613947 65706 8657 0 0308612012172110032:20-12-2017 : Normal LM3B:NonCT.
22018 15022018 16-02-2018 77650 71000 84410 78170 1, 66804596 76.14 81, 433375 011306063 1689.1; 2462.3 3217.2 62687 94 1111350703182000377 107-03-2018 Normal ‘LM3B:NonCT!
312018 2942015 846331 0 92081.2 O METER CHANGED { REASON : Normal-
3/2018 21-G3-2018 02-04-2018 848331 92031.2 | 50.96/Check Reading for Load Change : 45.96-KW —>69,88KW
312018 30-03-2018 21-05-2018 3088 0 0. 1235.2 69, 88 632.93! 784352 O 0 0396043258767 o BPOBSAR2S2240  121-05-2018 !
412018 25-04-2018 21-05:2018 14367  30.88 28699.45 O 200896 O 2450 0 BPOSSAR2S2240  121-05-2018"
5/2018 29-05-2018 01-06-2018  260.74 143.87. 4874.8 69.85; 63.36.89 | 20664.98 0 0 o 2450 33731 o GNINB18043969  18-06-2018 | , :
/2018 27-05-2018 30062018 440,69 260.74. 7198169.88  78.91 1 45707.3 O 411386 O 2450 54693 o GNINB18338864  16-07-2018. 54693 - Normal LM3BICT
712018 25-07-2018 27072018 666,91 440.69 40 9048.8.69.88 8292 57450.88. O 7469.78 0301649 2450 70396 O o GNINB18638854  13-06-2016° 70396
8/2018 25.08-2018 :01-09-2018  846.78. 666.91 40 7194.8:69.85. 68.8.93:: 45686,98 0 o 2450 50542 O o GNINB18982228  14-09-2018: 50542
912018 26-09-2018 02-10-2016 107224  846.78 40, 9018.4:69.88: 79.92.92!! 57266.84  0; 6299.35 2450 . o | PGNINB19350941 16-10-2018 69020
10/2018.27-10-2015 01-11-2018  1337.98 1072.24 1457.92 40110620.6:69.85 76.16.92 | 67497.96 0 6074.62 2450 [ PGNINB19671982  116-11-2018 -
1172018 29-11-2018 01122018 1514.42 1337.98 1650.66 1457.02 40 70576 60.85 4481576 0 6722.36 2450 o PGNINB20026395  19-12-2018
1212018 27-12-2018 31122018 1788.32 151442 19534 165066 40 10956 69,88 69570.6 0 4174.24 2450 79806 ] PGNINB20324990 118012019
112019 02:01-2019 : oad revised due to MD exceeded 2 or more aao 59.88-KW —>82KW -
112018 30-01-2019 01-02-2019 205678 1788.32 2254.21 1953.4. 40/10698.4) 82 | 67934.84 O 0 0i3520.74; 287 0 0 74335 PGNINB20671116  19-02-2019 74335 : Normal et
212019 27022019 01-03-2018 2389.54' 2055.78 262453 225421  40113350.4; 62! 8477504 O 01439275 287 A 0 97124 PGNINB20950682  18-03-2019. 97124  Normal LM38.CT
3/2019 27-03-2019 30-03-2019 2691.01 238954 29601 262453  40:12056.8 82 - 76573.38. 0396167 287 0 83405 PGNINB21253537  116-04-2019. 83405 | iNormal LM3BCT
4/2019 26-04-2019 30-04-2019  3036.52 2691.01 3353.88: 2960.1: 13900.4: 82 85.04.881 88267.54 (0. 35307 0i4563.88 287 0 99232 PGNINB21566176  115-05-2019. 99232 | Normal LM3BCT
5/2019 27-05-2019 27652019 3351.46 3038.52 366263 336386 12517.6. 8210464 .92 - 70486.76 0.18281.95  0:4156.05 2870 0104797 PGNINB21927220  117-06-2019; 104797 | :Normal LM3B:CT
812019 29-06-2019 04.07-2019 3893.85 335146 4294.12 369263 . B2 114 G37767.08 04641023 07087, 85 287 0194135 \PGNINB22278427  118-07-2019 . 194135  ‘Normal LM3BCT
712019 26-07-2019 30-07-2019 42236 3893.85 466384 4294.12 : 9| 837565 022614.26 0 287 PGNINB225887680  :15-08-2019. 113619 : Normal LM3BCT
8/2019 127-08-2019 31-08-2019 4677.43. 42236 5164.49 4663.84 18153.2. 82 98.32.91: 115272.82  0i19596.38 0 287 0143676 :PGNINB22932153 16-09-2019 | 143676 : Normal LM3B.CT
9/2019 26-08-201 02-10-2019  5080.73 4677.43 ] : 16532 B2 984 G| 1049782 01784629 0 2870 0131117 PGNINB23317161  17-10-2019. 131117 : Normal LM3gCT
10/2019 31-10-2018 :01-11-2019 540458 5090.73 5966.12 : 12554 B2100.68 91 79717.8 02232101 O 2870109087 01109067 PGNINB23685527  21-11-2019 21 {Normal LM3BiCT
11/2019 26-11-2019 02-12-2019 56123 540458 6194.44 5966.12 40 8308.8 B2 ©94.8.91  52760.88 O 6858.91 02804290 2870 65294 O 0 PGNINB23978513  16-12-2019: Normal LM3BICT
1212019 27-12-2019 27-12-201¢  5807.64 56123 6516.06 6194.44: 1813.6 B2 89.04.92 ! 75016.35 O 6001.31 0:3908.32. 2870 87796 0 o | PGNINB24319737 i18-01-2020° {iNormal iLM3B:CT
1/2020 31-01-2020 03-02-2020 632293 5907.64 696391 6516.06 40166116 82 91.68.93 10548366 (010548.37 0543518 2870124337 0 0124337 ;PGNINB24735251  20-02-2020° 124337 Normal LM3BCT
212020 28-02-2020 29022020 66959 632293 7373.37 696381 40149188 B2 9753 8111 9473438 0 151575 0 2870117670, 0 1117670, PGNINB25046084 iLM3B;
312020 30-03-2020 30-03-2020 o Previous >§mam=.>so§_ Billed 117670 : 7670 PGNINB25771373
412020 27.04-2020 27-04-2020 710248 66959 7825.19. 872091 5740, 5541 PGNINB25771373
512020 27-05-2020 '31-05-2020 740266 710248 8158.72 7825.1¢ : 6329.26. 2870 89415 PGNINB25771373
612020 29-05-2020 30-06-2020 7809.85 740266 860295 8156.72  40:16287.6 ...% 91.92 .92 01062963 2870122258 PGNINB26185765  :20-07-2020
712020 28-07-2020 30-07-2020 8206.88 7808.85 903923 860285 40158813 82 mm.uum,ﬂ 110084562 0; 5185.78 | 2870114096 A PGNINB26546559  17-08-2020
712020 5207 5038 : 3 OUTINE INSPECTION--METER CONDITION _znwm»r..ﬁmvmn.wmc BY :cbp@Bfae--REMARKS :Meter Condition Normal. Rmnnn xanoﬁm .Fz..o Phase
i ‘Voitages and Currenl.--Motive joad (HP —~Capacitor availabla 1KVAr
8/2020 04-08-2020 iLoad revised due to MD mxommamawo~ more time : 82-KW —>92KW
812020 Nm 08-2020 31-08-2020 ' 853565 6206.88 9464.58 40:15550.8 98747.58 O 0 _ 0 CBP0BGRS1Q1067
9/2020 26-03-2020 :26-09-2020 * 8980,95 B595.65 9888.77 . 15412) 97866.2 0. 5054.31 0 PGNINB27261852  13-10-2020°
1012020 24-10-2020 '31-70-2020  9583.74 8980.9510539.23 40241116 9210072 93 153108.66 0:14069.58 3220 0 PGNINB27486385  :02-11-2020 3B.CT
1112020 26-11-2020 27-11-2020 10259.58 9583.74 11264.4610539.23; 40270336 - 92 97.76.93:171663.36 0 10493 3220 o IPGNINB28079765  :15-12-2020;
1212020 26-12-2020 131-12-2020 11003.9610250.56 12064.64.11264.48: 402077520 92 95.12.93 118907252 0 76917 3220 0 PGNINB28495504  119-01-2021
172021 28012021 31-01-2021 1144357 11003.96 12545.9312064.64  40.17584.4 62 6232 61 | 111660.94 0 1148.81 3220121776 0 PGNINB28784042  17-022021  Normal
2/2021 28-02-2021 :26-02-2021 12060.8111443.5713226.20.12545.93  40:24680.6. 92 91.12.91 '156778.96 O 0 3220167999  © 167999: PGNINB29058807  17-03-2021  ‘Normal
32021 27-03-2021 31032021 1251542 12060.8113732.62 1322629  40.18184.4 92 1024 & 115470.4 0 : 3220137701 O 137701 FGNINB29395028  119-04-2021 5 | iNormal
412021 27-04-2021 30-04-2021 '13044.11 12515.42 14318.82113732.92.  40:21147.6' 1992 .9 1134267.26 . 3220155397 0,155397 .CBPOBBRS1Q{210  117-05-2021: Normal ‘
. I R G e ROUTINE INSPECTION-METER CONBITION FORMAL IRSPECTED BY «chp083ac-REMARKS :METER CONDITION NORMAL METER RECORDS THREE

AND CURRENT.CONSURMPTION REDUCED DUE TO COVID 19 LOCK DOWN AND RESTRICTIONS.--Motive ivad :HF ~Capacitor

5/2021 31-05-2021 07-06-2021 13191.94 13044.11 14482.96 14318.82; | 59132 92 9256 .9 37548.82 O 407.69 02040.18) 3220 43217 O 0: 43217, (CBPOSERS1Q679 21-06-2021° 43217
8/2021 29-06-2021 01-07-2021 13483.81'13191.94 14795.67:14482.96.  40:11674.8 92 98.56.93 | 74134.98 0O 5414.85 0: 38800 3220 86650 O 0. 86650 CBPO9SRS1Q344 113-07-2021 mmmmo
7/2021 28-07-2021 31-07-2021 141486 13483.6115507.07.14795.67. 40265916 92 99.92.93 168856.66 0:13766.13 0:8617.83. 3220194461 O : ‘CBPOY0RS1D426 18-08-2021 . 18655
82021 28-08-2021 28-08-2021 14657.57 14148.616060.51:15507.07. 4020358.8 92 108.8.92 129278.38  022524.72 0:6654.67. 3220161678, O CBPO8SRS1Q732 15-09-2021 . a,_%m i
912021 28-09-2021 01-10-2021 14826.48'14657 57 16249, 56.16060.51. 89! 42903.14 O} 3689.85 0:2320.16; ; .o CBPOBSRS1Q767 16-10-2021 ,
10/2021 29-10-2021 30-10-2021 15347.77 14826.48 16620.06 16249.56 132407.66  0: 8137.66 . 322011505 o 0150557 CBPOBORS1Q395  16-11-2021
1172021 27-11-2021 30-11-2021 15752.01 1534777 17265.99: 16820.06 102676.95 O 6353.82 32201117556 0. 18122021 7194
12/2021 30-12-2021 30-12-2021 16366.48 15752.01 17940.94 17265.99 11156563.38° 0 1598.03 32201169383 0 113-01-2022: 169393
........ Appiication Tracking Collaction Details
Consumer lication |Appil Ent| S Receipt
m”w:umq hwﬂa—&m- nu_wwnw fon UBM. Account Description Amount) z::..vw-
. 089001857(10308908170086] 11-08-2017 [05-12-2017]61962 - Registration Cum Processing Charges, 50/10308911108173120006[11-08-2017
' [0BS001857]10308908170086] 11-08-2017 [05-12-2017/61955 - Estimate Charges 27080/10308910109173120114]01-09-2017
[089001857|10308908170086/ 11-08-2017 |05-12-2017]61909 - Service Connection Charges 500/10308910512173120039(05-12-2017
:088001857|10308908170086] 11-08-2017 |05-12-2017/55101 - Development Charges 9200[10308910109173120114/01-08-2017
089001857|10308908170086] 11-08-2017 [05-12-2017/47603 - Emd For Industrial Scs 27600/10308911108173120006[11-08-2017
1089001857|10308908170086] 11-08-2017 |05-12-2017/47604 - Meter Caution Deposit 2500[10308910109173120114/01-09-2017:
[088001857|10308901180183(30-01-201802-04-2018]61907 - Testing Fees 75[10308911603183120098(16-03-2018;
.089001857]10308801180183] 30-01-2018[02-04-2018/61962 - Reg Cum Pre g Charges 50/10308913001183120074]30-01-201
[089001857(10308301180183]30-01-2018 [02-04-201847603 - Emd For Industrial Scs 14400/10308913001183120074[30-01-201
'088001857|10308201180183[30-01-2018[02-04-2018[55101 - Development Charges 4800[10308911603183120098[16-03-2018:
Miscellaneous m:w Collection mmw : )
i T I e e tnstail [ No of | Instali Recelpt Collection [Coflected
mom”_.m_._cu—”w« z%.ﬂwﬂ Mw_nw mo:m—mn% Aesount Bessipion fimotint }m:»_u»m Install.|Position z:mqu Date Amt
1085001857|0892017189608% 20-12-2017/20-12-2017]47605 - Advance Cc Charge 3 3 1 1 [10308612012172110032[20-12-2017] 8660
1089001857(08220171896070 20-12-2017[20-12-2017|47605 - Advance Cc Charge 90 80| 1 1 [10308612012172110033[20-12-2017, 90
1880018572017 1 07-12-201707-12-201761900 - Miscellaneous Charg 3112 3112] 1 1 [10308910712172120026[07-12-2017] 3112
1089001857|20180315064634264355000600(15-03-2018]15-03-2018(23100 - Cc Charges 2170] 2170 1 1 [10308911603182120100[16-03-2018] 4615
. 1089001857|261853 1607 285148508600000016-03-2018]16-03-2018|61907 - Testing Fees 1925] 1925] 1 1 [10308911603182120100[16-03-2018]  4615.
:08900185720180316073005547806000000(16-03-2018]16-03-2018[61951 - L.T. U.T 200 200 1 1__ [10308911603182120100[16-03-2018] 4615
{08900185720180316073138556853000000(16-03-2018]16-03-2018|61908 - Service Connection Charges 500 500 1 1 [10308911603182120100[16-03-2018] 4615
1089001857(0892018192273% 14-09-201814-09-201846942 - Sgst 188 378 1 0 |PGNINB19087804 24-09-2018 378
108900185703920181822726 14-09-2018]14-09-2018[46941 - Cgst 189 378 1 0 [PGNINB13087804 24-09-2018] 378
1089001857(08920 131 02-01-2018[02-01-2019[61962 - Registration Cum Processing Charges 50 10548 1 1 |PGNINB20324930 18-01-2019] 90354
:089001857]08920181 [02-01-2018]02-01-2019[61907 - Testing Fees 75] 10548] 1 1 |PGNINB20324990 18-01-2019] 90354
089001857|08920181 [02-01-2018[02-01-2019[48100 - Cc Deposit 7800 10548 1 '1__|PGNINB20324890 18-01-2018] 90354
089001857(08920181 [02-01-2015]02-01-2019]62948 - R g off .5 10548 1 1__|PGNINB20324990 18-01-2018] 90354
089001857(08920181 [02-01-2019[02-01-2019/46941 - Cgst 11.25 10548] 1 1 |PGNINB20324930 18-01-2019] 90354
089001857|08920161 [02-01-2018[02-01-2019]46942 - Sgst 11.25] 10548] 1 1 |PGNINB20324990 18-01-2019] 90354
'089001857]05920151 [02-01-2019]02-01-2019]55101 - Development Charges 2600 10548 1 1__|PGNINB20324990 18-01-2019] 90354
{088001857|08920201213 |04-08-2020]04-08-2020/61962 - Registration Cum Processing Charges| 100, 16207 1 1 |PGNINB26546559 17-08-2020] 130303
i089001857|68520261213 |04-08-2020[04-08-2020[61907 - Testing Fees 75| 16207] 1 1 |PGNINB26546559 17-08-2020/ 130303
1089001857|68920201213 |04-08-2020[04-08-2020[48100 - Cc Deposit 6000] 16207] 1 1 |PGNINB26546559 17-08-2020] 130303
{089001857(08920201213 |04-08-2020[04-08-2020/62548 - Rounding Off 5| 16207 1 1 |PGNINB26546559 17-08-2020[ 130303
1089001857|08920201213 04-08-2020(04-08-2020[46941 - Cgst 15.75 16207] 1 1 |PGNINB26546559 17-08-2020] 130303,
[083001857/08520201213 04-08-2020(04-08-202046942 - Sgst 15.75] 16207] 1 1 |PGNINB26546559 17-08-2020] 130303
089001857/05920201213 04-08-2020|04-08-2020/55101 - Development Charges 10000] 16207 1 1 |PGNINB26546559 17-08-2020[ 130303
089001857]08020201328 21-08-2020[21-08-2020/48100 - Cc Deposit 178400[178400] 1 1__|PGNINB27486386 02-11-2020] 358568
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2/2012 (29-02-2012 :06-03-2012

401.3; ERDOBSAR2S52334 :17-03-2012 42588

9017.2: 11643.9: 11401.70 40 8176. 112

;. N3BCT |
312012 :30-03-2012 /02-043072 ° 92216 118583 116438 12 98 9 o PGXCUB223508  18-04-2012: 39605 LN3BCT .
412012 27-04-2012 30-04-2012 9603 94138 120703 11858.3 112, 87.6.86 o2 052012 46521 = Normal LN3BCT .
§/2012:30-05-2012 01-06-2012 99036 9603 12443.9 12079.3 12 756 82 66132 1983.96 18062012

8/2012 30-06-2012 :05-07-2012 102111 9903.6. 12851.1 12443.9 12 67676 67650 6088.5:3¢ 30785 PGXCUB293694 19-07-2012 80785 | Normal LN3BICT :

712012 130-07-2012 31-07-2012 : 104827 10211.1 13196 12851.1 12 712,79 59752 3585.12 PGNCUB565521 18082012 69864  Normal LN3BICT |

Y

82012 i31-08-2012 |

509-2012 10629 104827:.13396.9 13196 12 66.4.73. 32186 5793.4811898.97 . IPGNCUB614368 20092012 43238 Normal LN3BICT |

912012 :30-09-2012 03-10-2012 108401 10625 13654.9 13396.9 112 656,82 46442 1393.262391.76. 3360 53587 | PGNSBI123787  20-10-2012 54031

LN3BICT |

L_Enc__n ,:o mc»m ow..: moAM 11049.7: 10840.1: 13968.6 13654.9 112 632167 46112 12450.24:2928.11: 3472 64962 PGNCUB738959 :18-11-2012 mhmmw.‘

11/201230.11-2012 01.12:2012 111344 11049.7 14067.5 13968.6 112 64.4.85. 18634

© © 0000000000000 coo0000 oo O

. Section Code/Name | 083 - RURAL / VELLAKOIL| Name of the Consumer| RMANOHARAN, ™~ " ] sanctioned Load / Phase [111.2- KW/ 3
Distribution Code/Name | 001 - KURUKKATRY Address [ VN.VALASUKURURKATHYVELLAKOVIL CTINONCT cT
i w__%mmﬂasza Meter With MO recording Facllig| =/ 12t Sub catagory |LM3B/ Other indusries
Service Number 564 Meter Number 6985
Capaciy mm. momm%%hwﬂ%m OTHERS /
‘Service Status LIVE SD As on Date IRs.216590/-
Effected Date 21.03-2007 s “ﬁm“%wwg adi mw% Owner Type NOT AVAILABLE
.,maww. Date 30-14-2014-12:11:41 ) " [SD avallable for ad}.irefund{Rs./- A
ored o Mobile Number 9944425052 Ry o el (8(a
Old tariff lar Roof Top NO ,
5§ . |VELLAROIL 331KV Feeder 171708.NATESAN NAGAR FEEDER _ o7 PARAMATHIYARKADU SS-11
Monthiy Consumption Charge Collection Detajls
Month/: Reading Entry _._Am_.h..“.. Mﬁu "NM..“._I Me_ﬁﬂ M MF _Puuaﬂ.wmzn.m " CC  Wel mﬂommn PF | E A T‘,&cunnn Pirngtiaial "mmmngnm
: | i ! : MD iPF e Demand. . FC { Total AmounE :Tariff:Noj
Year : Date Date W_Mumhmm, . Meter "wwammmﬂu mnnn.” Units “rn.wnm mn__mum...‘ u&mmm Charges: Penalty | Tax Amt. M.‘:o:n Payment : Rept No . Rept Date c o__wn.m..,.._ Type ! i
1212007:31-12-2007 14-01-2008 0 40 2848 1112 O 0 128606 0 111 30 27911, 0 0: 27911 ERDOBYAR1S1256 ;?S.moom 27911 Normal LN3B
. 04-02:2008 O 40 1608 1112 3276 70326 0O 30 8079 0 O 8079 [ERDOSOAR2S667 15022008 8079  Normal LN3BIC
. 01-03-2008 O 40, 2744 1112 37.2.76 12371.8 0 30 1429 0 0 14229 [ERDOSSAR1QYS8  15-03-2008 14229  Normal LN3B.
3/2008 130-03-2008 03-04-2008 0 O 40. 3016 111.2 4688 138502 0O : 0 30 1433 0 0 14363 ERDOBSAR2Q1114  1504-2008 14363 MNormal LN3B!
4/2008 30-04-2008 03-05-2008 : 0 O 40 5952 1112 47.6.95 274494 O 636 -609.961337.47 30 28117 0 0 28117 ‘ERDO8YAR2Q1606  15-05-2008 28117 Normal LN3B
512008 :27-05-2008 28-05-2008  800.5 691.9: [ 0 40 4344 1112 51695 198918 0 596 -477.4 97072 30 20415 o 0 20415 ERDO89AR2S1281  16-06-2008 20415 Normal LN3BCT .
6/2008 26-06-2008 29-06-2008 9232 8005 0 O 40 4908 1112 492.92 225426 O 62 -270.51 11136 30 23418 0 0 23416 ERDOSORS1S77 15-07-2008 28340 Normal LN3B.CT
772008 11.07-2008 115-07-2008 ; : i iName Transfer : DHANDAPANI. R >R MANOHARAN.
7/2008 27-07-2008 31-07-2008 0 40 4080 94 18651 O 672 -368369 91437 30 19232 O | ERDDBIAR15888 16-08-2006 19232 Normal 'LN3B:CT
8/2008 26-08-2008 '30-08-2008 0 40 2752 93 124094 O -80 -198.55 61054 30 12851 0 ERDOBIIA1S534 16-09-2008 12851 Normal LN3BCT
9/2008 26-03-2008 29-09-2008 0 40 584 81 2338 0 964 9344 12147 0 ERDOBOAR2S1220  16-10-2008 4725  Normal
1072008 24-10-2008 0 40 700 - 72 2800 0 78 5503 16751 RDOBOAR1S1509  15-11-2008 5228 :
1172008 25-11-2008 29-11-2008 0 40 4836 74 222042 -31.6 3730.3111206.7 o \ERD0BOAR2S1773 15-12-2008 |
12/2008 31-12-2008 01-01-2009 40 7024 872 32487.8 0 324 628639193871 0 ‘ERDOBOAR2S1641  17-01-2009 3
172009 26-01-2003 03-02-2009 40 6568 72 303446 -44.8 5735131803.99 0 ERDOB9AR2S1763  16-02-2009 37914
212009 28-02-2009 :03-03-2006 40 9104 8 42638 448 1986.4221251 0 ERDO8SAR2S1499  16-03-2000 46493
3/2009 127-03-3008 101-04-2008 40 { 37895 -42.8 5266.08:1803.09: o | ERDOSSAR2S1690  17-04-2009 37895
4/2009 127-04-2009 29-04-2009 40 6100 5320 -28 6417.06 1728.1 0 RDOBIAR2S1358 36320
512009 27-05-2009 29-05-2009 40 8224 0 1906.39:2001.71 0 ERDOBOAR2S1714 15062009 42066
6/2009 127-06-2009 30-06-2009 40 8448 : 0. 2350.84:2076.57 0 ERDOBOAR2S1497  15-07-2008 43638 AN3BLCT
712009 :27-07-2009 31-07-2009 40 11428 53186.6: o”:._mo._ommm:.ﬂm ; 0 ERDOSORS 15946 ‘18-08-2009 67604 LN3BCT |
8/2009 27-08-2009 28-08-2009 40 8772 76.8.72 40703.4. 0 7937.16243203 30 51103 O ERDOBIAR2S938 15-082009 51103 Normal LN3BCT
912009 :27-08-2009 29-09-2000 40 9408, 96160 | 436026 010486.222708.94 30, 56918 0 ERDOB9AR2S1197  15-10-2009 56918 Normal LN3B:
10/2009.27-10-2009 130-10-2008 40 8988 836.68 | 417186 010638.24:2617.864 30 55005 O : ERDOBOAR2S1635  116-11-2009 55005 Normal
1112009 27-11-2009 27-11-2008 40 9560 724193 44407 0 -666.11 30 45958 O  ERDOB9ARIS137S  15-12-2009 45958  Normal |
1212008.27-12-2008 30-12-2008 40 6884 80:94:: 31829.8 0 6366 ......_,_..u.g 32783 0 ERDO89AR2S2074  20-01-2010 32783 Normal
112010 27-01-2010 29-01-2010 40 | 30683 0 -613.66 30 31603 0 ERDO89AR2S1957  15-02-2010 31603  Normal |
212010 127-02-2010 .01-03-2010 40 57003 0 -285.02 : 0 ERDOBSAR1S1330  15-03-2010 59584 Normal |
312010 :27-03-2010 /26-03-2010 40 : 0 : o . ERD089AR2S1907 15042010 46401 _ Normal LN3B:CT -
412010 27-04-2010 128-04-2010 40 0 0  ERDOB9AR1S1841  15.052010 52826 Normal LN3BICT |
5/2010 27-05-2010 127-05-2010 40 0 0 ERDOBOAR2S2025 15062010 50290 Normal LN3B.CT
6/2010 :27-06-2010 |28-06-2010 5161 67476 6527 40 0 0 0 ERDOSORS1S174 15-07-2010. 52727  Normal ILN3BCT |
712010 27-07-2010 29-07-2010 53467, 70666 6747.6 40 o 0 o | [ERDOBOAR2S1450  16-08-2010 52489 Normal LN3BCT -
8/2010 27-08-2010 '31-08-2010 56002 72881 70666 40 0 0 0 | ILERDOBOAR2S326  15-09-2010 38850 ,
912010 27-09-2010 :28-09-2010 _ 5787.3 7672 728811 40 0 318812 30 66981 O 0 0 1510-2010, 66981
10/2010:27-10-2010 '30-10-2010 6097.6; BO05.2 40 0 028705 30 0 0
11/2010:27-11-2010 01-12-2010 6388.4 81774 ; o 015235 30 32004 0 , ERDDB9AR2S2119  15-12-2010 _Norm
12/2010.27-12-2010 30-12-2010 65445 83736 40 7056 112 0 o765 30 38287 0 0 RDO89AR2S2098  18-01-2011 33458 Normal LN3B:
112011 :30-01-2011 01-02-2011 67209 87138 6 40 12152 112 0 30005 30 63041 O 0 | ERDO90AR1S2167 15-02-2011 63041 Normal LN3BICT
212011 27-02-2011 02-03-2011 70247, 9012 4D 9844 112 959.42471.97 30 51941 O [} ‘ERDOS0AR1S2525  15-03-2011 51941 Normal LN3BICT .
312011 27-03-2011 01-04-2011 72708 9517.1 9012 4011128 112 2470051397953 30 83600 O 0 ‘ERDO8YAR2S1914  15-04-2011 83600 Normal LN3BCT .
412011 127-04-2011 30-04-2011 7543, 9774.4 95171 40 7244 112 7980.752172.54 3 .0 0 [ERDO89AR2S2047  16-05-2011 45653 Normal LN3BCT
5/2011 :30-05-2011 103-06-2011 S 77301 90958 97744 40 7152 12 1400.4/1820.52 0 0 RDOBSAR2S2063  15-06-2011 38261 Normal LN3BICT |
6/2011 27-06-2011 102-07-2011 8.3 79089 10188.9 99959 40 5976 12 2330.41573.02 0 o RDOBOAR2S3098  15-07-2011 33274 Normal LN3BICT
712011 :27-07-2011 :27-07-2011 8058.3 10397.9 10188.9 40 6492 112 2219.7.1696.49 0 o RD089AR2S3316  16-08-2011 35656 Normal LN3BCT |
812011 {27-08-2011 126-08-2011 82206 10639.1: 10397.9. 40 7484 112 2566.911961.85: o o | PGNCUB158474 15-09-2011 41229 Normal LN3BCT |
972011 126-08-2011 103-10-2011 3 8407.7: 108813 10830.1. 40 7544 112 2587.9. 1977.9: 0 o | PGNCUB190940 15-10-2011 41566 Normal [LN3BCT -
10/2011.26-10-2011 131-10-2011 8506.3 110447 10881.3 40 4936 112 2153.711304.19 6 o | PGNCUB212240 15-11-2011 - 27418 LN3BCT
11120 2011 101-12:2011 8719.7: 11133.1: 11044.7. 40 2804 112 7862 70331 0 0 . PGNCUB238927 15122011 14800 ALN3BCT
1212014 03012012 8789.8: 11160.4 111331 40 738 112 794.88 0 0  PGNCUB266171 15012012 5492 LN3BCT
.__.No,_wag.o._-uo.MM 01-02-2012 8808.2; 11401.7. 11160.4; 40° 8360 112 [ 0 0 PRNCUB323302 14-02-2012° 43449 iLN3B:CT .
0 0
0 0
0
-
0
o
0
0
0
0
o
0
o
0
0
0
0
0
9.
o

; : o
L.8i2I000.0.0.0.0.2.2.9.0.0,1 QUL 2.9 0. QL0000 0.0 0.9.2.0.0.0 000000 0 O O LeLNIVIDI0I0 0 0. ..

o
o
0
o
o
0 ILN3BICT !
0 .7: 3380 22026 o - ‘PGNCUB813008 8-12-2012 22926 LLN3BCT !
121201231-12-2012 02-01-2013 113236 11134.4 143045 14087 5 12 624 8 41624 20812 )6 3360 49250 i  \PGNCUB828851 21-01-2013 48863 LN3BCT
01-02-2013  11453.2 113236 144585 14304.5 12 54.84 28512 285.121439.86. 3360 33597 0 | PGNCUBS76476 19-02-2013 33507 ‘LN3BICT
22013 28-02-2013 04033013 1154741 11453.0: 14566.9 144565 40 3768 115 556 85 20754 010362 3360 25120 o | [PGNCUB1066291 19-03-2013 25120 b Al
3/2013'31:03-2013 01042013 116535 115474 146967 14569.9. 40 4244 112 64.84 23342 23342117877 3360, 28114 0 28114 PGNCUB1157192 18042013 28114 3B CT
412013 30-04-2013 30-04-2013 118184 116535 148899 146967 40 6596 112 58.8.85 36278 0 18139 3360 41452 0 IPGNSBI406220 19052013 41452 N3B.CT
52013 31-05-2013 31-05-2013 12038 11818.4) 15158.2 14889.9 40 8784 112 55.6.82 48312 1449.362488.07 3360, 55609 0 | PGNCUB1343080  19-06-2013 55609 LN3BCT -
§/2013 27052013 27-06-2013 122284 12038 15468.4 151582 40 7616 112 52861 41888 015079.682848.38 3360 63176 0 | PGNCUB1434005 18-07-2013 3688 LN3BCT .
712013 26-07-2013 29-07-2013 125056 12228.4 15820.8 154684 40 11088 112 532.79 60984 0 3650.043232.15 3360 71235 0 - PGNCUB1511729 14-08-2013 71235 LN3BICT |
8/2013 30-08-2013 02-09-2013 127611 125056 161214 158208 40 10220 112 492.85 56210 0 028105 3360 62381 0 [IPGNCUB1621049 19-09-2013 67885 LN3BICT
912013 27-09-2013 30-09-2013 127801 12761.1. 161496 161214 40 760 8467 4180 26543 3360 8934 o _PGNCUB1717545  18-10-2013 9053 LN3BCT
1012013.30-10-2013 31-10-2013 128566 127801 1637 161488 40 7180 56.78 | 39490 211272 330 47727 0 0 - PGNCUB1828284 18-11-2013 47727 Normal LN3BICT
11/201330-11-2013 02122013 13001.3 120506 164445 16376 40 1668 112 456.64 . 9174 0 2889.81: 60319 3360 16027 0 0 PGNCUB1939799  19-12-2013 16027 Normal LLN3BiCT
12/201327-12-2013 30122013 13157.3 130013 16636 40. 6240 112 51681, 34320 0 13728178464 3350 40837 0 0 PRNCUB1170389 20012014 41190  Normal LN3BCT
0-01-2014 03-03-2014 133173 13157.3 16830 3 40 6400 112 56.4.82 35200 0 1056 1812.8 3360 41420 0 0 . PGNCUB2130541 17-02-2014 41429 Normal LN3BCT
212014 28.02-2014 03-03-2014 13503.4 133173 17045.1 40 7444 112 606,87 40942 0 0 2047.1 3380 46349 O o ‘PGNCUB2237726 19-03-2014 46349 Normal LN3BCT
302014 27-03-2014 02-04-2014 13707.4 13503.4; 173015 40 8160, 112 : 0 2244 23562 3360 52840 0 0 PGNCUB2339645 16042014 53279 Normal LNSBCT
412014 29-04-2014 03-05-2014 ' 13053.4! 13707.4; 17580.4 40 9840 112 74, 0 0 2706 3360 60186 O o . PGNCUB2458507  19-052014 60186 Normal LN3B.CT
5/2014 ¢ | i3 14158 51406 17823, .8 METER CHANGED | REASON : Normal: _
5i2014 31052014 03-06-2014 5157.8 51406 5819.7 8 40 8912 112 5484 49016 O 0 490.1612475.31 3360 0 o {IPGNCUB2566362  :19-06-2014 55341 ~ Normal LN3BICT
6/2014 30-06-2014 01-07-2014 | 51578 6148 7. 40 11048 111.2 624 60764 0 0 B07.543068.58 3360 0 o  PGNCUB2678655 19-07-2014. 67800 | Normal ILN3BICT
712014 26-07-2014 27-07.2014 5434, 64331 40 10032 11120 64. 55176 0 0 0 27588 3360 0 0 : ‘PGNCUB2778250  15-08-2014: 61794 Normal LN3BICT
014 5684.8 6731.6 40 10320 11120 64, 56760 O 0 0. 2838 3360 0 0  PGNCUB2003655  20-09-2014 83468 Normal LN3BCT .
27-09-2014 59428 68719 40 4800 1.2 55.2. 26400 O 0 0 1320 3350 0 0  PGNCUB3014897 17-10-2014 31363 ~ Normal LN3BICT |
10/2014:27-10-2014 30-10:2014 6062.8. 6889.6 40 604 1112 64. 3322 0 0 0 1651 3360 0 [ | PGNCUB3132636 16112014 6958  Normal LN3BICT
11/201426-11-2014 27-11-2014 6077.9° 69093 40 588 1112 84 3234 0 0 3234 17787 3360 0 0 31111451912142001583 19-12-2014 Normal LN3B.CT
121201427-12-2014_30-13.2014 60926 6963.4 40 1940 111.2 802 G 10670 0 0 0 5335 3360, 0 0 31111451401152001339 14-01-2015 ~Normal LM3BCT '
112015 :27.01-2015 " 31-01-2015 61411 71121 40 112. 30492 0 304.92 0 15246 3360, 0 0 31111351702152000237 17-02-2015 35995 Normal LM3BCT |
212015 :28-02-2015 28-02-2015 6279.7. 7350.5 40 2108, 753 0 0 0 27877 3892 o o 1111351903152000780,19-03-2015 62433 Normal LM3BCT .
312015 131-03-2015 31-03-2015 ' 6499.2 75332 40 104. 0 0 0 20358 3892 0 0 1111352004152004011 20-04-2015 46644 - Normal LM3BCT |
4/2015 30-04-2015 03-05-2015 6659.5 7730.5 40 87. | 464566 O 0 O 23228 3892 0 (] 1111351905152000349 18-05-2015 52671 -Normal LM3BCT
5/2015 27-05-2015 127-05-2015 68424 79421 40 7708 1112 86.8.91 480458 O 0 0 24473 3892 0 o 1111351506152000236 15-06-2015 55285 Normal LM3BCT
6/2015 130-06-2015 '30-06-2015 7035.1 8168.6 40° 8284 1112 86191 526034 O 0 0 26302 3802 0 o 1111352007152000157 20-07-2015 59126 Normal LM3BCT :
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712015:25-07-2015 01082015 74706 72422 84239 81686 9136 1112103268 580136 O 0. 64806 32111351708152006041:17-08-2015 64806 :iNormal LM3BCT .
8/2015.27-08-2015 03-09-2015: 7679.1 7470.6 8660.8 84238 40 8340 111.2 52058 0 0 59694 31111351509152007216:15-08-2015 {iNormal LM3BCT |
| 9/2013926-09-2015 27-09-2015 79585 7679.1 89651 86608 40 11176 1112 709676 O 0 78603 :31111351410152000524 14-10-2015 ' iNormal ‘LM3BCT -
10/201526-10-2015 30-10-2015 . 8178 79565 92042 69651 4G 678G 111.2 55753 0 0 62627 31111351711152003245:17-11-2015 Normal :LM3BCT .
1/201526-11-2015 20112015 84292 8178 9479.1 92042 40 10048 1112 638048 0 0 71082 :31111351412152005038: 14-12-2015 Normal LM3BCT - ]
12/201526-12-2015 29-12-2015 . 86748 84202 O7468 94791 40 9824 1112 623824 0 0 69588 :31111351401162003463;14-01-2016 “Normal LM3BCT .
1/2016 25-01-2016 29-01-2016 . 8858.7 86748 9951 0746.8 7356 111.2 467106 O 0 53082 311113515021620012C5: 15-02-2016: Normal LM3BCT .
| 2/2016 27-02-2016 01-03-2016 ;. 019046 88567 103282 9951 13436 111.2 853185 0 0 93619 31111351603162005241:16-03-2016 Normal ;
312016 26-03-2016 27-03-2016; 94533 91946 106275 103282 40 10348 1112 0 [  31111351504162010035:15-04-2016
412016 27-04.2016 27-04-2016 | 97339 04533 100308 106275 40 11224 1112 0 0 31111351705162002769. 17-05-2016
§/2016 26-052016 26-05-2016 . 99823 7339 11218 10939.8 40 9936 111.2 0 0 i 31111351406162019983:14-06-2016 ;
6/2016 27-06-2016 01.07-2016 | 102341 99823 116034 11218 40 10072 1112 0. 0 31111351807162000469: 18-07-2016 ; Normal LM3BICT
7/2016.27-07-2016 29-07-2016 | 10529.1 10234.1; 11963.9 11603.4 40 11800 111.2 0 0 .31111351608162010741:16-08-2016 Normal LM38BCT
8/2016 26-08-2016 26-08-2016 . 10780.5 10520.1 12256.0 119638 40 10416 111.2 0 o . 31111351500162012494/15-08-2016 Normal 'LM3BCT |
912016 26-09-2016 27-09-2016 | 11047.2 107805 12577.9 122568 40 10308 111.2 0 0 | 31111351710162010006: 17-10-2016 ‘Normal LM3BCT
1012016 25-10-2016 27-10-2016 - 11112.4 110472 127009 1257 : ‘ _ 0 - 131111353011162001116 :30-11-2016 ‘Normal LM3BCT
1112016 26-11-2016 30-11-2016 | 111856 11112.4 127098 e 0 31111351712162005336,17-12-2016; 26453 . Normal LM3BCT |
12/2016 26122016 28-12:2016 11491 111956 13217.8 12807 40 0 014631.16 4622, "0 08177 '31111351301172005366113-01-2017: 98177  :Normal LM38CT
112017 27-01-2017 30-01-2017 . 11674 11491 134389 13217.8 40 1112 70483 46482 0 0 92064 24938 3892 53797 0 '31111351602172003797:16-02-2017; 53797 : Normal LM3B.CT
212017 27-02-2017 01-0 119339 11674 137317 134388 40 10396 111.2 89.2 89 - 660146 0 0 0 34568 3802 73363 0 . 31111352003172000366:20-03-2017 . 73363 : Normal LM3BCT
312017 25-03-2017 27-03-2017 : 121132 119338 13017.7 137317, 40 7172 1.2 816.96 455422 0 o 0 24199 3892 51854 0 3111135160417200372916-04-2017: 52285 : Normal LM3BCT
412017 25-04-2017 02-052017 : 123153 121132 14127.1 13917.7, 40 8084 111.2 81.6.97 513334 0 o 95 3802 5793 0 31111351505172012561,15-05-2017 . 57935 :iNormal LM3BCT
512017 27-05-2017 27-05-2017 | 12520.7 12315.3 14340.9 14127.1 40 8216 1112 78896 521716 0 o 0 58810 31111351506172016021:15-06-2017. 58810 :iNormal LM3BCT
612017 30-06-2017 30-06-2017 . 12768.9 12520.7; 146736 143408 40 9928 1112 795.75 ;0 0 0 76846 31111351807172000326,18-07-2017 76846 ::Normal LM3BCT
712017 26-07-2017 28-07-2017 | 13015.7 12768.9 14956.5 146736 40 9872 111.2 81.6.67 0 o 0 - 31111351608172005658 16-08-2017 . 69856 iNormal LM3BCT -
8/2017 26-08-2017 31-08-2017 | 133029 130157 152684 149565 40 11488 111 u,o.;u ] 0 0 ,mw:ﬂ._wgso._qmo%mmmuwom.momW 80646  Normal LM3BiCT -
9/2017 26-08-2017 27-09-2017 ; 135787, 13302.9 152684 40 11032 1112 9492 o : 0 . 131111351310172007128/13-10-2017 77612 Normal LM3BCT
“10/2017:25-10-2017 01-11-2017 | 13757.9 135787 15566.8 40 7168 1112 828,93 e 0 3111135131117200106913-11-2017 | 51830 . Normal .LM3BCT .
14/2047 25-11-2017 28-11-2017 : 13983.7. 13757.9 157506 40 9032 1112 87.2.95 . 573532 0O o 31111351812172002476.18-12.2017 64785 | Normal LM3BCT
12/201726-12-2017 27-12-2017 : 142125 139637 5 150064 40 0152 1112 856 & 581152 O 0 | 31111351701182001972:17-01-2018 65063  :Normal ‘LM3BCT
1/2018 25-01-2018 28-01-2018 ;. 14373 142125 164439 16250.5 40 6420 111.2 83.2.83 40767 0 0 | 31111351702182002215:17-02-2018; 48100 :Normal (LM3BCT
212018 23-02-2018 28-02-2018 | 145635 14373 166957 164439 40 7620 1112 92876 48387 O 0 | 131111351403182001109:14-03-2018; 59433 :iNormal LM3BCT
1312018 26-03-2018 31-03-2018 | 149235 145635 171313 166957 40 14400 111.2114.8.83 01440 0 5204.34 | 31111351604182000270:16-04-2018 107229 : Normal LM3BCT
412018 25-04-2018 01-05-2018 | 15237.5 140235 17486.1 17131.3 40 12560 111, 2108 89 797% 0 PGNING17683687  14-05:2018; 87855 A :Normal LM3B
512018 29-05-2018 01-05-2018 15639 15237.5 17992.8 17486.1 40 16060 101981 013767.13 PGNINB18044505 062018 131605
§2018 27-06-2018 30-06-2018 160121 1563¢ 18415.4 179928 40 14924 | 947674 0 o 3 0103500 PGNINB18338831 8-07-2018. 103590 | Normal LM38CT
712018 25072018 27-07-2018 | 162907, 160121, 167367, 184154 40 11144 1112 04887 707644 O ¢ 03704.47 ‘ . 0 78388 PGNINB18633265  13-08-2018; 78389 ..Normal LM3BCT
8/2018 25-08-2018 :31-08-2018 - 16567. 16290.7. 19046.8 187367, 40 11052 1112 932.8¢ 701802 0 o 0367351 3920 77774 0 77774 PGNINB18978704  114-09-2018) 77774 . Normal LM3BCT
| 9/2018 25-00-2018 02-10-2018 | 17013 16567 195287 190468 40 17840 1112106893 113284 0 ¢ 0585145 3920123055 0123055 PGNINB19336626  115-10-2018. 123055 : :Normal LM3BCT
10/201 17013 201188 19528.7. 40 21208 1112 932 8 1346708 0 O 06898.04 3920145480 0145489 PGNINB1S672030  i16-11-2018: 145489 ::Normal LM3BCT
11201 i 176757 175432 20264.2 201188 40 5300 111.2 96891 33655 0 0 0 18525 3920 39428 0 39428 PGNINB20029411 19.12-2018' 39428 . Normal LM38.CT -
11212018 27-12-2018 31-12-2018 . 18037 17675.7: 20650.7. 202642 40 14452 11121204 93 917702 087078.08 0480026 3920187568 O 0187569 PGNINB20324919  18-01-2019: 187569 : Normal LM3BCT
112019 30-01-2019 31-01-2019 : 185009 18037 21158.8 20650.7 40 18916 111.2 111.2.93 1201166 O 0 0620183 3920130238 O 0130238 ‘PGNINB20671084  19.02-2019; 130238  Normal LM3BCT
22019 127-02-2019 01-03-2019 | 18948.8 18509.G 21629.9 21156.86 40 17556 111.2 9893 1114806 O o 0574553 3920121146 O ‘ . PGNINB20950705  :18-03-2019; 121146 | Normal LM3BCT .
3/2019 25-03-2019 30-03-2019 | 19286.5 18948.8 219952 21629.8 40 13508 857758 0 o 0446204 3920 94158 O PGNINB21242826 15042019 94158 | Normal LM3BCT .
42019 26-04-2019 30-04-2019 | 19682.8 19286.5 22426.6 219952 40 15¢ ..:S 97.6 .92 1006602 O 6 0520451 3920100785 O PGNINB21558418  i14-05-2019: 109785 | :No CT |
52019 27-05-2018 27-05-2019 | 100081 19662.8 22770.9 224266 40 12612 1112 99202 800862 O o 0417931 3920 88186 O PGNINB21927271  17-06-2019° 88186 | LM3BCT
612079 29-05-2019 02072019 ; 20594.1 19998.1 23422.3 22770 4G 23840 111.2 996.91 151384 0 0 0 77442 3020163048 O  PGNING22278968  118-07-2019) 163048 ILM3BCT
772019 26-07-2019 26-07-2019 | 20070.4 20584.1 23820.8 23422.3 40 15052 111.2 99.6.92 955802 O ] 0495401 3920104454  © | PGNINB22588793  15-08-2019) 104454 : Normal LM3BCT .
8/2019 27-08-2019 31-08-2019 | 214006 20670.4 242095 23820.8 40 17208 111.2 99.2.02 1082708 O O 0563854 3920 118620 0118629 ‘PGNINB22624422 16002019 118829 :‘Normal LM3BCT
9/2019 29-03-2019 02-10-2019 : 21860.4 214006 24799.7 242995 40 18307 1112101692 1167892 0  © 06017.96 3920126727 0126727 PGNINB23316911 17-10-2019; 126727 : Normal LM3BCT |
10/201931-10-2019 04-11-2010 | 22239.6 218604 25211.1. 24799.7 4G 15168 111.2103.2.92 963168 0 O 04997.84 3920105235 . 0105235 PGNING23685545  21-11-2019
1112019 26-11-2019 02122019 | 226157 222396 256163 25211.1 40 15044 1112 102.93 955204 O 0 0495497 3920104404 O 0104404 PGNINB23978995  16-12-2019. 104404 : :Normal
27-122019 . 23023 226157 26053 25616.3 40 16292 111.2101.6.93 1034542 0 0 0535121 3920112725 O 0112725 PGNINB24319785  18-01-2020 112725 : iNormal _._smwo._.u
. 1-01-2020 03-02-2020 : 23254.8 23023 263034 26053 40 9272 1112 97.2.93 588772 O o 0311536 3920 65913 O 0 65913 PGNINB24737032 _ 20-02-2020. 65913 :iNormal ‘LM3BCT .
212020 26022020 29-02-2020 | 235425 23254.8 26610.3 263034 40 11508 11121016 91 730758 O 0 0383229 3920 80828 O 'PGNINB25045725  18-03-2020; 80828 | Normal LM3BCT
. 312020 :30-03-2020 30-03-2020 ‘ " igoeE o i15.06-2020; 155283 - :PMC  ‘LM3BCT
| 412020127-04-2020 27-04-2020 | 23825.9 23542.5 26929.4 26619.3 " 0 o 03049.18 o : 156283 | iNormal |LM3BCT :
5/2020 27-05-2020 31-05-2020 ' 24082.8 23825. 27208.8 26929.4 8” 10276 1112 100 wm 652 Nw 0 o 0343763 3920 72610 O 156283 | INormal |LM3BCT
| 6/2020 20-06-2020 30-06-2020 | 24514.8 24082.8 27677.7 27208.8 40 17280 1112 104.92 = 109728 O o 0 56684 3920119316 O GNINB26185693  |20-07-2020] 119316 | iNormal :LM3BCT
712020 28-07-2020 30-07-2020 0 24940 24514.8 281327 27677.7 40 17008 111.2103.6.93 11080008 0 o 0556204 3920117503 O . \PGNINB26546563  |17-08-2020; 117503 | iNormal ‘LM3BCT
: e : ROUTINE | .]m AL TEDB -REMARKS :Meter Condition Normal.Meter Records Three Phase
'B/2020 29-08-2020 31.08-2020 | 253012 2404C 28620.3 281327 40 18048 111.2104.8.93 1146048 0O o 0591399 3920124438 O {18-09-2020; 124439 :Normal ‘LM3BCT :
1912020 26-09-2020 26-09-2020 ; 25757.3 25391.2 200135 28620.3 40 14644 111.2100.4.93 92989.4 O 0 0482622 3920101736 O 0101736 PGNINB27260984  :13-10-2020° 101736 ::Normal LM3BCT
110/2020:24-10-2020 31-10-2020 : 26209.6 25757.3 294932 200135 40 18002 111.2 102.94 1148842 0 0 0592271  3920:124727 [0} 0124727 :PGNINB27484702 i02-11-2020 ; 160479 : Normal LM3BICT |
11112020 26-11-2020 27-11-2020 | 26613.4 262006 209246 204932 40 16152 111.2102.8.94 1025652 0O 0 0530851 3920111794 O 0 111794 ‘PGNINB28079380  :15-12-2020 111794 ; Normal LM3BCT
112/2020 26-12-2020 31-12:2020 : 271132 26613.4 304563 209246 40 19992 111.2102.8.94 1269492 0 0 06527.71 3920137397 O 0137397 ‘PGNINB28495540  18-01-2021; 13 Normal LM3BCT |
112021 28012021 31-01-2021 274412 27113.2 30807 304563 40 13120 111.21016.94 83312 0 o 0 43441 3920 Eﬂm 0 0 91576 PGNINB28783367  117-02:2021, 91576 . Normal LM3BCT
212021 28022021 28-02-2021 | 27952.8 274412 31367.1 30807 40 20464 111.2 99.6.91 1209464 O o 0667232 3 o 0140538 PGNINB20058747  :17-03-2021; 140539 | Normal LM3B.CT
| 312021 27-03-2021 31-03-2021 : 28437.6 27952.8 31889.5 31367.1 40 19362 111.2 97.6.93 1231302 0 ¢ 06328.46 ¢ 0133388 PGNINB29395083 LM3BCT
| 412021 27-04-2021 30-04-2021 286304 284376 32007.7 318895 40 7712 111.2 92.4.93 489712 O o 02611.31 0 0 55503 CBPOSSRS1Q1208 : :
; : - i ROUTINE INSPECTION-METER CONDITION -NORMAL INSPECTED BY chp06SasREMARKS METER CONDITION NORMAL METER RECORDS
512021 0032021 05.06-202 28977 32476 2.4 THREE PHASE VOLTAGES AND CURRENT.CONSUMPTION REDUCED DUE TO COVID 10 LOCK DOWN AND RESTRICTIONS. -Notive joad :HP
N . ; 4 ~Capacitor available (KVAr
512021 31-05-2021 07-06-2021 280768 28630.4 32476.1 32097.7. ¢ mmmm 1112 96.92 679856 O o (/456728 0 0 96473 CBPOSERS1Q678  21-06-2021 ‘LM3gicT
612021 29-06-2021 01-07-2021 | 20246.5 28976.8 32771.3 32476.1 10788 1112 99.2.91 685038 O o 0:3600.19 o 0 76024 CBPOSSRS1Q342 13-07-2021; LM3BCT
712021 28-07-2021 31-07-2021 | 206697 202465 33222.3 32771.3 16028 1112 95.2.94 1074928 O o 05542.64 o 0116955 CBPOSORS1D425 18-08-2021 LM3BCT
8/2021 28-08-2021 28-08-2021 | 30157.6 20669.7. 33718.9 332223 10516 1112 98.8. 98 123926, ” 0 o 06369.58 0 0134216 CBPOBIRS1Q730 15-09-2021. LM3BCT |
i 9/2021 :28-08-2021 01-10-2021 : mEmmm 301576 34033.6 umu._mw 12316 1112 9% o ¢ 014080.08. o 0 86207 ‘CBP08SRS1Q766 ‘,_fo.mcﬁu LM3BCT
110/2021:28-10-2021 '30-10-2021 | 30832.8 30465.5 34407.1 340336 14692 111.2 89 0 o 04822.21 o 0102036 CBPOBGRS1Q393  16-11-2021' LLM3BCT .
141/2021.27-11-2021 30-11-2021 | 31135.5 30832.8 347157 34407.1. 4G 12108 1112 84 . 0o © 03893.04 3 0 84799 CBPOSORS1D1267  18-12-2021 LM3BCT :
142/202130-12-2021 30-12-2021 : 31543.7 31135.5 35120.6 347157 40 16328 111.2 10099 1036828 0  © 05359.14 0 0112962 IA1Q23  13-01-2022 AM3BCT .
i .mnmmmnmamm :ﬁ ﬁ&mmmm.w :..wm.@
e i oliecti fected
= I fpocountDescrprorfamound NS 00| Neber | “Daie | amt
05-07-2008|05-07-2008]23100a - C Arrears | 4924 4924 1 1 |ERDOSORS1STT 15-07-2008| _ 28340
* 26-08-200826-08-2008]23100a - Cc Arrears 739 739 1 1 |[ERDOBSIA1S488 26-08-2008] 739
17-05-2010[17-05-2010/48100 - Cc Deposit | _16230[16230] 1 1 |ERDOSORS1S174 15072010 52727
02-11-2010/02-11-2010/61.521 - E-Tax 21 211 1 1 |ERDOBOAR252088 _ |18-01-2011] 36498
089001564]08920 1173551 04-07-2011/04-07-2011/61.521 - E-Tax 21 211 1 1 |ERDOBOAR2S3088 _ [15-07-2011| 33274
088001564/080204200863 2001-2012/20-01-2012(23100a - Cc Arrears | 309] 30¢| 1 1 |PRNCUB323302 14022012 43442
089001564|2015 10050556536 20956000000]05-10-2015(05-10-2015/23100 - Cc Charges | 6311 6311] 1 1 [31111351410152000524]14-10-2015__ 84914
{089001564|20151229105200474830000000[29-12-201529-12-2015/23100 - Cc Charges | 1158| 1156] 1 1 |3111135140116200346314-01-2016 76857
'089001564|20151228165230105637006000[29-12-2015/28-12-2015(23100 - Cc Charges |  6113| 6113] 1 1 [3111135140116200346314-01-2016] 76857
1089001564]26160421000351857 542000000/21-04-2016|21-04-2016[48100 - Cc Deposit_| 10660[10860] 1 1 |31111351406162019983[14-06-2016] 80941
089001 0181921026 17-05-2018|17-05-201823100a - Cc Arrears | 210] _210] 1 1 |PGNINB18044505 __[18-06-2018] 131605
089001564|08920201293 21-08-2020{21-08-2020{48100 - Cc Deposit | _34890[34890] 1 1 |PGNINB274B4702 __ |02-11-2020] 160479
088001 14-12-2021[14-12-2021/48942 - Sgst 162 324 1 0 |CBPOSORSID1Z67 __|18-12.2021) 86437
10890015¢ 14-12-2021/14-12-2021/46941 - Cgst 162] 324 1 | 0 [CBPOSORS1D1267  [18-12:2021] 86437
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SATTELITE PHOTO SHOWING M/S R.MANOHARAN MINE & CRUSHER POLLUTION:

COCONUT
TREES

RUSHER TO (BLUE LINE) PAP
DAM 434 M WATER CANAL

NO GREEN BELT &
15' COMPOUND
WALL-POLLUTION

1.RED LINE- WATER CHANNEL FLOWS FROM DAM TO POND THROUGH CRUSHER.

(BOTH DAM AND POND WATER IS POLLUTED —~DAM SOUTH SIDE WALL IS DAMAGED DUE TO HEAVY
BLASTING)

3.YELLOW DOTS (10 NOs.) IRRIGATION “WELL” of FARMERS WITHIN 250 M TO 500 METERS.
4.MARKED CURVES ARE THOUSANDS OF AGE OLD COCONUT TREES & PALM TREES.
5.WHOLE VILLAGE OF RAl GOUNDER VALASU IS POLLUTED WITHIN 50 METERS OF POND.
6.ORANGE DOTS (3 NOs) ARE TEMPLES OF WORSHIP.

8.(marked YELLOW LINE )HT POWER LINE 293 METERS FROM SHREE NIDHI MINE & CRUSHER

9.(MARKED CRUSHER BOUNDRY)NO GREEN BELT, NO CONCREAT/THAR ROAD INSIDE & 15’ WALL COMPOUND
AROUND CAUSING HEAVY ENVIRONMENTAL DAMAGE TO THE SURROUNDING PATTA LANDS INCURRING
HEAVY LOSS TO AGRICULTURE & HEALTH HAZARD EVEN IN LOCK DOWN PERIOD.

10. .(MARKED WITHIN CRUSHER BOUNDRY) 5 NOs. TUBE WELLS AS IN SEPARATE PHOTOS DEPLETING THE
WATER SOURCES OF SURROUNDING PEOPLE AGRICULTURAL WATER SOURCE “WELL"
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12-Apr-2006
Consideration Valusfemawnpbmd Qprma: {Market Valug/ehang wHUy. PR Number/(phampil sicuan ada:
Rs. 100,000/ Rs. 3,16,800/- 2175/ 1990
Oocument Ramarks/ .

[ef) ¢m.1, 00, 0004 LOMTAD €M), 5. H0O-IPrav.Doe No 21751890 RefVoi 8D RelFage 111) &MU S BASILILD

s cuend @Hiogad |

Schedule 1 Detalls:
Proparty TypelQangddlsn susmaliun@: Agrcultural Land

Property ExtentiQeng@en aflavgaeomb: 3.17 LJ.€]

Village & Street@yru wpomih Ogem: Senapathipalayam,
Senapathipalayam

Survay No.uey aefe ¢ J3UA, TIVARA, 733, 7332, 734, 73412

Boundary Details:

Bg.0 curbssrd@b. Oyt e Q). §.8 1332 Qpatmauico fkad
Sengunh QU Yg 485 9d (Llldg (G, pragSeBuld g uraf
feoguih QUEED UG 1% 9é [BIdG wu). .o 238 Qpatmadg 8

Schedule Remarks/Qandg efleunh Qgridune @ioueny: §.e4Cau asa
7240 U Qepdtug Lavs pHlung eLdfalsue ufu § eiGea aan 7a7
Cpy QepdGul 25 yoreyd Bamkg Ug 307 yamed (@80G vmpu &6
0D U 317 & Qodg upd aflumd Gereugiongy ¢ ap Ue 317
ienLOfh e g

Schedule 3 Detalls:
Property TypelQengdlen cusnaiun( Agrculural Land

Propenty ExlentiGangdfiar cNarodbemd 010 L).6)
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FIELD INSPECTION REPORT

Field Inspection officer : Tashildar, Kangayam.

Field Inspection date +21.09.2016

Village And survey Nos. : Senapathipalayam R.S.Nos.733/2, 734/2.

Purpose :Senapathipalayam village R.S.Nos.733/2,734/2 situated quarry(Mine)

license renewal extension of 5 years application-field inspection.

Karur district ManmangalamTalukDoor No.1/284,Andankoil , keelpaham village resident of Mr.R.Manokaran
s/o K.K.Ramasamyhave applied for renewal of quarry license for 5 years from the quarry situated at 1.96.5 hec
in Survey NOs.733/2, Hec 1.28.5 in survey No.734/2 for extraction of stones and gravel .For this field
inspection done on 21.09.2016 before Vellakoil Revenue Inspector and Senapathipalayam V.A.O.

KangayamTaluk,Senapathipalayamvillage,survey no.733/2 of land 1.96.5 and survery NO.734/2 of land 1.28.5
hec extended lands are VellakoilSubregistrar office sale deed N0.262/2011 dt.24.11.2011 , Patta No.2014 the
lands are in separate pattas in the name of the applicant and he is in enjoyment of the above lands till date.

At present for license applied lands in survey no.733/2 of land 1.96.5 and survery NO.734/2 of land
1.28.5 hec -renewal license is already given by the District Collector, Tirupur in Na.Ka.381/dt.1309.20211 and is
going to expire on 12.09.2016.

The above lands are not Lower Bhavani and ParambiKulamAliyaru canal irrigation lands and they are not
irrigation source lands. Besides these lands are not land acquisition, Bhoomidhanam, Land regulation scheme
lands.

Besides there are no residents within 300 meters,Natham,approvedsites,smallvillages,constructions . There is
no Temples , public religious important places, No power lines .

Besides, the above land are boundary marked and boundary stones are installed. The applicant paid
Rs.1500/-for licnense in Challan NO.133 dt.19.07.2016 at Tirupur and is remitted at Tirupur State Bank of India.
The chalan is attached herewith.

Hence KangayamTaluk,Senapathipalayam village survey no.733/2 of land 1.96.5 and survery NO.734/2 of
land 1.28.5 hec extended lands Totally 3.25.0 Hec may be given licence to extract ordinary stones and gravel soil
to Shi R-Manokaran,s/o K.K.Ramasamyfor the period of 5 years being recommended and forwarded to the Sub
Colelctor, Dharapuram.

Xxxx(signed)

Tashidar,Kangayam.
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TA,M"J.N‘A;’DU POLLUTION CONTROL BOARD

CONSENT ORDER NO. 1705210412137 DATED: 20/11/2017.

PROCEEDINGS NO.F.2174TPN/OS/DEE/TNPCB/TPN/A/2017  DATED: 20/11/2017

SUB: Tamil Nadu Pollution Contfol Board -CONSENT TO OPERATE -DIRECT -M/s. SHREE NITHI
ENTERPRISES , S:F.No. 735/3A, SENAPATHIPALAYAM villageKangeyam Taluk and Tiruppur
District < Consent for operation of the plant and discharge of emissions under Section 21 of the Air
(Pteventioti atid Control Uf Pollution) Act, 1981 as amended in 1987 (Central Act 14 o 1981)
~Issued: Reg.

Ref: 1. Unit Application No, 10412137 Dated:05.10.2017.
2. IR\No- F.2174 TEN/OS/AE/TPN/2017 dated 15/11/2017.
3. Minutes of 100th DLCCC meetmg held of 15.11.2017 vide Item No. TPN 100-02.

CONSENT TO OPERATE I8 Hereby g}éhted under Section 21 of thie Air (Prevention and Control of Pollution) Act, 1981 as
amended in 1987 (Central Act 14 of 198l-){(l_i"fi}éj‘,iéinaﬂerrefet‘rcd to as “The Act”) and the rules and orders made there under to

The Proprietrix,

MJs . SHREE NITHI ENTERPRISES
SFNo.73SBA; -, :
SENAPATHIPALAYAM Vlllélge
Kangeyam Taluk,

Tiruppur District,

Authorizing the ogcupier to operate the industrial plant in the Ait Pollution Control Area as notified by the Governmen® and to
make discharge of emisgion from the stacks/¢hitneys.

This is subject to the provisions of the Act, the rules and the orders made there under and the tenus and conditions incorporated
under the Special and General conditions siIQ}ﬂét(zd in the Consent Order issued earlier and subject to the spacial conditions annexed.

This CONSENT is valid for the period endihg Maych 31,2019

K. SENTHIL mn-ﬁvlmub;mmul
AYAGAM
VINAYAGAM Dile: ¥012.11.24 1 $:22.02 40530

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
TIRUPPUR NORTI

To

The Proprietrix,

M/s.SHREE NITHI ENTERPRISES,

SF.No: 735/3A, Velappanayakan Valasu, Vellakovil, Kangeyara Taluk, Tirupur,,
Pin: 638111

Copy to:

1. The Comimissionet, KANGEYAM Panchayat Unior, Kangeyam Taluk, Tiruppur District .

2. Copy submitted m.t,he;Mcmbcr Seprelary, f_l'_'mml Nadu Pollution Control Board, Chennai for favour of kil information.

3. Copy submitted th theJCEE<Monitoring; Tamil Nadu Pollution Control Board, Coimbatore for favour of kind information.
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TAMILNADU POLLUTION CONTROL BOARD

SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent hag to be obtained.

Sl Description Quantity Unit
No.
Product Details . ‘
1. | Manufactured Sand | 3900 | ™

This consent to operate is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control

measures/change in stack height has to be brought to the notice of the Beard and fresh
consent/Amendment has to be obtained.

1 Point source emission with stack ;

Stack |Point Emission Source Air pollution Stack height |Gaseous Discharge

No. Control measures |from'Ground |In Nm3/hr

Levelin m
1 DG Set - 82,5 KVA Acoustic 3.66

enclosures with
stack L

11 Fugitive/Noise emission : 7 ’

S1 Fugitive or Noise Emission |Type of emission Qpntr{}]

No. SOUrces meas’urés

1. | DG Set 82.5 KVA Noise Acqustic
1 , Enclosyres

T

3(a). The emission shall nat contain constituents in gxcess of the toleranee‘limits
|'Sl. Parameter

. Toleraﬁéé:jimﬂ _

Annexure enclosed il applicable, I=

3.(b) The Ambient Air in the industrial plant area shall not contain constituents in excess of the tolerancs
limits prescribed belaw. ‘

S1. | Pollyant Time Weighted |Unit ___Tolerauce Limits
e AYERAgE Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area ' Central Govt.)
B Sulphur Dioxide |Annual microgram/m3 - 50 20
(502) 24 hours microgram/m3 80 80
2. |Nitrogen Dioxide | Annual microgram/m3 40 30
(NO2) 24 hours nlicrogram/m3 - 80 80
3. |Particulate Matter | Annual microgram/m3 60 60
(Size Less than |24 hours microgram/m3 100 100
10 micro M) or
PM10 _
4. |Particulate Matter | Annual microgram/m3 40 40
(Size Less than |24 hours microgram/m3 60 60
25 microM)or |
PM2.5
5. |Ozone (0O3) Annual 8 Hours 100 100
24 hours 1 Hour 180 180
vy el 5 SHEUe AHFuw ELLD 2008 6
fo wml R wR £ SNPSUUCL g
.+ .y POLLUTION PREVENTION PAYS" 'SSUED UNDER
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3(c) The Ambient Noise Le

S.J'I

b

..

e e

(B

. SN 7g
TAMILNADU POLLUTION CONTROL BOARD
\E Follutant Time Welghted | Unit Tolerance Limits ]
No. iXYSIREE Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
: area Central Govt.)
6. |Lend (Pb) " | Annual microgram/m3 0.5 0.5
|24 hours microgram/m3 1.0 1.0
17. Carbon o 8 Hours miligram/m3 02 02
Monoxide (CO) |1 Hour miligram/m3 04 04
8. | Ammonia (NH3) |Annual microgram/m3 100 100
i |24 hours microgram/m3 400 400 |
9. Benzgne (CGHQ) Annual microgram/m3 5 5 {
10. |Benzo(O) Pyrene | Annual nanogram/m3 o1 | 01 i
(BaP) I 1
~particulate phase ‘
only ayessd
11, |Arsenic (As) Ai_mnual  nanogram/m3 06 06 \
12. |Nickel (Ni) ;i |Antwal . nanogram/m3 20 20 |

vel in the industrial plant area ghall not exceed the limits prescribed below:

[Limits In L.eq.+dB

lNight Time

[ ResidentialArea

55

Day Time

|45

All units o.r,;ﬁe‘/}.;{{
achiove the'standaft

The accupier shall not change or alter quality or quantity or the rate of emission or replace or alter the

!Q}%t g}i tontrol Iméaswres shall be operated efficiently and continuously $o as to
SHpLEh fibeéd in 81 No.3 above. '

air pollution contré] gquipment or change the raw material or manufacturing process resulting in

change in quality a_ﬁ‘:d}br guantity of emission
The aceupier shall maintalh log book regardi
or any other particulars for ed¢h of the unit ope
working condition which shall be furnished for

The occupier shall at his own cost gel the sam
by the TNPC Board Laboratory once in every

as prescribed.

Any upset condition;in any of the pla
and result in violation of the standards menti
Secretary / Joint Chief Environmental Enginee
Environmental Engltieer of the Board by e-mai

details of such upset condition.

The odcupier shalk*ﬁhlways comply and carryout t
der and from time to tim

Congent OF

Al

Additional Condit}

i The unit shall adliére to the Ambient Air Qual

Board.

2. The unit shall manufacture M-

crushing activity i

onst

the premises.

3, The unit’s activity shall not attract

4. The unit shall'obfdin plan approva

5. The unit shall d

develop green belt i
6. In case of revision of consent fee by the governmen
within onemonth from the date of t

: et and from time e without any neg
per provisions of the Act in case of non compliarice o

anty public complaints.
I from the concerned local body.
n 25% of the total |

s without the previous written permission of the Board

ng the stack monitoring system ot operal ion of the plant
rations of air pollution control systems lo reflect
werification of the Board officials during inspection

ples of emission/air/noise levels collected and analyzed
6 months/once in a year/periodically [or the paramelers

the

nts of the factory which is likely to result in increased emissions
oned in SI.No.3 shall be reported to the Member
r-Monitoring and the concerned District/Assistan
| immediately and subsequently by Post with full

he order/directions issued by the Board in this
ligence. The occupier shall be liable for action as
f any ordet/directions issued.

ity/Ambient Noise Level standards preseribed by (he

sand from crusher dust powder alone. The unit shall not carry outany

and atea.

¢, the unit shall remit the difference in amount
‘ wotification. Failing to re
be withdrain withdiit any notice an

it the consent fee, this consent order will

d further action will be initiated against the unit as per law
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TAMILNADU POLLUTION CONTROL BOARD

GENERAL CONDITIONS

The ocsupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at l¢ast 60 days before the date of expiry of this Consent Order along with all the required

particulars ensuring.{l t:_t_hcre is no change in production quantity and emission.

This Consent is givatiql.)y the Board in consideration of the particulars given in the application. Any
change or alteration, ot deviation made in actual practice from the particulars furnished, in the

agplioatioxl will also be ground for review/variation/revocation of the Consent Order under Section 21
of the Act, !

The conditions imposéd shall continue in forve until revoked under Section 21 of the Act.

After the issue of this order, all the ‘Consent lo Operate’ orders issued previously under Air
(Prevention and Cohirol of Pollution) Act, 1981 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of imspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
contral equipments to ensure compliance. :

The occupier shall ngv.idp-all facilities to the Board officials for collection of samples in and around
the factory at any Ume:

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site,,.

The liquid efﬂueh:t'iﬁﬁ'éiﬁ‘g out of the operation of the air pollution control equipment shall also be
treated in a manner atid to the satisfaction of standards prescribed by the Boatd in accordance with the
provigions of Watet/(Ptevention and Control of Pallution) Act, 1974 as amended.

The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accegs] all time.

In cuge.of any epir‘. dal discharge of emission, the industry shall take immediate action (o bring down
the emission withtithé'l

[1ilts prescribed Ly the Poard.
If applicable, the ocu(;u?ier has to comply with the provisions of Public Liability fnsurance Act, 1991 to
provide immediate réllef in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of thi§ consent does not autharize or approve the construction of any physical structures

or facilities or the uindértaking of any work in any natural watercourse or in Government Poromboke
lands. '

The issuance of this Conseént does not convey any property right in either real personal property or any
exclusive pfivilegés, nor doés it authorize any injury to private property or Government properly or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, tioxious or polluting matter or emissions are being discharged into stream or well or aur
as a result of such di‘ik}l;ar'ge', water or air is being polluted.

If due to any technivlogical improvements or otherwise the Board is of opinion that all or any of the
conditions teferred t above requires variation (including the change of any treatment system, cither in
whole or in patt) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any oé‘ such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case théte is ahy change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 19%1, a5
amended in Form-1 alongwith relevant dosuments of change of management immediately and get the
necessary amendment with renewal of consent arder.

In case there is any ¢hange in the name of the company alone, the occupier shall inform the same with

relevant documents immediately and get the necessary amendments for the change of name from the
Board.
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19 The occupier shall digplay this consent order granted to him in a prominent place for perusal of the
inspecting Officers bf this Bovrd.

K. SENTHIL * Dighsily signad b K SENTHIL
VINAYAGAM Bule ot 124 12048 s
District Environmental Englueer,
Tamil Nadu Pollution Contrnl Board,
TIRUPPUR NORTH
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CONSENT ORDER NO. 1705110412137 DATED: 20/11/2017.

PROCEEDINGS NO.F:2174TPN/OS/DEE/TNPCB/TPN/W/2017 DATED: 20/11/2017

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE — DIRECT -M/s. SHREE NITHI
ENTERPRISES , 8.F.No. 735/3A, SENAVATHIPALAY AM villageKangeyam Taluk and Tiruppur
District - Consent for the operation of the plant and discharge of sewage and/or (rade effluent under

Section 25 of the ‘Water (Prevention and Control of Pollution) Act, 1974 as amended in 1988
(Central Act 6 of 1974) - Issued- Reg,

Ref: 1. Unit Application No. 10412137 Dated:05.10.2017.
2.IR.No: g‘.Zl?‘iTPN/OS/AE/TPN/ZOl‘? dated 15/11/2017, '
3. Minutes of 100th DLCCC meeting held on 15.11.2017 vide Item No.TPN 100-02.

CONSENT TO OPERATE is hereby granted under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974
amended in 1988 (Central Act, 6 of 1974) (heteinafier referred to as “The Act”) and the rules and orders miade there under to

as

The Proprietrix,

M/s . SHREE NETHI ENTERPRISES
SFNo.7353A, .
SENAPATHIPALAYAM Village,
I(angeynm Talik, .

Tiruppur District. :

Authorising the occupier, {o make 1t:l;sﬁhf;mt;’. ofESQWBge and for trade efflient,

5 1.
Lk A8 E

This is subject to'the provisiong of the Act; the rules and (he urders made there under and the terms and conditions incorperated
under the Special and General conditions stipulated in the Consent Order issued eatlier and subject Lo the special conditions anmexed

This CONSENT is vélid for the period ending March 31, 2019

K, SENTHIL m:;l;ynmum.yx_smrk
VINAYAGAM Daid: 101201 14 15:20:98 435 30
District Environmental Englueer,
Tamll Nadu Pollution Control Board,
TIRUPPUR NORTH

To
The Proprietrix,
M/s SHRET NITHI ENTERPRISES,

SF.No: 735/3A, Velappanayakan Valasu, Vellakovil, Kangeyam Taluk, Tirupur.,
Pin: 638111

Copy lo:
I The Comumissioner, K.ANGEYAM-Panchayat Union, Kangeyam Taluk, Tiruppur District .
2. Copy submitted to the Member Seeretaty, Tamil Nadu Pollution Control Beard, Chennai for favour of kind information.

3 Copy submitted to the J,CE_E—Mdniloring, Tamil Nadu Poltution Control Board, Coimbatore for favour of kind information.
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TAMILNADU POLLUTION CONTROL BOARD

SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought. to the
notice of the Board and fresh consent has to be obtained.

SIL Description Quantity Unit
No.

Product Details
1, | Manufactured Sand 1 3900 | T/M

This consent to operate is valid for operating the facility with the below mentioned permitted outlets
for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

Qutlet No. |Deseription of Outlet Maximum daily diécha;fge Point of disposal
in KI.D
Effluent Type : Sewage
% l Sewage l 0.4 _ l On Industrys own kand
Effluent Type : Trade Effluent
1. | Trade Effluent l 10.0 ﬁ . l Recycling to process

The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid dcewn
hereunder.

Buonw oy,
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TAMILNADU POLLUTION CONTROL BOARD
Sl |Parameters - Unit TOLERANCE LIMITS - OUTLETS -Nos
No. ;
Sewage Trade Effluent |
e 1 1
1. |pH - 3.5t % 5509 }
2. | Temperature oC - shall not
exceed 5°C
above the
receiving
water
lemperature o
3. |Particle size of Suspended |- . shall pass
solids 850 micron
ISsieve | [
4. | Toral Suspended Solids mg/l 30 100 B
5. |Toral Dissolved solids mg/l . 2100
(inorganic) L
Qil & Grease L mg/l - 10
7. |Biochemical Oxygen .~ |[mg/l 20 30
Deanand (3 days pt2! o
.| Chemical Oxygen Demand mg/l - 250 .
9. |Chloride (as Clj e |mg/l “ 1000 N
10. | Sulphates (as 904) ' mg/l . 1000 i
11, |Total Rsidual Ehl_o,__&e.. mg/| - 1 .
12._| Ammonical Nitrogen (as N) | mg/l - 50 )
13. |Tatal Kjeldall Nitrogen (as | mg/l . 100
' I A . )
14, |Free Anunoﬂiﬂ‘,ﬁfﬁﬁhﬁ mgl - 5 ! )
I5. |Arsenic (asAs) mg/l - 0.2 B
16. |Mercury (as Hg) mg/| ; 0.01 »
17. |Lead (a3 Pb) ) mg/| - 0.1 B
18. |Cadmium(as Cd) myg/l - 2 _
19. |Hexavalent Chromium (as | mg/I - 0.1
Cr+6)
20. | Total Chromium (as Cr) mg/| - 2 |
21, [Copper(asCu) mg/| . o
22. | Zinc (a5'Zn) o mg/l - 1 R
23, |Selenium (as Seg). mg/l - 0.05 ]
24. |Nickel (as Ni) , mg/l . 3
25. |Boron (as B) mg/l - ]
26. | Percent Sodium % - I W— | (S |
27. |Residual Sodidfri Carbonate | mg/l - R N
28. |C ymude (as CN) X mg/l - 0.2
29, | Fluoride {asi _ |mg/l - 2 o
30. | Dissolved Phosphates(as P) |mg/l - 5
31. [Swlphide (as 8) mg/l . z .+ ok )
32. |Peslicides mg/l - .
33, P.‘hq;)plt@@bniﬁﬁﬁn@ (as  |mg/l " 1
. COHOOHD), vgze %7 e
34, 'ﬁ,udloaqh\ie'h‘i’a éhﬂ‘is a) micro 3 10-7 & e 2006 6
Alpha eptittegs 7 |curie/ml ISSUEG-tHpER o
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Radioactive materials b). micro - ‘ 10-6
Beta emitters curie/mll

B T ]

All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
continuously so as to achieve the standarids prescribed in Sl No.3 above or to achieve the zero licuid
discharge of effluent as applicable.

The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.

o Industrial Cooling, Spraying in mine pits or boiler feed.

h. Domestic purpose.

¢. Process.

The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Axt.

Log book for each of the unit operatiuns of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
¢ffluent quantity and the same shall bs furnished for verification of the Board officials during
ingpection.

The occupier ghall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board ufficials and analyzed by the TNPC Board Laboratory periodically.

Any upset condition in any of the plants of the factory which is, likely to result in increased efffuent
discharge and result in violation of the standards mentioned in S1. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Envirenmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

The vceupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

The vecupier shall develop adequate width of green belt at the rate of 400 numbers of trees pes
Hectare. o

The oceupier shall provide and maintain rain water harvesting facilities.

The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated
into storm water drain at any point of time.

In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions
as laid under.

i). The occupier shall ensure zero liquid discharge of effluent, thereby no discharge of untreated /

treated effluent on land or into any water bodies either inside or outside the premises at any point of
time.

i) The occupier shall operate and maintain the Zero liquid discharge treatmznt comporents
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RD reject shell be

disposed off with the reject management system ensuring zero liquid discharge of effluents in the
premises.

iii) The ocdupier shall operate and maintain the reject management system effectively and recover the
sal\h from the system which shall be reuged in the process if reusable or shall be disposed off as ETP
sludge.

iv) In case of failure to achieve zero digcharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secrétary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
wie Board by, e-mai} immediately and subseqnently by Post with full details of such upset condition.
v) The occupier shall restart the production only aftéf ascertaining’thiat the Zero discharge ireatment
system can perform effectively for achisving zero discharge of effluents.

Additional Conditions:

S &A% SO FLLD 2008 2,
& SUPMISLILLCL

ISSUED UNDER

RICHT ™0 INFORMATION AC" 7%
POLLUTION PREVENTION PAYS

SR GHMTICIN oymIemINdES | LIDID HIniiemio eIV e |

5




TEM LR

<=7
TAMILNADU POLLUTION CONTROL BOARD

I. The unit shall treat Sewage through septic tank followed by dispersion trench arrangement,

2. The unit shall treat trade effluent and reuse the treated water in the process.

3. The unit shall manufacture M-sand from crusher dust powder alone. The unit shall not carry out any
crushing activity in the premises. ,

4f The unit shall dispose the solid waste then and there without accumulation for further beneficial use
if any.

5. The unit shall not invite any complaint from nearby public.

6. The unit shall develop green belt 25% of the tota] land area,

7. The unit shall provide rain water harvesting fucilities within the premises sd as to recharge the
ground water in that area,

8. The wnit shall obtain plan approval from the conoerned local body.

9. In case of revision of consent fee by the government, the unit shall remit the difference in amount
within one month from the date of notification, Failing to remit the consent fee, this consent order will

be withdrawn without any notice and further action will be initiated against the unit as per law.

K, SENTHIL Dighaky signed by K SENTHI,
VINAYAGAM ﬁwfgev:ﬂuli‘l.lt 152355 40530
District Environmental Engineer,
Tamil Nadu Pollution Control Board,
TIRUPPUR NORTH

BB Duyn & 20085 &
S0 uprialue L

ISSUED UNDER

RICHT 70 INFORMATION ACT 2005

POLLUTION PREVENTION PAYS o
DIBHLD- HNUICDID uiIcwinzde | LDID GniiomL eumpo i |

6



6

o

it

FR——

D )

apanibbs iy
i Vb na Lo

b\ | /4
TAMILNADU POLLUTION CONTROL BOARD

GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent.

This Consent is issued by the Board in cansideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the ingpecting officer shall

record the details of the observations and instructions issued to the unit at the time af inspectior. for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance. .

The occupier shall provide all facilities to the Board officials for inspection and vollextion of samples
in and around the factory at any time.

The accupier shall digplay the flow diagram of the sources of effluent generation and pollution control
systems provided af, the ETP.site, ., |

The solid waste such as sweepings, wastage, p'ackage, empty containers, residues, sludge including
that from ait pollufion centrol équipments collected within the premises of the industrial plant shall be
collected in an earmarked area anid shall be disposed off properly.

The ocecupier shall collect, treat the solid wastes like food waste, green wasle geiterated frort the
canteen and convert into organic compnst, '

The occupier shall segregate the Hazardous waste from other solid wastes and comply i accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

The occupier shall maintain good house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted inta the
tade effluent collection system only and shall not be allowed to find their way in storm drains or pen
areas.

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least | m above the Ground level (if applicable).

The occupier shall furnish the following returns in the prescribed formats to the concerned District
office regularly.

a) Monthly water consumption returns of each of the purposes with water meter readings in Form-1 on
or before 5th of every month.

b) Yearly return on Hazardous wastes generaled and accumulated for the period from 1st April ta 31st
March in Form—4 before the end of the subsequent 30th June of every year (if applicable).

¢) Yearly Environmental Statement for the period from 1st April to 31st March in Farm ~V before the
end of the subsequent 30th September of every year(if applicable).

if applicabie, the oceupier has to comply with the provisions of Public Liability Insurance Act, 1991 to

provide immegiiate relief in the event of any hazard to human beings, other living craatures/plants and
properties while handling and storage of hazardous substances. '

The issuance of this consent does not authorize or approve the construction of any physical structures

or facilities or the undertaking of any work in any natural watercourse or in Govertment Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws ot regulation.
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20. The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being palluted.

iy 2L If due ro any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, cither in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

22, o case there is any change in the counstitution of the management, {he occupier of the new
management shall file fresh applicntion under Water (Prevention and Conlrol of Pollution) Act, 1974,
as amended in Form-II alongwith relevant documents of change of management immediately and get
the negessary amendment with renewal of consent order.

235 In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

24,

The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

K. SENTHIL Digitally signed by K SENTINL
WINAVAGAM

VINAYAGAM Data: 20120124 182411 40830
District Environmental Engincer,
Tamlil Nadu Pollution Control Board,
TIRUPPUR NORTH
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ABSTRACT

TNPCB - Relaxing 1 KM distance criteria for the existing and new stone
crushers in the state of Tamil Nadu - Orders issued — Reg.

B.P. No. 21 Dated 31.07.2019

Read: 1. B.P. Ms. No. 4 dated 02.07.2004

2. B.P. Ms. No. 55 dated 06.10.2005

3. B.P. No, 26 dated 30.07.2018

4, B.P. No, 8 dated 05.03.2019

5. Board Resolution No. 277-1-7, dated 24.4.2015
8.

Board Resolution No. 278-1-6, dated 22.7.2019

The Tamil Nadu Pollution Control Board vide B.P. Ms. No. 4 dated 02.07.2004
(read with B.P. Ms. No. 55 dated 06.10.2005), has issued norms for the location of
stone crushing industries. The highlights of the norms for New / Proposed Stone
Crushing units are as follows:

+  No new / proposed stone crushers should be located within 500 metres from
any National Highways or State Highways or inhabited site or places of public
and religious importance.

+  The minimum distance between new / proposed stone crushers should be 1
KM to avoid dust pollution influence of one over the other.

< Green Belt Development: The stone crushing units shall provide adequate
green belt cover around the periphery as suggested by the Board depending
on site and meteorological conditions.

¢ The stone crushing units should provide dust containment and dust
suppression systems suggested by National Productivity Council and should
also adhere to the recommendations furnished in the NEERI report.
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River sand is the essential material for the construction activities. Extensive

I!

use of river sand as fine aggregate in the construction works results in scarcity of
river sand. Further, indiscriminate mining of sand affects the river ego system and
lowers the ground water table. Therefore, the Government is now encouraging the
use of M-Sand in construction in place of river sand. M-sand is manufactured by
crushing of blue metal jellies either in stone crushers as an extended facility or in
standalone M- Sand units. In order to regulate the activities of M- Sand units, the
Board vide B.P. No. 26 dated 30.07.2018 has issued guidelines for M-Sand units.

Stone Crushers Associations have made representation to the Hon'ble
Minster for Environment that the norms for maintaining 1 KM distance from crusher
to crusher shall be waived off so that the existing crushers can go for expansion to
manufacture M-Sand in addition to the existing consented production of blue metal
jellies and new crushers can be permitted so as to meet the demand for supply of
blue metal and M-sand for construction activities.

In order to sort out the issue, a meeting was convened by the Hon'ble Minister
for Environment with the Principal Secretary to Government; Environment & Farests
Department & Chairman, TNPCB, and Member Secretary, TNPCB. After detailed
discussion, it was decided to re-examine the 1 KM distance criteria mentioned in thé
B.P Ms No. 4 dated 02.07.2004 in view of the latest development in pollution control
technologies, the present demand for construction materials and difficulties faced by
the entrepreneurs to find suitable site.

In this regard, a proposal was placed before the Board. The Board vide
circulation No. BM/CA/04/2019, dated 01.03.2019 has resolved to approve the
proposal and to issue guidelines for the existing consented stone crushing units.
Accordingly B.P. No. 8 dated 05.03.2019 was Issued by the Board by issuing

following guidelines for the existing consented stone crushing units:
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+  The existing consented stone crushing units shall be permitted to increase
their production along with or without M-sand production unit, such units shall
comply with all the norms as prescribed in B.P. Ms. No. 4 dated 02.07.2004
(read with B.P. Ms. No. 55 dated 06.10.2005) except 1 KM distance criteria
from crusher to crusher.

«  The stone crushing units shall meet Ambient Air Quality standards at all times.
The suspended particulate matter (measured between three metres and ten
metres from any processes equipment of stone crushing unit shall not exceed
600 microgram per cubic metre) from a controlled isolated as well as from a
unit located in a cluster should be less than 600pg/m®.

« The Standalone M-Sand units (within / outside stone crushing unit) shall
comply with all the norms as prescribed in B.P. No. 26 dated 30.07.2018
except the distance criteria as prescribed under A-ll of said B.P.

« The stone crushing units & M-Sand units shall not store raw materials &
products of more than one month capacity and all the open storage should be
properly covered with Tarpaulin to avoid dust emanation due to wind action.

The Board has also approved the proposal to re-examine the 1 KM distance
criteria for the new stone crushers by conducting a study through a reputed
institution like NEERI.

The above subject matter was again discussed in the meeting held with
Hon’ble Minister for Environment at TNPCB Head Office on 6.3.2019. In the meeting
it was discussed that the stone crushing units are now adopting latest technologies
for dust suppression. In view of the establishment of M-Sand unit as integral part of
stone crushing unit, they adopt spraying of fine water mist through special nozzles
which suppress the particulate matter emission. In view of the above, it was decided
to re-examine the 500 metre distance criteria fixed for the stone crushers from
Habitations, NH (or) SH through a detailed study.
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Considering the above, the Board vide proceeding No. TNPCB/O&G/F.
4792/2019/Stone Crusher/dated 07.03.2019 has constituted a technical expert
Committee comprising of officers from TNPCB, NEERI and NPC. The Terms of
Reference for Committee is as follows:

«  The Committee shall study the performance of existing stone crushers (cluster
and isolated) with M-sand unit and without M-sand unit.

» The study shall focus on the air pollution control measures, dust suppression
systems, green belt development, dust influence to the nearby habitations,
National/State Highways.

+  The Committee shall furnish its recommendation on the minimum distance
criteria to be maintained between crusher to crusher, NH and SH, Habitations
for the existing stone crushers and for the proposed stone crushers.

+ The Committee shall suggest pollution control measures to be adopted by the
units.

+ The Committee can engage the service of TNPCB laboratories for carrying
out AAQ survey.

The Committee shall furnish its report with 10 days.

Committee Report

The committee has carried out a detailed study in the existing stone crushers
on air pollution control measures provided and the ambient air quality in the vicinity
of the crushers. AAQ survey was conducted in single stone crusher and cluster of
stone crushers located in Kancheepuram, Tiruppur, Thiruvannamalai and Madurai
districts. The committee has also gone through the guidelings issued by other
SPCBs. After detailed study, the Committee has given the following
recommendations.
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s The minimum distance of 1 KM between New / Proposed crushers as
prescribed in the B.P. Ms No.4 dated 02.07.2004 may be dispensed with.

!!

»  The stone crushing units shall meet Ambient Air Quality standards at all times.
The suspended particulate matter (measured between three metres and ten
metres from any processes equipment of stone crushing unit shall not exceed
600 microgram per cubic metre) from a controlled isolated as well as from a
unit located in-a cluster should be less than 600ug/m®,

. The crushers may be encouraged to establish nearby quarry site so as to
avoid transportation and to reduce air pollution.

« All the existing and the new crushers shall provide air pollution control
measures as suggested by National Productivity Council, NEERI and Board
circular as mentioned in this report.

« A detailed scientific study may be taken-up again through a reputed technical
institution like NEERI. Based on the detailed study the minimum distance to
be maintained from inhabited site, National Highway, State Highway, Places
of public and religious importance may be decided. Until such time, the
existing distance norms (500 metres from NH and SH, Habitations) as
prescribed in B.P. Ms No.4 dated 02.07.2004 may be continued.

The Committee report was placed before the Board in the meeting held on
24.4.2019. The Board vide resolution No. 277-1-7 has stated that ‘The Board has
gone through the Committee Report and had a detailed discussion. The Board has
observed that dispensing of the minimum distance of 1 KM between New /
P}opose.d stone crushers may lead to mushrooming of crushers which will have dust
pollution influence of one over the other and may have impact on the surrounding
environment. At the same time, the supply of blue metal is also to be ensured for the
development of construction industry. Hence the Board has instructed to conduct 8
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further detailed study to identify the notified areas and furnish a report so as to

Ii

examine the relaxing of distance criteria of 1 KM from crusher to crusher of those
notified areas only”.

In this connection, the Board vide letter dated 3.5.2019, has addressed CSIR-
NEERI, Taramani to furnish proposal to take-up the detailed scientific study and give
its recommendations on the distance criteria and dust control measures to be
provided by the stone crushers. The CSIR-NEERI vide letter dated 29.5.2019, has
submitted a proposal to carry out a detailed study with project duration of 6 months.

In the meantime, meeting was convened by the Hon'ble Minister for
Environment with the Member Secretary. In the meeting it was instructed that a
decision should be taken at the earliest on the 1 KM distance criteria so as to permit
the new stone crushers to meet the M-sand demand for the construction projects in
the State. In view of the above the following are submitted.

The subject was discussed with the Senior Officers of the Board on
28.5.2019. TNPCB has no power to notify the areas for establishing the stone
crushers. The notification of land use shall be done by the competent authority (i.e)
CMDA and Director of Town and Country Planning. With respect to relaxing the 1
KM distance from crusher to crusher, it is opined that the MoEF&CC, Gol has
prescribed standards for the stone crushers in the Environment (Protection) Rules,
1986, as follows:

For control of suspended Particulate Matter — The standards consists of two parts:

i.  Implementation of the following pollution control measures:
a) Dust containment cum suppression system for the equipment.
b) Construction of wind breaking walls.
¢) Construction of the metalled roads within the premises.
d) Regular cleaning and wetting of the ground within the premises.
e) Growing of a green belt along the periphery.
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ii.  Quantitative standard for the SPM
The suspended particulate matter (measured between three metres and ten

metres from any process equipment of stone crushing unit shall not exceed
600 microgram per cubic metre) from a controlled isolated as well as from a
unit located in a cluster should be less than 600 microgram per cubic meter.

When the units meet the standard of suspended particulate matter 600 pg/m® in the
ambient air at 10 metres from the process equipment, there will not be dust pollution
influence of one over the other. To meet the above standards, the stone crushers
shall provide adequate air pollution control measures.

Further, as per the existing guidelines, no new/proposed stone crushers should be
located within 500 metres from any National Highways or State Highways or
inhabited site or places of public and religious importance,

Therefore, considering the M-sand demand for which new stone crushers are to be
allowed, and at the same time without compromising the environmental quality, the
distance criteria of keeping minimum 1 KM distance between new/proposed stone
may be dispensed.

in view of the above the following proposal is submitted to the Board for
consideration.

1. The minimum distance of 1 KM between New / Proposed crushers as
prescribed in the B.P. Ms No.4 dated 02.07.2004 may be dispensed with, This
relaxation is also applicable to the existing stone crushers and the M-Sand
units.

2 The stone riishing units éh‘a-ll meet Ambient Air Quality standards at all times.
The suspended particulate matter (measured between three metres and ten
metres from any process equipment of stone crushing unit shall not exceed
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600 microgram per cubic metre) from a controlled isolated as well as from a

unit located in a cluster should be less than 600pg/m?®.

3. The crushers may be encouraged to establish nearby quarry site so as to
avoid transportation and to reduce air pollution.

4. All the existing and the new crushers shall provide air pollution control
measures as suggested by National Productivity Council, NEERI and Board
circular as mentioned below:

Recommendation given by National Productivity Council

* Dust containment system comprises of building enclosures over the major
dust emission sources so as to contain the dust within the housing.

* Enclosures to be constructed of G.I. sheets (1.66 mm and 1.25 mm thick)
and supported on angle structures so that it can withstand strong wind.

* Wherever there is a persistent of wind speed is blowing in particular direction
or high wind speed in a particular sector/directions construction wind
breaking wall or net in such a way that it will bring down wind speed by 90%.

* Roof to be given a gradual slope / curvature so as to prevent accumulation of
water,

*  Material transfer point such as hopper bottom / product unloading conveyor
to be covered suitably to prevent dust release into the atmosphere.

* Locations where complete enclosures are not possible such as openings in
Jaw crushers side and bottom, are to be covered suitably (Gl sheets / rubber
flap or any other material) to prevent dust release into the atmosphere.

*  Telescopic chutes are to be provided at product unloading conveyor to
prevent dust release into the atmosphere during free fall off material from
height. These chutes can be adjusted in length according to size of the heap.

76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
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Openings in the enclosures over shafter, motor driver, conveyor belts etc.,
are to be covered with rubber flaps (Wherever possible) to prevent release of
dust.

Openings fitted with doors are to be provided for inspection and access in the

enclosures

Paving of all the roads inside the crushing units and transport areas to avoid
re-entrainment of dust into the atmosphere

All fine dust other than aggregates need to be collected below the ground
level or completely covered to avoid blow away of fine dust which suspends
in air for longer time and behaves like gas.

Dust generation from material transfer points is quite substantial. Therefore
dust suppression system shall be provided in these points. Dust suppression
system, comprising of spraying of fine water mist through special nozzles. It
should be carried out over the dust generation sources to suppress the dust
cloud.

Recommendations given by NEERI

-

Periodical cleaning of water spray nozzles should be carried out to avoid
choking.

Fine dust accumulated in the crushing area should be periodically cleaned
and- the dumps should be covered with tarpaulins to arrest erosion by wind.

The drop height of the processed material should be kept at a minimum
during loading and unloading.

Conveyor chutes should be provided at the dischargé points.

There should be bilane road system to approach the crushers.

Tel .
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The approach road should be properly laid with tar and concrete and should
be sprayed with water, Similarly, the approach roads to individual crusher
should be made in good condition and watered, '

B

* Within the crusher, a minimum distance of 20 metres should be made for
roads.

* The green belt will restrict the spread of particulate matter and trees should
be evergreen high foliage type like neem, tarmarind, gold-mohar, fire of the
forest and any other local varieties are recommended. Cash crops like
cashewnut, mango, lemon and sapota may be encouraged to get back
financial benefits.

* Ornamental trees like Asoka along the roads on both sides leading to
crushing area should be encouraged to improve the aesthetics of the working
environment,

* As an occupational safety, all the workers should be provided with nose
masks.

TNPCB's circular Memo No. T16/TNPCB/13086/2008/ Orange, dated 22.4.2008

All the stone crushing units shall provide enclosures to the primary, secondary
crushers. The entire conveyor belt shall be covered with Gi sheet. Telescopic
chute is to be provided at the product unloading conveyor so as to adjust the
length according to size of heap.

Water sprinkler arrangement at appropriate transfer points shall be provided.

All the units shall provide compound wall / wind net arrestor of 20 feet height all
around the unit premises.

Green belt of evergreen high foliage type like neem, tarmarind, and gold-mohar
shall be developed within and outside the boundary of the unit.

Tel
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5. With respect to 500 metre distance to be maintained from any National
Highways or State Highways or inhabited site or places of public and religious
importance, a detailed scientific study shall be taken-up through a reputed
technical institution like NEERI. Based on the detailed study, the minimum
distance to be maintained from inhabited s"ite, National Highway, State Highway,
Places of public and religious importance shall be decided. Until such time, the

existing distance norms 500 metres as 'prescribed in B.P. Ms No.4 dated
02.07.2004 shall be continued. |

The above proposal was placed before the Board in the meeting held on
22.7.2019. The Board vide Resolution No. 278-1-6 dt. 22,7.2019, resolved to
approve the proposal of relaxing 1 KM distance criteria for the existing and new
stone crushers in the state of Tamil Nadu as follows:

1. The minimum distance of 1 KM between New / Proposed crushers as
prescribed in the B.P. Ms No.4 dated 02.07.2004 is dispensed off. This

relaxation is also applicable to the existing stone crushers and the M-Sand
units.

2. The stone crushing units shall meet Ambient Air Quality standards at all times.
The suspended particulate matter (measured between three metres and ten
metres from any process equipment of stone crushing unit shall not exceed
600 microgram per cubic metre) from a controlled isolated as well as from a
unit located in a cluster should be less than 600ug/m®.

3. The crushers may be encouraged to astablish nearby quarry site so as to
avoid transportation and to reduce air pollution.
4. All the existing and the new crushers shall provide air pollution control

measures as suggested by National Froductivity Council, NEER! and Board
circular dated 22.4.2008.
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5. The stone crushing units & M-Sand units shall not store raw materials &

products more than one month capacity and all the open storage should be
properly covered with Tarpaulin to avoid dust emanation due to wind action, -

6. No new / proposed stone crushers should be located within 500 metre from
any National Highways or State Highways or inhabited site or educational
institutions / and other public offices and places of religious importance.

The Board will review the performance of installation and operation of air

pollution control measures and the compliance of standards by the stone crushing

units after one year.

To

All JCEEs (Monitoring), TNPCB
All DEEs, TNPCB,

Copy to

ACEE, TNPCB, Chennai-32.

All JCEEs, TNPCB, Chennai-32

All EEs, AEEs & AEs, TNPCB, Chennai-32
BMS Section

Legal Section

PS to Chairman & Member Secretary

Sd/- dt. 31.7.2019
D.Sekar
Meriber Secretary

O\&% Y

For Member'Secretary

»
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Na.ka.kanimam/2020 Geology & Mines Dept,
District Collector Office,
Tirupur District, Tirupur
Date:19.08.2020
Memo

Sub: Mines & Minerals —Tirupur,District Kangayam Taluk,Senapathipalayam
village,Kurukkapalayamsituated at the boundary of above M/s Srinidhi Metal & M sand units
pollution problem regarding complaints on behalf of public —petitioners Mr.Mahesh
kumar/Prabhukumar-report requested —reg.

Ref:i) On behalf of Mr.Mahesh Kumar/Prabhukumar, Kurukkapalayam, Velappanaicken
valasu,Senapathipalayam village, Kangayam Taluk-Petition recd date 18.08.2020.

-.v-.

Tirupur District,Kangayam taluk,Senapathipalayam village, Kurukkapalayam, Velappa Naicken Valasu
boundary M/s Srinidhi Metals Mines & Crusher Units are making pollution problem-regarding petition
being sent as referred above.

For taking necessary action the complaint petition is attached herewith. It is requested to
make inquiry and sent inspection report for the above petition.

KXXXX

For District Collector,

Attachment:- Tirupur
(i) Copy of Complaint petition,
Sent to:
Tashildar, Kangayam
Copy to: (i) Sub collector, Dharapuram.
ii) On behalf of people ~Mr.Mahes Kumar/Prabhukumar Velappanaicken Valasu,

Senapathipalayam Village, Kangayam Taluk.
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Livelihood of farmers affected by the lllicit stone crusher
mining & unlawful license by the Govt Officials-
Complaint & prayer for Justice-reg

public kurukkapalayam <kurukkapalayampeople@gmail.com9:40 (2
minutes ago)
to rg.ngt, dr.ngt, admines.tntpr, cmcell, collrtup, deetnpcbtpn2018, rdodpm.tntpr, tahkgm.tntpr, tnpc

From

01.02.2021
P.G.Sethuram, Senior Citizen Farmer of India,Mobile NO,9843012751
M.Prabhukumar,B.E.,Mobile No.7736421573
On behalf of people of
Kurukkupalayam, Perandaikattu valasu,
Thanjiliamman Koil Palayam,
Velappanaicken Valasu Panchayat Union & post,
Senapathipalayam Village, Vellakoil via-638111,
Kangayam Tk, Tirupur District, Tamilnadu.

To

National Green Tribunal,

Southern zone,

Chennai.

rg.ngt@nic.in, dr.ngt@nic.in , ngtpb,pg@gmail.com

-Respected /Hon'ble Justice,

Sub: 1) Accepting bribes by the Govt officials for over looking the Govt norms & provisions of Law
for granting Stone Crusher unit license which affected the livelihood of surrounding farmers-
complaint & pray justice-reg

2) Srinidhi Metals (Stone Crusher Unit) at lluppaikinar,Velappanaicken valasu Panchayat
Union- unbearable pollution complaint petition by the surrounding people of crusher unit within 250
metres —-reg.

3) Objection for Renewal of license for Srinidhi Stones & Metals in the same name or in the
name of “Erode mines”-reg

4) Objection for new license in the name of “Erode Mines” -reg

Ref: 1) Our surrounding people signed complaint petition dt.17.08.2020 in Tamil to Various
Govt Authorities with acknowledgements of Registered post.

2) Dept of mines letter to Tahsildar of Kangdyam, Kangayam Taluk for enquiry & inspection by
letter dt.19.08.2020-(but no enquiry & inspection done by the Tahsildar till date.)

3) Sale deed documents of original stone crusher unit “SRINIDHI STONE & METALS “ owner
Mr.Manoharan in SF NO.722/A,723/A1,736/A,731/A2C1,735/3A,737,736/B2 of Senapathipalayam
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village to new unit buyer “ERODE MINES” which are all agricultural lands as specified in the sale
deed N0.403,404,405,406 of 2021 dt.27.01.21 & 29.01.21 of Vellakoil Sub Registrar Office as per
attachment.

\f-

We, all farmers of above villages, hereby request you to direct the Govt officials to follow
the Govt norms for granting license for Stone crusher units and the officials permitting these units
without license thereby doing lot of hardship to the surrounding people within the radius of 250
meters as stated below.

We submit this memorandum to the Hon’ble tribunal all our frequent request to the Stone
Crusher units and respective Govt officials to certify the units to run & permit the unit lawfully
turned down by the Owner of the above units and the Govt officials.

With reference to above we people of 4 villages hereby give strong objection for renewal of
the quarry license in the name of Srinidhi Stones & Metals or in any other new name Viz., Erode
Mines etc., because of the following reasons as we stated in the petition referred above:-

1) Un bearable blasting sound for the whole 24 hrs/day for the surrounding people within
250 meters radius of the above crusher units.

2) Unbearable stone crushing sound all over night rendering us sleepless night. Our
children cry & afraid .Our school students & College students study affected very much. We
have lot of stress & strain, depression etc.,

3) Our Cattle (Sheep,Goats,Cow ) afraid of grazing and met with accident (severe injury) for
the fall of cracked stones as shown in photos , thus our livelihood is affected severely.

4) Govt water source PAP Canal irrigation lands are situated within 100 metres of the
above Crusher unit we could not do agriculture since fall of stones endangering our life,
thus our livelihood agriculture is severely affected. ‘

5) Lot of residential houses are within 250 meters from the Stone crusher unit as in photos
and our house walls are cracked due to powerful blast sounds as shown in photos.

6) Hundreds of Coconut trees and moringa trees are affected within 100 meters of Stone
crusher unit by the stone dust/ air pollution-no yield thereby our livelihood is severely
affected.

7) We have not given NOC for the starting of the Srinidhi Stones & metals units and its
renewal.

8) No compound wall is constructed surrounding the unit as per rules and regulation,

9) Original license is also granted without following the above Govt norms for Stone
crusher units.

Hence we pray the Hon'ble Green Tribunal to order the respective Govt officials to
inspect the above SRINIDHI STONE & METALS & Erode mines to reassess whether the units
are in conformity of Govt norms before issuing License. We pray order for not to do renewal
of the Stone Crusher unit in the name of Srinidhi Stone & Metals or in any new name
applied viz., “ERODE MINES” etc., As per the enclosed registration document “SRINIDHI
STONE & METALS” sold the entire crusher unit to “ERODE MINES” on 27..01.21 which all are
agricultural lands to be used for Stone crusher unit is against Law. We have sent a petition to
all Govt authorities during Aug’2020 as per attached acknowledgements for your kind
perusal.

£
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As per the RTI Reply received in the previous occations the important Govt. Norms are as

Thanking you,

i) No Stone crusher unit should be started within 300 meters from the
residential houses. We surrounding people are living more than 100 years within
300 meters of crusher unit which is against Law.

i) No fertile lands should be used for starting Stone Crusher unit but the
SRINIDHI STONE & METALS” and the new purchaser “ERODE MINES” established the
stone crusher unit on pure agricultural lands as declared in the Registration
document No.403,404,405,406 of 2021 dt.27.01.21 & 29.01.21 of Vellakoil Sub
Registrar Office as per attachment.

iii) Thousands of coconut & Moringa trees are in and around the above
crusher units within 100 meters itself which is against Law. They are severely
affected by the air pollution & water scarcity by the deep depth of stone crusher
wells by which our main irrigation source well become dry & go below very low
level. Hence our livelihood agriculture is very much affected.

iv) Cattle (Sheep.Goats,cow) are afraid for grazing in the adjacent field of
crusher unit within 100 meters of crusher unit by the heavy blasting sound and also
met with accident by the flying stones of blasting. Hence our livelihood is affected
seriously.

v) village roads are too nearby from the above crusher unit we couldn’t walk
between our agricultural fields and residential houses. We are afraid of flying
blasting stones on these roads and have lot of stress & strain, depression.

vi) There is no compound wall of 20 feets of above crusher units as prescribed
in Law. Hence this is against the Govt. norms.
vii) Govt PAP project canal irrigation canals are inside and surrounding of the

above crusher unit as per boundary of lands mentioned in the above registered
document itself and the photos attached by us with the petition during Aug2020.
There should not be irrigation canals near the Crusher unit as per Law but the PAP
canal is running inside the crusher unit to outside of other farmers field,
thus polluting water for other side farmers agriculture and thus their livelihood.
viii) The above units are functioning to date(01.02.22021) after expiry without
license which is against Law. As well as NOC from the surrounding neighbors been
obtained by forgery by the above units are accepted by the Govt officials to grant
license which activity is within the ambit of Forgery u/s IPC 463 & IPC
471.(Fraudulently or dishonestly used as genuine any document is forged
document)

Hence we farmers pray the Hon'ble Green Tribunal by making an inquiry to
cancel the license and prohibit its operation and thus save our (farmers) livelihood
and life and thus render justice.

Yours faithfully,
P.G.Sethuram,Senior citizen Farmer, 9843012751

M.Prabhukumar & others, Mobile No.7736421573

Date: 01.02.2021

Place: Kurukkupalayam.,

Attachment: 1.Villagers petition cum complaint copy with acknowledgement to various Govt

officials.
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2) Dept of mines letter to Tahsildar of Kangayam, Kangayam Taluk for enquiry &

inspection by letter dt.19.08.2020 in TAMIL-(but no enquiry & inspection done by the Tahsildar till
date.)

3) Sale deed documents of original stane crusher unit “SRINIDHI STONE & METALS “
owner Mr.Manoharan in SF NO.722/A,723/A1,736/A,731/A2C1,735/3A,737,736/B2 of
Senapathipalayam village to new unit buyer “ERODE MINES” which are all agricultural lands as

specified in the sale deed N0.403,404,405,406 of 2021 dt.27.01.21 & 29.01.21 of Vellakoil Sub
Registrar Office as per attachment,

CC Copy to: 1) Tahsildar, Kangayam(tahkgm.tntpr@nic.in)

2) The Asst Director(Mines), Collectorate, Tirupur district, admines.tntpr@nic.in

2) RDO, Dharapuram, rdodpm.tntpr@nic.in

3) TNPCB, Tirupur North, deetnpchtpn2018@amail.com

4) TNPCB, Chennai. tnpch-chn@gov.in

5) The Tirupur District Collector, collrtu nic.in

6) The Hon’ble Tamilnadu Chief Minister's Cell. cmeell@tn.gov.in



[llicit mining-ERODE MINES-information-rega

sethuram pg <sethurampg_45@yahoo.co.in> Tue, 2 Fely at 12:45 pm - q

To:deetnpcbtpnzm8@gmaii.com,tnpcb-chn@gov.in

Ceirg.ngt@nic.in ) .

From M
02.02.2021

P.G.Sethuram,M.Com.,D.CAM.,NISM,NCFM,A.C.A(1G)

Senior Citizen Farmer of India, Mobile: 9843012751

M.Prabhukumar, B.E., Mobile: 7736421573

On behalf of people of

Kurukkupalayam, Perandaikattu valasu,

Thanjiliamman Koil Palayam,

Velappanaicken Valasu Panchayat Union & post,

Senapathipalayam Village,

Vellakoil via-638111,

Kangayam Tk, Tirupur District, Tamilnadu.

To

The Director, TNPCB,
Tirupur North,
Kumaran Road, Tirupur,

Sir,

Sub: 1) Srinidhi Metals (Stone Crusher Unit) at llluppaikinar,Velappanaicken valasu Panchayat Union- unbearable
pollution complaint petition by the surrounding people of crusher unit within 250 metres —requesting last 3 periodical inspection
reports copy-reg.

2) Objection for Renewal of license for Srinidhl Stones & Metals in the same name or in the name of "Erode
mines"-reg

3) objection for new license in the name of "Erode Mines” ~reg
4) Informing illicit mining without license (since the crusher in the name of SHRINIDHI Stones & Metals has been
bought by "Erode Mines" only on 27.01.2021 but they run the crusher by pooja on 27.01.21 itself just by changing the name
board to “Erode Mines" . Pls vide the attached audio & video recording on 02.02.2021-reg
Ref: 1) Letter dt.19.08.2020 from Dept of Mines & Minerals,Collectorate , Tirupur to the Tahsildar, Kangayam.,

2) Our surrounding people complaint petition dt.17.08.2020 to Various Govt Authorities.

3) Sale deed documents of “SRINIDHI STONE & METALS * owner Mr.Manoharan in SF
NO.722/A,723/A1,736/A,731/A2C1,735/3A,737,736/B2 of Senapathipalayam village to “ERODE MINES" which are all
agricultural lands as specified in the sale deed N0.403,404,405,406 of 2021 dt.27.01.21 & 29.01.21 of Veliakoil Sub Registrar
Office as per attachment.

4) Petition to Green Tribunal copy

5) Audio recording of Crusher running sound on 01.02.2021-1 No.

6) Audio recording of Crusher running sound on 02.02.2021 — 4Nos.

o\
|
With reference above (1) we all 4 villages farmers regret very much to inform you that you didn't take any action to

resolve the issue eventhough it involves problem of farmers community. We want to know the reasons since it is the livelihood
of people of 4 villagers/farmers. Hence we request you to come and scrutinize the crusher field whether it conforms to Gowt
norms as per the RTI rely letter informatior: as stated below as early as possible. We have already sent our petition to Green
Tribunal, Southern zone based on the previous order is herebelow produced for your kind perusal:-

THE HINDU Chennai: March 23,2020:-

NGT asks TNPCB to inspect Stone crusher units :-

The Southern bench of National Green Tribunal has directed the Tamilnadu Pollution Control Board to make
petiodical inspections of stone crusher units to ascertain whether they are following norms to prevent pollution
affecting the air quality and the health of the neighboring residents.



y OV

W}H(reference to above we people of 4 villages hereby give strong objection for renewal of the quarry license in the name of
Srinidhi Stones & Metals or in any other new name Viz., Erode Mines etc., because of the following reasons as we stated in
the petition referred above:-

1) Un bearable blasting sound for the whole 24 hrs/day.(Pls vide audio recordings on 02,02.2021 @ 1am to 6.40 am,

2) Unbearable stone crushing sound all over night rendering us sleepless night. Our children cry & afraid .Our school
students & College studerits study affected very much. We have lot of stress & strain, depression etc.,

3) Our Cattle (Sheep,Goats,Cow ) afraid of grazing and met with accident (severe injury) for the fall of cracked stones as
shown in photos , thus our livelihood is affected severely,

4) Govt water source PAP Canal irrigation lands are situated within 100 metres of the above Crusher unit we could not do
agriculture since fall of stones endangering our life , thus our livelihood agriculture is severely affected,

5) Lot of residential houses are within 250 meters from the Stone crusher unit as in photos and our house walls are cracked
due to powerful blast sounds as shown in photos.

6) Hundreds of Coconut trees and moringa trees are affected within 100 meters of Stone crusher unit by the stone dust/ air
pollution-no yield thereby our livelihood is severely affected.

7)  We have not given NOC for the starting of the Srinidhi Stones & metals units and its renewal,
8) No compound wall is constructed surrounding the unit as per rules and regulation.
9) Original license is also granted without following the above Govt norms for Stone crﬁsher units,

Hence we hereby request you to inspect the above SRINIDHI STONE & METALS unit and ascertain yourself our
genuine complaint . We request not to do renewal of the Stone Crusher unit in the name of Srinidhi Stone & Metals or in any
new name applied viz,, "ERODE MINES" etc., As per the enclosed registration document “SRINIDH] STONE & METALS" sold
the entire crusher unit to "ERODE MINES” on 27..01.21. Hence If renewal is granted in new name is also objected by the
above people as per our petition during Aug'2020 to all Govt authorities as per attached acknowledgements,

As per the RT| Reply received in the previous occations the important Govt. Norms are as follows:-

i) No Stone crusher unit should be started within 300 meters from the residential houses, We surrounding people are
living more than 100 years within 300 meters of crusher unit which is against Law.

i) No fertile lands should be used for starting Stone Crusher unit but the SRINIDH] STONE & METALS" and the new
purchaser "ERODE MINES" established the stone crusher unit on pure agricultural lands as declared in the Registration
document No.403,404,405,406 of 2021 dt.27.01.21 & 29.01.21 of Vellakoil Sub Registrar Office as per attachment

iti) Thousands of coconut & Moringa trees are in and around the above crusher units within 100 meters itself which is
against Law.
iv) Govt PAP project canal irrigation canals are inside and surrounding of the above crusher unit as per boundary of

lands mentioned in the above registered document itself and the photos attached by us with the petition during Aug'2020.
Hence we hereby request you send a copy to us and to THE HON'BLE NATIONAL GREEN TRIBUNAL,Southern
zone of atleast last 3 periodical inspection reports of SRINIDHI STONE & METALS situated in the above SF Nos. of
Senapathipalayam village after our complaint / grievance petition to you on 17.08.2020 at the earliest.

Hence we request you to cancel the license and prohibit its operation and thus save our (farmers) livelihood and life.
Thanking you, Yours faithfully,
‘ P.G.Sethuram,Senior Citizen Farmer of India.

M.Prabhukumar & others,
Date: 02.02.2021

Place: Kurukkupalayam.
Attachment: 1.Villagers petition cum complaint copy with acknowledgement.

2.Sale of SHRINIDHI CRUSHER documents to ERODE MINES.
Copy to:

1) The Hon'ble National Green Tribunal- Southern Zone,Chennai



lllicit mining information & RTI Application-reg
sethuram pg <sethurampg_45@yahoo co in»

To:tahkgm.tntpr@gmail.com,rdodpm.tntpr@gmail.com,collrtup@nic.in 7 f ot \ ) \)

From

05.02.2021
P -”-,Selhuram.M.Com.,D.CAM.,NISM.NCFM.A.C.A(1G)
-anior Citizen Farmer of India. Mobile: 9843012751
M.Piabhukumar, B.E., Mobile: 7736421573
On behalf of people of
Kurtkkupaiiye @, “erandaikattu valasu,
Thanjiliar.imar < | alayam,
Velappanaicke Valasu Panchayat Union & post,
Senapathipalayam Village,
Vellakoil via-638111,
Kangayam Tk, Tirupur District, Tamilnadu,

To

The Tashildar,
Kangayam taluk,
Kangayam

Sirs,

Sub: 1) lllicit mining-RTI application dt.05.02.2021 attached herewith -reg
2) Stone crusher unit "ERODE MINES" functioning without license-reg

3) False Inspection report while granting original license to Shrinidhi Stones & metals situated at SF
NO.722/A,723/A1,736/A,731/A2C1,735/3A,737,736/B2 of Senapathipalayam village ,Velappa naicken valash
panchayat union,Kangayam taluk- No Govt norms been satisfied by the above unit-for lllicit Inspection report & license-reg

=V

We people of above villages are farmers and livelihood is agriculture. But Mines dept and the Tashildar,Kangayam .
TNPCB officials had given false statement to issue stone crusher unit to SHRINIDHI STONES & METALS unit which affected our
livelihood with lot of stress and strain, depression etc., So we request you to give us Rs.10 lacs each to the resident of the above '
villagers at the earliest. If you are genuine prove yourself that you are submitting the genuine report that the above unit satisfied
all Govt.norms, viz., i) 20 feets wall exists, i) within 300 meters no residents are there, iii) No agricultural lands, iv) No Coconut &
moringa trees, v) No cattle grazing, vi) No PAP Canal, vii) Genuine NOC obtained from the surrounding residents within 300 feets,

vill) EB reading after expiry of License period etc.,As well as send us the periodical inspection reports as per the Hon'ble National
Green Tribunal as follows:

THE HINDU Chennal: March 23,2020:-

NGT asks TNPCB to Inspect Stone crusher units ;-

The Southern bench of National Green Tribunal has directed the Tamilnadu Pollution Control Board to make periodical
inspections of stone crusher units to ascertain whether they are following norms to prevent pollution affecting the air quality and
the health of the neighboring residents, Hence we request last 3 periodical inspection reports at the eatliest.

We hereby state that the stone crusher unit "SRINIDHI STONES & METALS" sold this unit to ERODE MINES on
27.01.2021. The new crusher unit Is functioning 24 hrs from 27.01.2021 without license.

As per the RTI Reply received In the previous occatlons the Important Govt. Norms for stone crusher unit are as
follows:-

i) No Stone crusher unit should be started within 300 meters fiom the residential houses. We surrounding people are living
more than 100 years within 300 meters of crusher unit which Is against Law.

i) No fertile lands should be used for starting Stone Crusher unit but the SRINIDHI STONE & METALS" and the new
purchaser "ERODE MINES" established the stone crusher unit on pure agricultural lands as declared in the Registration
document No.403,404,405,406 of 2021 dt.27.01.21 & 29.01.21 of Vellakoil Sub Reagistrar Office as per attachment.



iij) Thousands o! cocunut & Monnga lrees are I and arou: the above crusher units within 100 meters itself which is
against Law,

iv) 7 Govl PAP project canal irrigation canals are inside and surrounding of the above crusher unit as per boundary of lands
mentioned in Lhe above registered document itself and the photos attached by us with the petition during Aug'2020.

v) Compound wall of 20 feets around the crusher unit.
vi) Govt pond within 300 meters from Stone crusher unit.
vii) Temple 2 nos. within 300 meters from crusher unit.
Hence we all residents of the above village request you to stop the lilicit mining by Erode Mines without license and save our lite.
Thanking you, Yours faithfully,
P.G.Sethuram,Senior Citizen Farmer of India.
M.Prabhukumar & others,

Date: 05.02.2021



licit mines information & RTI application dt.05.02.2021-reg

sethuram Pg <sethuramog 45@yahoo (o s Fro s Faot i —

To:National Informatics Centre (NIC),cgmchennai32@gmail.com 29
From e

05.02.2021 "
~ G.Sethuram,M.Com.,D.CAM. NISM,NCFM,A.C.A(1G) y

Cunior Citiz en Farmer of India. Mobile: 9843012751
M.Prabhukumar, B.E., Mobile: 7736421573

On be If of people of

Kurukkupalayam, Perandaikattu valasu,
Thanjiliamman Koil Palayam,

Velappanaicken Valasu Panchayat Union & post,
Senapathipalayam Village,

Vellakoil via-638111,

Kangayam Tk, Tirupur District, Tamilnadu.

To

The Assistant Director (Mines)
Department of Mines & Minerals,
District Collector Office,

Tirupur, Tirupur District, Tamilnadu.

Sirs,

Sub: 1) llicit mining-RTI application dt.05.02.2021 attached herewlth -reg

2) False Inspection report while granting original license to Shrinidhi Stones & metals situated at SF
NO.722/A,723/A1,736/A,731/A2C1,735/3A,737,736/B2 of Senapathipalayam village ,Velappa naicken valash
panchayat union,Kangayam taluk- No Govt norms been satisfied by the above unit-for lllicit Inspection report & license-
compensation requested — Notice of Compensation for Illicit certificate-reg

We people of above villages are farmers and livelihood is agriculture. But Mines dept and the Tashildar, Kangayam ,
TNPCB officials had given false statement to issue stone crusher unit to SHRINIDHI STONES & METALS unit which affected our
livelihood with lot of stress and strain, depression etc., So we request you lo give us Rs.10 lacs each to the resident of the above
villagers al the earliest. If you are genuine prove yourself that you are submitting the genuine report that the above unit satisfied
all Govt.norms, viz., i) 20 feets wall exists, ii) within 300 meters no residents are there, iii) No agricultural lands, iv) No Coconut &
moringa trees, v) No cattle grazing, vi) No PAP Canal, vii) Genuine NOC obtainad from the surrounding residents within 300 feets.

viil) EB reading after expiry of License period etc.,As well as send us the periodical inspection reports as per the Hon'ble National
Green Tribunal as follows:

THE HINDU Chennal: March 23,2020:-

NGT asks TNPCB to Inspect Stone crusher units ;-

The Southern bench of National Green Tribunal has directed the Tamilnadu Pollution Control Board to make periodical
inspections of stone crusher units to ascertain whether they are following norms to prevent pollution affecting the air quality and
the health of the neighboring Yesidents. Hence we request last 3 periodical inspection reports at the earliest.

As per the RTI Reply recelved In the previous occations the Important Govt. Norms for stone crusher unlt are as
follows:-

i) No Stone crusher unit should be started within 300 meters from the residential houses. We surrounding people are living
rmore than 100 years within 300 meters of crusher unit which is against Law,

ii) No fertile lands should be used for starting Stone Crusher unit but the SRINIDHI STONE & METALS" and the new
purchaser "ERODE MINES" established the stone crusher unit on pure agricultural lands as declared in the Registration
document No.403,404,405,406 of 2021 dt.27.01.21 & 29.01.21 of Vellakoil Sub Registrar Office as per attachment.

iii) Thousands of coconut & Moringa trees are in and around the above crusher units within 100 meters itself which is
against Law,



v) Govt PAP project canai i i divanside and surrounding of the above crusher unit as per boundary of lands
mentioned in the above registered document itself and the photos attached by us with the petition during Aug'2020,

v) Compound wall of 20 feets around the crusher unit,
Vi) Govt pond within 300 meters from Stone crusher unit.
vii) Temple 2 nos. within 300 meters from crusher unit,
Hence we all residents of the above village request you to stop the illicit mining by Erode Mines without license and save our life.
Thanking you, Yours faithfully,
P.G.Sethuram,Senior Citizen Farmer of India,

M.Prabhukumar & others,

Date: 05.02.2021

Place: Kurukkupalayam.
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[licit inining causing unbearable pollution problem-stone crusher unit without Ilcerce-regz \
sethurain ;g <scthurampg 150y ahoo.coin - the 1 o0 am

l'o:tndoe@tn.nic.in,deetnpcbtpn20 1 8@gmail.com
From

11,02.2021
P.G.Sethuram,M.Com.,D.CAM.,NISM,NCFM,A.C.A(1G)

Senior Citizen Farmer of India. Mobile: 9843012751

On behalf of people of

Perandaikattu valasu,

Kurukkupalayam, Thanjiliamman Koil Palayam,

Velappanaicken Valasu Panchayat Union & post,

Senapathipalayam Village, Vellakoil via-638111,

Kangayam Tk, Tirupur District, Tamilnadu. mail id :sethurampg_45@yahoo.co.in

To

The Chairman,

State Lelel Environment Impact Assessment,
Saidapet,

Chennai.

Respected Sir,

Sub: 1) lllicit mining-Information-requisition to close the stone crusher units -reg
2) Srinidhi Stones & Metals & Erode Mines functioning without license-No valid consent letter-reg
3) False Inspection report while granting original license to Shrinidhi Stones & metals situated at SF
NO.722/A,723/A1,736/A,731/A2C1,735/3A,737,736/B2 of Senapathipalayam village ,Velappa naicken valash
panchayat union,Kangayam taluk- No Govt norms been satisfied by the above unit-for lllicit inspection report & license-reg
Ref: 1) Our complalint petition to National Green Tribunal, Southern Zone dt.01.02.2021.
" 2) RTI Application attached herewith to Tahshlidar, Kangayam Taluk dt.05.02.2021,
-V

We people of above villages are farmers and livelihood is agriculture. But Mines dept and the Tashildar,Kangayam |
TNPCB officials had given false statement to issue stone crusher unit to SHRINIDHI STONES & METALS unit which affected our
livelihood with lot of stress and strain, depression etc., After our complaint to National Green Tribunal and Gowt officials the above
unit is aggressively operating the unit without break (24 x 7) even in Sundays. These units are not existing Crusher units as
per the order 10.05.1999 of the Hon'ble Supremecourt . So these above crusher units are new crusher units as per the
order of our Apex Court, Hence no valld consent for the new unit "Erode Mines " It wil be treated as a fresh consent which
is illegal. We request you take necessary steps to inspect and reassess the report whether the above unit satisfied all
Govt.norms. The following facts are stated here below for your kind information & perusal:

1) The above crusher units are situated in pure Agricultural lands as per Tamilnadu Registration Records dt.27.01.21 &
29.01.21 as per attachment.

2) The above stone crusher units are not Existing Crusher Units as per the Hon'ble SupremeCourt order dt.10.05.1999.

3) No valid consent for the new unit ‘ERODE MINES" eventhough it purchased the unit from “SRINIDHI STONES &
METALS" crusher from 29.01.2021. ’

4) The consent obtained if any would be treated as a fresh consent which is illegal.

5) The public residing at surrounding 4 villages gave objection from the inception of these units to various Gowt
Authorities. As per the attached Acknowledgement of Regd posts informing the illicit license and the poliution problem,
unbearable sound over night , powerful blasting & flying stones endangering our life & Cattle we are under severe stress
& strain, Depression, loss of our livelihood agriculture & Cattle grazing etc.,

6) Within 500 meters we are residing more than 100 years and we didn't give NOC for starting & for renewal of the
above Stone Crusher units.

7) Thousands of age old coconut , Palm trees & Moringa trees are within 100 meters surrounding of these Crusher units.

8) Our Cattle( Sheeps,Goats & Cows) afraid of grazing & met with accident in which our land is within 10 feets of the
above Stone crusher units.

9) 1 No. Govt Check Dam is within 300 meters of the above crusher units ,



10) 3 Nos Temples viz., Thanjiliamman Koil (west of Crusher units), Kappanasamy Kannimar Koil, (west of Crusher
units), Amman koil (East of Grusher units) are situated surrounding of the above crusher units within 500 meters of the
above crusher units.

11) PAP irrigation canals inside & outside of the above crusher units.

The Original licence and consent letters to the above units are being obtained by suppressing all above facts by the concerned
owners of the units & the inspecting Gowt., officials. We request a copy of the periodical inspection reports as per the Hon'ble
National Green Tribunal as follows:

THE HINDU Chennal: March 23,2020:-

NGT asks TNPCB to inspect Stone crusher unlts :-

The Southern bench of National Green Tribunal has directed the Tamilnadu Pollution Control Board to make periodical
inspections of stone crusher units to ascertain whether they are following norms to prevent pollution affecting the air quality and
the health of the neighboring residents. Hence we requested last 3 periodical inspection reports to TNPCB but for no response.

Hence we all residents of the above village request you to stop & close the illicit mining by Erode Mines without license and save
our life.

Thanking you, Yours faithfully,
P.G.Sethuram,Senior Citizen Farmer of India.

on behalf of public

Date: 11.02.2021




Ilicit mining -unbearable torture by 24 hrs sound & powerful blasting-requisition for clbsure of the

\D

stone crusher units-reg2

$6 g : | \ -
sethuram pg «sethiampg d5&yahoo com s T T el g 11

To:colltup@nic.in

From

11.02.2021

P.G.Sethuram,M.Com.,D.CAM.,NISM,NCFM,A.C.A(1G)

Senior Citizen Farmer of India. Mobile: 9843012751

On behalf of people of

Perandaikattu valasu,

Kurukkupalayam, Thanjiliamman Koil Palayam,

Velappanaicken Valasu Panchayat Union & post,

Senapathipalayam Village, Vellakoil via-638111,

Kangayam Tk, Tirupur District, Tamilnadu. mail id :sethurampg_45@yahoo.co.in

To

The District Collector,
Tirupur District,
Tirupur-641604.

Respected Sir,

Sub: 1) lllicit mining-Information-requisition to close the stone crusher units -reg

2) Srinidhi Stones & Metals & Erode Mines functioning without license-No valid consent letter-reg
3) False Inspection report while granting original license to Shrinidhi Stones & metals situated at SF

NO.722/A,723/A1,736/A,731/A2C1,735/3A,737,736/B2 of Senapathipalayam village ,Velappa naicken valash
panchayat union,Kangayam taluk- No Govt noyms been satisfied by the above unit-for Illicit inspectlon report & license-reg
Ref: 1) Our complaint petition to National Green Tribunal, Southern Zone dt.01.02.2021,

2) RTI Application attached herewith to Tahshildar, Kangayam Taluk dt.05.02.2021.

TNPCB officials had given false statement to issue stone crusher unit to SHRINIDHI STONES & METALS unit which affected our

-V

We people of above villages are farmers and livelihood is agriculture. But Mines dept and the Tashildar,Kangayam

livelihood with lot of stress and strain, depression etc., After our complaint to National Green Tribunal and Govt officials the above
unit is aggressively operating the unit without break (24 x 7) even in Sundays. These units are not existing Crusher unlits as
per the order 10.05.1999 of the Hon'ble Supremecourt , So these above crusher unlts are new crusher units as per the

order of our Apex Court. Hence no valld consent for the new unit "Erode Mines " It will be treated as a fresh consent which

is fllegal. We request you take necessary steps to inspect and reassess the report whether the above unit satisfied all
Govt.norms. The following facts are stated here below for your kind information & perusal:

1} The above crusher units are situated in pure Agricultural lands as per Tamilnadu Registration Records dt.27.01.21 &
29.01.21 as per attachment.

2) The above stone crusher units are not Existing Crusher Units as per the Hon'ble SupremeCourt order dt,10.05.1999,

3) No valid consent for the new unit "ERODE MINES" eventhough it purchased the unit from "SRINIDHI STONES &
METALS" crusher from 29.01.2021.

4) The consent obtained if any would be treated as a fresh consent which is illegal.
5) The public residing at surrounding 4 villages gave objection from the inception of these units to various Gowt
Authorities. As per the attached Acknowledgement of Regd posts informing the illicit license and the pollution problem,

unbearable sound over night , powerful blasting & flying stones endangering our life & Calttle we are under severe stress
& strain, Depression, loss of our livelihood agriculture & Catlle grazing etc.,

6) Within 500 melers we are residing more than 100 years and we didn't give NOC for starting & for renewal of the
above Stone Crusher units.

7) Thousands of age old coconut , Palm trees & Moringa trees are within 100 meters surrounding of these Crusher units.

8) Our Catlle( Sheeps,Goats & Cows) afraid of grazing & met with accident in which our land is within 10 feets of the
above Stone crusher units.

9) 1 No. Govt Check Dam is within 300 meters of the above crusher units .



10) 3 Nos Temples viz., Thanjiliamman Koil (west of Crusher units), Kappanasamy Kannimar Koil, (west of Crusher
units), Amman koil (East of Crusher units) are situated surrounding of the above crusher unitg within 500 meters of the
above crusher units,

11) PAP irrigation canals inside & outside of the above crusher units,

The Original licence and consent letters to the above units are being obtained by suppressing all above facts by the concerned
owners of the units & the inspecting Gowt., officials. We request a copy of the periodical inspection reports as per the Hon'ble
National Green Tribunal as follows:

THE HINDU Chennal: March 23,2020:-

NGT asks TNPCB to Inspect Stone crusher unlts :-

The Southern bench of National Green Tribunal has directed the Tamilnadu Pollution Control Board to make periodical
inspections of stone crusher units to ascertain whether they are following norms to prevent pollution affecting the air quality and
the health of the neighboring residents. Hence we requested last 3 periodical inspection reports to TNPCB but for no response.

Hence we all residents of the above village request you to stop & close the illicit mining by Erode Mines without license and save
our life.

Thanking you, Yours faithfully,




Petition under senior citizen category-to close illicit mines-reg . \
sethuram pg <sethura Mpg_45@yahoo.coans Fr. 12 Feb at 813 am 23
To:collrtup@nic.in,cmeell

From

12.02.2021
P.G,Sethuram,M.Com.,D.CAM.,NISM,NCFM.A.C.A(1 G)

Senior Citizen Farmer of India. Mobile: 9843012751
On behalf of people of

Perandaikattu valasu,

Kurukkupalayam, Thanjiliamman Koil Palayam,
Velappanaicken Valasu Panchayat Union & post,
Senapathipalayam Village, Vellakoil via-638111,
Kangayam Tk, Tirupur District, Tamilnadu.

To

The District Collector, '
Tirupur District,
Tirupur-641604.

Respected Sir,

Sub: 1) Requisition to protect Senior Citizens as per The Tamil Nadu Maintenance and

Welfare of Parents and Senior Citizens Rules, 2009 & per Chapter V of of The

Maintenance and Welfare of Parents and Senior Citizens Act, 2007 (Central Act 56 of
2007)-Duties of District Collector-urgent reminder-reg

2) Our Registered petition dt. 17.08.2020 recd by the District Collector ,Tirupur on 18.08.2020 as
per attached acknowledgement-for nuisance (unbearable crusher running sound & blasting
sound,pollution problem, lot of stress & strain, depression etc.,

3) lllicit mining-information-requisition to close the stone crusher units -reg
4) Srinidhi Stones & Metals & Erode Mines functioning without license-No valid consent letter-reg

5) False Inspection report while granting original license to Shrinidhi Stones & metals situated at
SF NO.722/A,723/A1,736/A,731/A2C1,735/3A,737,736/B2 of Senapathipalayam village ,Velappa naicken

valash panchayat union,Kangayam taluk- No Govt norms been satisfied by the above unit-for illicit
inspection report & license-reg

Ref: 1) Our complaint petition to National Green Tribunal, Southern Zone dt.01.02.2021 along with
petition to the District Collector,Tirupur, Tashildar Kangayam,RDO Dharapuram, TNPCB Tirupur &
Chennal,Asst Director Mines, Tirupur,Director of Social Environment,Chennai & CM CELL
dt.17.08.2020 along with Reglstered post Acknowledgements.

2) RTI Application attached herewith to Tahshildar, Kangayam Taluk dt.05.02.2021.

-V



We people of above villages are farmers and livelihood is agriculture. But Mines dept and the
Tashildar,Kangayam , TNPCB officials had given false statement to issue stone crusher unit to
SHRINIDHI STONES & METALS unit which affected our livelihood with lot of stress and strain,
depression etc., After our complaint to National Green Tribunal and Govt officials the above unit is
aggressively operating the unit without break (24 x 7) even in Sundays. These units are not existing
Crusher units as per the order 10.05.1999 of the Hon'ble Supremecourt . So these above crusher
units are new crusher units as per the order of our Apex Court. Hence no valld consent for the
new unit "Erode Mines " It will be treated as a fresh consent which is illegal. We request you take
necessary steps to inspect and reassess the report whether the above unit satisfied all Govt.norms. The
following facts are stated here below for your kind information & perusal:

1) The above crusher units are situated in pure Agricultural lands as per Tamilnadu Registration
Records as per attachment,

2) The above stone crusher units are not Existing Crusher Units as per the Hon'ble
SupremeCourt order dt.10.05.1999.

3) No valid consent for the new unit "ERODE MINES" eventhough it purchased the unit from
“SRINIDHI STONES & METALS" crusher from 29.01.2021.

4) The cohsent obtained if any would be treated as a fresh consent which is illegal,

5) The public residing at surrounding 4 villages gave objection from the inception of these upits
to various Govt Authorities. As per the attached Acknowledgement of Regd posts informing the
illicit license and the pollution problem, unbearable sound over night , powerful blasting & flying
stones endangering our life & Cattle we are under severe stress & strain, Depression, loss of our
livelihood agriculture & Cattle grazing etc.,

6) Within 500 meters we are residing more than 100 years and we didn't give NOC for starting &
for renewal of the above Stone Crusher units.

7) Thousands of age old coconut , Palm trees & Moringa trees are within 100 meters
surrounding of these Crusher units.

8) Our Cattle( Sheeps,Goats & Cows) afraid of grazing & met with accident.
9) 1 No. Govt Check Dam is within 300 meters of the above crusher units .

10) 3 Nos Temples viz., Thanjiliamman Koil (west of Crusher units), Kappanasamy Kannimar
Koil, (west of Crusher units), Amman koll (East of Crusher units) are situated surrounding of the
above crusher units within 500 meters of the above crusher units.

11) PAP irrigation canals inside & outside of the above crusher units.

The Original licence and consent letters to the above units are being obtained by suppressing all above
facts by the concerned owners of the units & the inspecting Gowt., officials.We request a copy of the
periodical inspection reports as per the Hon'ble National Green Tribunal as follows:

THE HINDU Chennal: March 23,2020:-

NGT asks TNPCB to inspect Stone crusher units :-

The Southern bench of National Green Tribunal has directed the Tamilnadu Pollution Control Board to
make periodical inspections of stone crusher units to ascertain whether they are following norms to
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We people of above villages are farmers and livelihood is agriculture. Blt Mines dept and the
Tashildar,Kangayam , TNPCB officials had given false statement to issue stone crusher unit to
SHRINIDHI STONES & METALS unit which affected our livelihood with lot of stress and strain,
depression etc., After our complaint to National Green Tribunal and Govt officials the above unit is
aggressively o erating the unit without break (24 x 7) even in Sundays. These units are not existing
Crusher units as per the order 10.05.1999 of the Hon'ble Supremecourt . So these above crusher
units are new crusher units as per the order of our Apex Court. Hence no valld consent for the
new unit "Erode Mines " It will be treated as a fresh consent which is illegal. We request you take
necessary steps to inspect and reassess the report whether the above unit satisfied all Govt.norms. The
following facts are stated here below for your kind information & perusal:

1) The above crusher units are situated in pure Agricultural lands as per Tamilnadu Registration
Records as per attachment.

2) The above stone crusher units are not Existing Crusher Units as per the Hon'ble
SupremeCourt order dt.10.05.1999.

3) No valid consent for the new unit "ERODE MINES" eventhough it purchased the unit from
“SRINIDHI STONES & METALS" crusher from 29.01.2021,

4) The consent obtained if any would be treated as a fresh consent whic'h is illegal.

5) The public residing at surrounding 4 villages gave objection from the inceptidn of these units
to various Govt Authorities. As per the attached Acknowledgement of Regd posts informing the
illicit license and the pollution problem, unbearable sound over night , powerful blasting & flying

stones endangering our life & Cattle we are under severe stress & strain, Depression, loss of our
livelihood agriculture & Cattle grazing etc.,

6) Within 500 meters we are residing more than 100 years and we didn't give NOC for starting &
for renewal of the above Stone Crusher units.

7) Thousands of age old coconut , Palm trees & Moringa trees are within 100 meters
surrounding of these Crusher units.

8) Our Cattle( Sheeps,Goats & Cows) afraid of grazing & met with accident.
9) 1 No. Govt Check Dam is within 300 meters of the above crusher units .

10) 3 Nos Temples viz., Thanjiliamman Koil (west of Crusher units), Kappanasamy Kannimar
Koil, (west of Crusher units), Amman koil (East of Crusher units) are situated surrounding of the
above crusher units within 500 meters of the above crusher units.

11) PAP irrigation canals inside & outside of the above crusher units.
The Original licence and consent letters to the above units are being obtained by suppressing all above
facts by the concerned owners of the units & the inspecting Gowt., officials.We request a copy of the
periodical inspection reports as per the Hon'ble National Green Tribunal as follows:

THE HINDU Chennai: March 23,2020:-

NGT asks TNPCB to inspect Stone crusher units :-

The Southern bench of National Green Tribunal has directed the Tamilnadu Pollution Control Board to
make periodical inspections of stone crusher units to ascertain whether they are following norms to



prevent pollution affecting the air quality and the health of the nelighboring residents. Hence we requested
last 3 periodical inspection reports to TNPCB but for no response.

Hence we all residents of the abov
without license and save our life.

Thanking you,

Date: 12.02.2021

e village request you to stop & close the illicit mining by Erode Mines

Yours faithtully,
P.G.Sethuram,Senior Citizen Farmer of India,

on behalf of public



From

15.02.2021
P.G.Sethuram,M.Com.,D.CAM.,NISM,NCFM,A.C.A(1G)

M.Prabhukumar,B.E., (Residing within 250 meters trom Crusher)
Senior Citizen Farmer of India. Mobile: 9843012751

On behalf of people of

Perandaikattu valasu,

Kurukkupalayam, Thanjiliamman Koil Palayam,

Velappanaicken Valasu Panchayat Union & post,
Senapathipalayam Village, Vellakoil via-638111,

Kangayam Tk, Tirupur District, Tamilnadu.

To
The Tashildar
Kangayam Taluk,

Kangayam-638701
Tirupur DistrictSir,

Sub: 1) lllicit crusher unit distance measurement by obsolete method-objection reg.
Ref: Our Registered post complaint letter dt.17.08.2020.
-V-

With reference to above letter we hereby objected the distance measured by the Govt Surveyor on
12.02.2021 as per our attached Tamil letter for your perusal. The measurement by tape along the road by
considering the bends is not correct and exact way of measurement eventhough satellite accurate aerial
tacility is available. We people of 3 villages raised objection while measuring on 12.02,2021 by surveyor

but he overlooked the same. Hence we request you to take genuine measurement before public & with

our attested signature. Kindly do the needful and save our livelihood agriculture & life from heavy pollution
as per our above petition,

Thanking you, Yours faithfully,
P.G.Sethuram,Senior Citizen Farmer ol India.
M.Prabhukumar(Nearest Resident)

on behalf of public

Date: 15.02.2021
Attachment: 1) Aerial satellite measurement picture....................1

2) Public objection letter in tamil dt.13.02.2021..........1



Government of Tamilnadu
Chief Minister's Special Cell

tPetition No

2021/1163894/XF|Petition Date 17/02/2021

}Name

PG SETHURAM [ ather/Spouse | oy npASAMY

IName |

%,Address

14/41, PERANDAI KATTU VALASU, VELAPPA NAICKEN VALASU |
IPOST, 27777777, 22722792229277

Tirupur-638111
Tamilnadu

prievance Main
Category

COMPLAINTS

i .
i Grievance

]
We people of 3 villages are farmers and our livelihood is agriculture. The |
istone crusher units SHRINIDHI STONES METALS unit ERODE MINES
situated at SF NO.722/A,723/A1,736/A,731/A2C1,735/3A,737,736/B2 of
Senapathipalayam village , Velappa Naicken Valash Panchayat
Union,Kangayam taluk, Tirupur District are within 200 to 500 meters of
our residents which affected our livelihood with lot of stress and strain,
depression etc., We have sent complaint petition by registered post to
District Collector, Tirupur, Tashildar Kangayam, Revenue Divitional
Officer,Dharapuram ,TNPCB Tirupur, AD Mines,Tirupur on 17.08.2020
02.02.21. The following are our grievances divulged in the above
complaint letters. 1) Un bearable blasting sound for the whole 24 hrs/day.
2) Unbearable stone crushing sound all over night rendering us sleepless
night. Our children cry afraid .Our school students College students study
affected very much. We have lot of stress strain, depression etc., 3) Our
Cattle (Sheep,Goats,Cow ) afraid of grazing and met with accident (severe
injury) for the fall of cracked stones as shown in photos , thus our
livelihood is affected severely. 4) Govt water source PAP Canal irrigation
lands are situated within 100 metres of the above Crusher unit we could not
do agriculture since fall of stones endangering our life , thus our livelihood |
agriculture is severely affected. 5) Lot of residential houses are within 250 |
meters from the Stone crusher unit as in photos and our house walls are
cracked due to powerful blast sounds as shown in photos. 6) Hundreds of
Coconut trees and moringa trees are affected within 100 meters of Stone
crusher unit by the stone dust/ air pollution-no yield thereby our livelihood
is severely affected. 7) We have not given NOC for the starting of the
Srinidhi Stones metals units and its renewal. 8) No compound wall is
constructed surrounding the unit as per rules and regulation. 9) The above
crusher units are situated in pure agricultural lands of above SF Nos. of
Senapathipalayam Village which is against Law Govt norms. 10) Original
license is also granted without following the above Govt norms for Stone
crusher units, 11) The above stone crusher units are not Existing Crusher |
Units as per the Hon’ble SupremeCourt order dt.10.05.1999. 12) No valid
consent for the new unit "ERODE MINES” eventhough it purchased the .
unit from “SRINIDHI STONES METALS” crusher from 29.01.2021. 13)
The consent obtained if any would be treated as a fresh consent which is
illegal. 14) The public residing at surrounding 3 villages gave objection
from the inception of these units to various Govt Authorities. As per the
attached Acknowledgement of Regd posts informing the illicit license and
the pollution problem, unbearable sound over night , powerful blasting
flying stones endangering our life Cattle we are under severe stress strain,
Depression, loss of our livelihood agriculture Cattle grazing etc., 15)
Within 500 meters we are residing more than 100 years and we didn’t give
INOC for starting for renewal of the above Stone Crusher units. 16)
Thousands of age old coconut , Palm trees Moringa trees are within 100
meters surrounding of these Crusher units. 17) Qur Cattle( Sheeps,Goats
Cows) afraid of grazing met with accident. 18) 1 No. Govt Check Dam is
within 455 meters of aerial distance from the above crusher units . 19) 3
Nos Temples viz., Thanjiliamman Koil (west of Crusher units),
Kappanasamy Kannimar Koil, (west of Crusher units), Amman koil (East
of Crusher units) are situated surrounding of the above crusher units within
500 meters of the above crusher units, 20) PAP irrigation canals inside
outside of the above crusher units. Hence we people of surrounding 3
villages from the above units request you to close the above illicit stone
crusher units with immediate effect and save our life.

To know the petition status visit the website http://emeell.tn.gov.in
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’ ‘ fp S,
[llicit mine without valid consent/license -heavy pollution problem-EMERGENCY REQUEST BY Sl?/NIOR
CITIZENS & other public-reg
sethuram pg <sethurampy_4565yahoo.co.in® Su 30 1 eb
‘To:collrtup@nic.in
Ce:rdodpm.tntpr@gmail.com,tahkgm.tntpr@gmail.com,National Informatics Centre
(NIC),deetnpcbtpn2018@gmail.com,cgmchennai32@gmail.com
Beeirg.ngt@nic.in,cmeell
From

20.02.2021
P.G.Sethuram,M.Com.,D.CAM.,NISM,NCFM,A.C.A(1G)

Senior Citizen Farmer of India. Mobile: 9843012751

Secretary, TIrupurDistrict GILIGIFarméra Welfare Sangh,(Govt Regd).,
On behalf of people of

Perandaikattu valasu,

Kurukkupalayam, Thanjiliamman Koil Palayam,

Velappanaicken Valasu Panchayat Union & post,

Senapathipalayam Village, Vellakoll via-638111,

Kangayam Tk, Tirupur District, Tamilnadu,

To

The District Collector,
Tirupur District,
Tirupur-641604.
Respected Sir,

Sub: 1) Stone crusher unit pollution problem & unbearable sound & illicit mining-Actlon status-REMINDER NO.2-reg
2) Ilicit mining —inform us the status of license- Stone Crusher units situated at SF
NO. NO.722/A,723/A1,736/A,731/A2C1,735/3A,737,736/B2 of Senapathipalayam village ,Velappa naicken valash
panchayat union,Kangayam taluk -ERODE MINES is not an existing unit as )
as per the Supremecourt order dt.10.05,1999-bought stone crusher from SRINIDHI STONES on 29.01.21- How can ERODE
MINES is operating from 29.01.21 in the new name without the TIRUPUR DISTRICT COLLECTOR order- reason requested.
Ref: 1) Public grievance letter dt.17.08.2020 & other letters during Feb'21 1o the District Collector,Tirupur, RDO .
Dharapuram,Tashildar Kangayam,admines, Tirupur, TNPCB, Tirupur & Chennai & CM cell.
2) Senior Citizen complaint letter dt.12.02.21 to the District Collector, Tirupur.

3) Online CM CELL complaint dt.17.02.21 as per attachment, Satellite photo of Check dam within 452 meters from
above Stone crusher units,

-

With reference to above 1, 2 & 3 we people of 3 villages sent complaint cum grievance letters. We regret very
much to divulge you that you have not taken any step as well as no response from you. Hence we request you to divulge us what
action has been taken against the illicit crusher units. If no action has been taken during these last 6 months from our petition
dt.17.08.2020 the reason requested (RPAD-Acknowledgement from you.

AS per Chapter V of of The Maintenance and Welfare of Parents and Senior Citizens Act, 2007 (Central
Act 56 of 2007) sub rule (2) (i) you are under obligatioin to enstire that life and property of senior citizens of
the district are protected and they are able to live with security and dignity; (vi) ) ensure provision of
timely assistance and relief to senior citizens in the event of natural calamities and other emergencies;

Hence we ,senior citizens, hereby request your timely action as per the above
Act for our emergency requests to protect our lives from the above illicit crushers
without delay. We are living with sleepless nights with lot of pollution problem. Hence
we submit this requisition in the above category of (vi) “timely assistance to other
emergencies”. Kindly do the needful at the earliest to save as from the illicit crusher
unit operating without valid consent/license from 29.01.2021.

we have already sent to you in our previous letters).We senior citizens of above village suffered huge with
sleepless nights. We have reproduced some parts of The Tarnil Nadu Maintenance and Welfare of
Parents and Senior Citizens Rules, 2009 & per Chapter V of of The Maintenance and Welfare of
Parents and Senior Citizens Act, 2007 (Central Act 56 of 2007) for your kind perusal & action.

Duties of District Collector as follows:-

CHAPTER Vv

Duties and Powers of the District Collector
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"20. Duties and powers of the Uisliict Collector, - (1} The District Coliector shall perform the duties and

exercise the powers mentioned ir. sub-rule (2) and (3) so as to ensure that the provisions of the Act are
properly carried out in his district. y

(2). It shall be the duty of the District Collector to, -

(i) ensure that life and property ‘of senior citizens of the district are protected.and they are able to live
with security and dignity;

(ii
(i) meeee

(iv) ensure regular and wide publicity of the provisions of the Act, and Central and State Governments'
programmes for the welfare of senior citizens;

(v) encourage and coordinate with panchayats, municipalities, Nehru Yuva Kendras, educational
institutions and especially their National Service Scheme Units, organizations, specialists, experts,
activists, etc. working in the district so that their resolirces and’; efforts ‘are sffactively: posisd for the
welfare of senior citizens of the district;

(vi) ensure provision of timely assistance and rellef to senior citizens in'the event of natural calamities
and other emergencles;

(vii) ensure periodic sensitisation of officers of various Departments and Local Bodies concerned with

welfare of senior citizens, towards the needs of such citizens, and the duty of the officers towards the
latter;

-t
== ==

(x) promote establishment of dedicated Helplines for senior citizens at district headquarters, to :begin
with; and B

(xi) perform such other function as the Government, may by order, assign to the District Collector in this
behalf, from time to time.

(3) With a view to performing the duties mentioned in sub-rule(2), the District Collector shall be
competent to issue such directions, not inconsistent with the Act, these rules, and general guidelines of

the Government, as may be necessary, to any concerned Government or statutory agency or body
working in the district............ ., ;

Hence we pray you to save our life to close the above Stone Crusher units situated at SF
NO. N0.722/A,723/A1.736/A.731/A201,735/3A,73_7,736/BZ of Senapathipalayam village ,Velappa naicken valash
panchayat union,Kangayam taluk with Immediate effect,

We herewlth attached the CM ONLINE COMPLAINT CELL DT,17.02.21 for your kind perusal and
Immedlate actlon.

Thanking you, Yours falthtully,

P.G.SETHURAM,9843012751

EDUCATED SENIOR CITIZEN FARMER OF INDIA

PLACE:VELLAKOIL
DATE:20.02.2021

Attachment: 1) Tamilnadu Registration Dept copy of ERODE MINES bought from SRINIDHI STONES whole unit’s land as
Agricultural lands................1

2) copy of CM CELL online petition dt.17.02.21

3) Copy of Complaint to THE NATIONAL GREEN TRIBUNAL dt.01.02.2021 with complete set of copy of
petition dt.17.08.2020 with RPAD acknowledgement to the District Collector, Tirupur, Tashlldar , Kangayam,RDO-
Dharapuram, TNPCB Chennal, AD Mines, Tiurpur, Director ~Soclal Environment with pollution photos.

4) Govt Check dam within 452 meters from the above crusher unit satellite photo.

5) Residents within 260 meters from the Stone crusher unit "ERODE MINES" Satellite photo.



3

8., Quantity of efflu

pé-E?SEﬁi’S'H'éé"'&'f‘"'t"'"

L.Treatment Plant,

“_Rémé}k;gﬁ”Waste minimization, Inp
130

e
b ACL I AN
; Please refer any other information.

EL P

N/

E.TPN2646/0S/DEE/TPN/2021, Dated: 23.02,2021 '

IR No,

Tamil Nadu Pollution Control Board
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Consent lo Operate has been issued to the unit of M/s. Shree Nithi Enterprises, Stene
soFMoo 735/3A, Senapathipalayam Village, Kangeyam Taluk, Tiruppur District to carry out%
Manufactured Sand & 3900 Tons/Month vide Proc. No.
‘ F2174TPN/QS/DEE/TNPCB/TPN/WE&A/2017, Dated: 20.11.2017 valid upto 31.03.2019 and

the unit has nol renewed the consent.

Many complaints were received through email from Thiru P.G.Sethuram and people of
: furaicleapalayam, Perandaikactu valasu, Thonjiliatnman Koil Palayam, Velappanaicken Valasu
Clanchayat Union & post, Senapathipalayan: Village, Vellakoil, Kanga‘y;am Talukk, Tiruppur |

regarcing the air and noise pollution from the above unit,

Based on the complaint, the unit was inspected on 19.02.2021, During inspection the

Inllowing were observed
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Hence, a draft show cause nolice under Air Act is put up for approval please.
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i Inspection on the performance of ETP/APC Measures)

Consent to Operate has been issued Lo the unit of M/s. Shree Nithi Stone and Metal,
CSENo. 722/M, 723/A, 731/A, 733, 734 & 736/A, Senapathipalayam Village, I(angeyami
; Taluk, Tiruppur District to carry out Blue Metal Jelly (1/4", 1/2", 3/4", 1 1/2" & Stone%
1I'-owder) =~ 2000 T/Month vide Proc. No. F.NO.TPNOGI1/RS/DEE/TNPCB/TPN/W&A/ZO13%
Dated: 05.10.2013 valid upto 31.03.2014 and subsequently renewed upto 31.0?.2022.

Many complaints were received thiough email from Thiru P.G.Sethuram and people of
Furuklkupalayam, Perandaikaltu valasu, Thanjiliamman Koil Palayam, Véiappanaicken Valasu
Panchayat Union & post, Senapathipalayam Village, Vellakoil, Kangayam Talukk, TIruppur§

regarding the air and noise pollution from the above unit.

_ Based on the cemplaint, the unit was inspected on 19.02.2021. During inspection the
“ following were observed '

L. The name of the unit is changed as M/s. Erode Mines and the same was under
operation  withoul obtaining the Consent for name change and change of
management membeaers.

The unit has not provided adequate water sprinkling points at all dust generating
locations. '

The unit has not provided the wind net arrestor and not developed adequate green

belt inside the unit premises,

4. The unit has not provided Telescopic chute for the products so as to control the :

spreading of dust due to free fall from the conveyors,

Hence, a draft show cause notice under Air Act is put up for approval please.

b, ol o

AE/TNPCB/TPN :

J# i
Y "’?"‘/-);‘?/VL )
District Environmental Engineer,

... TNPC Board, Tiruppur North. :
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Illicit mines -unbearable sound-No sleep health hazard of senior citizens & children-closure request-
Artion status -reg

sethuram pg <sethurampg_45@yahoo.co.in> Tue, 22 Feb a1 1125 am

To:colltup@nic.in B
Cc:deetnpcbtpn20‘iB@gmail.com,tahkgm.tntpr@gmail‘com,National Informatics Centre {

(NIC),rdodpm.tntpr@gmail.com,rg.ngt@nic.in,cmeell tnpeb-chn@gov.inHide
From

23.02.2021
P.G.Sethuram,M.Com.,D.CAM.,NISM,NCFM,A.C.A(1G)

Senior Citizen Fa:~2r of India. Mobile: 9843012751

Secretary; TIrupv - Digtrlct GILIGIFarmers: Welfare Sangh,(Govt Regd).,
On behalf of people of

Perandaikattu valasu,

Kurukkupalayam, Thanjiliamman Koil Palayam,

Velappanaicken Valasu Panchayat Union & post,

Senapathipalayam Village, Vellakoil via-638111,

Kangayam Tk, Tirupur District, Tamilnadu.

To
The District Collector,
Tirupur District,

Tirupur-641604. TOP MOST URGENT
Respected Sir,

Sub: 1) Unbearable noise nuisance by stone crusher unit -No sleep by senlor citizens-top most urgent-reg
2) Stone crusher unit pollution problem & unbearable sound & illicit mining-Action status-REMINDER NO.4-reg
3) llicit mining —inform us the status of license- Stone Crusher unlts situated at SF
NO. NO.722/A,723/A1,736/A,731/A2C1,735/3A,737,736/B2 of Senapathipalayam village ,Velappa nalcken valash
panchayat union,Kangayam taluk -ERODE MINES is not an existing unit as as per the Supremecourt order dt.10.05.1999-
bought stone crusher from SRINIDHI STONES on 29.01.21- How can ERODE MINES is operating from 29.01.21 in the new
name without the TIRUPUR DISTRICT COLLECTOR order- reason requested.
Ref: 1) Public grievance letter dt.17.08.2020 & other letters during Feb'21 to the District Collector, Tirupur, RDO
Dharapuram,Tashildar Kangayam,admines, Tirupur, TNPCB, Tirupur & Chennai & CM cell.
2) Senior Citizen complaint letter dt.12.02.21 to the District Collector, Tirupur.

3) Online CM CELL complaint dt.17.02.21 as per attachment, Satellite photo of Check dam within 452 meters from
above Stone crusher units,

-

With reference to above 1, 2 & 3 we people of 3 villages sent complaint cum grievance letters. We regret very
much to divulge you that you have not taken any step as well as no response from you. Hence we request you to divulge us what
action has been taken against the illicit crusher units. It no action has been taken during these last 6 months from our petition
dt.17.08.2020 the reason requested (RPAD-Acknowledgement from you.

We regret very much to remind you while taking oath you promised to protect the public without prejudice. But you
are reluctant to take action of illicit mines despite our frequent complaint cum grievance letters, We hereby request your
explanation for keeping undue delay for taking action against illicit mines. The above stone crusher units are functioning without
interval and we are unable to sleep during Saturday 20.02.21 , 21.02.21 & 22.02.2021.

We hereby request you to instruct the i) VAO of Senapathipalayam Village & Tashildar of Kangayam for inspection

by personal inquiry of public grievances :and report with our attested signs of public for the stone crusher units situated at above
SF Nos. Kindly instruct to avoid secret inspection with bias.

ii) Kindly direct the AD, mines, Tirupur to report the grievances and legality
as Law and enquiry before the public with attested signs. for the stane crusher units situated at above SF Nos. Kindly instruct to
avoid secret inspection with bias.

iii) Kindly direct the TNPCB , Tirupur to report the grievances and legality as
Law and enquiry before the public with attested signs. for the stone crusher units situated at above SF Nos. Kindly instruct to
avoid secret inspection with bias.
AS per Chapter V of of The Maintenance and Welfare of Parents and Senior Citizens Act, 2007 (Central
Act 56 of 2007) sub rule (2) (i) you are under obligatioin to ensure that life and property of senlor cltizens of
the district are protected and they are able to live with security and dignity; (vi) ) ensure provision of
timely assistance and relief to senior citizens in the event of natural calamities and other emergencles;
Hence we ,senior citizens, hereby request your timely action as per the above
Act for our emergency requests to protect our lives from the above illicit crushers



without delay. We are living wiih sleepiess nights with lot of pollution problem. Hence
we submit this requisition in the above category of (vi) “timely assistance to ather
emergencies”. Kindly do the needful at the earliest to save as from the illicit crusher
unit operating without valid consent/license from 29.01.2021.

we have already sent tc you in our previous letters).We senlor citizens of above village suftered huge with
sleepless nights. We have reproduced some parts of The Tamil Nadu Maintenance and Welfare of
Parents and Senior Citizens Rules, 2009 & per chapter V of of The Maintenance and Welfare of

Parents and Senior Citizens Act, 2007 (Central Act 56 of 2007) for your kind perusal & action.
Dutles of District Collector as follows:-

CHAPTER V
Duties and Powers of the District Collector
20. Duties and powers of the District Collector, - (1) The District Collector shall perform the duties and
exercise the powers mentioned in sub-rule (2) and (3) so as to ensure that the provisions of the Act are
properly carried out in his district.

(2). It shall be the duty of the District Collector to, -

(i) ensure that life and property of senlor ¢ltizens of the district are protected and: they: are ablé to live
with securlty and dignity; ‘

(il

(Ilv) ensure regular and wide publicity of the provisions of the Act, and Central and State Governments'
programmes for the welfare of senlor citlzens;

(v) encourage and coordinate with panchayats, municipalities, Nehru Yuva Kendras, educational
institutions and especially their National Service Scheme Units, organizations, specialists, experts,

activists, etc. working in the district 8o that thelr resolirces and efforts a e ‘effectiVely pooled for the
welfare of senlor cltizens of the district;

(vi) ensure provision of timely assistance and reilef to senior citizens in the event of natural calamities
and other emergencies;

(vil) ensure periodic sensitisation of officers of varlous Departments and Local Bodies concerned with

welfare of senior citizens, towards the needs of such citizens, and the duty of the officers towards the
latter;

(x) promote establishment of dedicated Helplines for senior citizens at district headquarters, to begin
with; and

(xi) perform such other function as the Government, may by order, assign to the District Collector In this
behalf, from time to time.

(3) With a view to performing the duties mentioned In sub-rule(2), the District Collector shall be
competent to issue such directions, not inconsistent with the Act, these rules, and general guidelines of

the Government, as may be necessary, to any concerned Government or statutory agency or body
working in the district......................

Hence we pray you to save our life to close the above Stone Crusher units situated at SF
NO. NO.722/A,723/A1,736/A,731IA201,735/3A,737.736!B2 of Senapathipalayam village ,Velappa nalcken valash
panchayat unlon,Kangayam taluk with Immediate effect,
We herewith attached the CM ONLINE COMPLAINT CELL DT.17.02.21 for your kind perusal and
Immediate action.
Thanking you, Yours falthtully,
P.G.SETHURAM,9843012751

EDUCATED SENIOR CITIZEN FARMER OF INDIA
PLACE:VELLAKOIL

DATE:23.02.2021
Attachment: 1) Tamlinadu Registration Dept copy of ERODE MINES bought from SRINIDHI STONES whole unit's land as
Agricultural lands................ 1
2) copy of CM CELL online petition dt.17.02.21

3) Copy ot Complaint to THE NATIONAL GREEN TRIBUNAL dt.01.02.2021 with complete set of copy of
petition dt.17.08.2020 with RPAD acknowledgement to the District Collector, Tirupur, Tashiidar , Kangayam,RDO-
Dharapuram, TNPCB Chennal, AD Mines, Tlurpur, Director -Social Environment with pollution photos.

4) Govt Check dam within 452 meters from the above crusher unit satellite photo.

5) Residents within 250 meters from the Stone crusher unit “ERODE MINES” Satellite photo.



Illicit mining & False report just advice to illicit units dt.29.09.20 recd 19.02.21 by TNPCB & Govt
surveyor secret measurement-complaint-regz ’)/
sethuram pg <sethurampg_45@yahoo.co.in> Wed, 24 Feb \

To:colltup@nic.in

Carg.ngt@nic.in,cmeell,tahkgm.tntpr@gmail.com,rdodpm.tntpr@gmail.com,tnpeb-chn@gov.inand 3 more...
From

24.02.2021
P.G.Sethuram,M.Com.,D.CAM.,NISM,NCFM,A.C.A(1G)

Senior Citizen Farmer of India. Mobile: 9843012751

Secretary, TIriplrDISHCYGILGIEarmars Wellare Sangh,(Govt Regd).,
On behalf of people of

Perandaikattu valasu,

Kurukkupalayam, Thanjiliamman Koil Palayam,

Velappanaicken Valasu Panchayat Union & post,

Senapathipalayam Village, Vellakoil via-638111,

Kangayam Tk, Tirupur District, Tamilnadu.

To
The District Collector,
Tirupur District,

Tirupur-641604. TOP MOST URGENT
Respected Sir,

Sub: 1) Unbearable noise nuisance by stone crusher unit -No sleep by senlor cltizens-top most urgent-reg
2) Stone crusher unit pollution problem & unbearable sound & illicit mining-Actlon status-REMINDER NO.4-reg
3) Iicit mining —inform us the status of license- Stone Crusher units situated at SF
NO. NO.722/A,723/A1,736/A,731/A2C1,735/3A,737,736/B2 of Senapathipalayam village ,Velappa nalcken valash
panchayat union,Kangayam taluk -ERODE MINES is nol an existing unit as as per the Supremecourt order dt.10.05.1999-
bought stone crusher from SRINIDHI STONES on 29.01.21- How can ERODE MINES is operating from 29.01.21 in the new
name without the TIRUPUR DISTRICT COLLECTOR order- reason requested.
4) Secret measurement & inspection by Govt officials-bribery complaint-reg
Ref: 1) Irresponsible Inspection (Advice) report by TNPCB dt.29.09.2020 recd on 19.02.2021-Shocking report-
complaint-reg.
2) Secret inspection by the Tashildar, Kangayam-as per attached complaint letter-reg
3) Public grievance letter dt.17.08.2020 & other letters during Feb'21 to the District Collector, Tirupur, RDO
Dharapuram,Tashildar Kangayam,admines, Tirupur, TNPCB, Tirupur & Chennai & CM cell,
i 4) Senior Gitizen complaint letter dt.12.02.21 to the District Collector, Tirupur,

5) Online CM CELL complaint dt.17.02.21 as per attachment, Satellite photo of Check dam within 452 meters from
above Stone crusher units.,

With reference to above 1 & 2 above we, common people of 3 villages including senior most citizens, Senior
Citizens,Children, School & College students, regret very much to inform you the District Collector of Tirupur district by this
Reminder No.5 that the 1 Govt inspection is by TNPCB dept dt.29.09.2020 been received on 19.02.2021 only , in that letter they
have accepted & inspected all our complaints but the end result as per the above letter divulged that they have advised the stone
crusher unit not to do the illicit doings in future. What is it? Is they the President/PrimeMInister of India, Chief Minister who gave
just advice to illicit units not to do illicit things( even they have no right) and given report we told them not to do evil things in
future. Are we live in democratic country? Or a country of taking revenge on farmers who provide food to you all. | asked this
question as senior citizen affected farmer to you.  With reference to 2 , Govt surveyor took measurement secretly with owner of
unit alone, we people of 30 nos. waiting for his arrival at the entrance to the illicit unit but he came at the back entrance and he
told us that he did survey by rape by considering the bends of muddy road. He refused to take measurement before the
surrounding people and told he will come with meter to take measurement next time, All goes beyond coruption. We are farmers
who feed the all citizens of India including the Govt officials. By ealing the food given by us they betray us by getting bribery from
illicit business people. They have given open statement that you(we, innocent people) before common people ( we have strang
evidence proof with us) couldn’t do anything by sending even 1000 petitions since it is corrected at high level. TNPCB says Mines
dept gave instruction to issue consent we just obeyed. Thereby giving advice nol to send complaint petitions which is waste of
time and energy of us(people) they left with the owner of the stone crusher unit by getting bribery. TNPCB told thal they are not
responsible , they acted only on the order of Mines dept at Chennai. But Mines dept says we are not responsible we give license
on the report of the Tashildar, Tashildar says that lam not responsible | give report on the basis of repont of Surv eyor & so on by
getting adequate consideration from the illicit units. The Tashildar , Kangayam told us in phone that the Tashildar madam also will



(-

(Iv) ensure regular and wide publicity of the provisions of the Act, and Central and State Governments'
programmes for the welfare of senlor citizens;

(v) encourage and coordinate with panchayats, municipalities, Nehru Yuva Kendras, educational
Institutions and especlally thelr National Service Scheme Units, organizations, specialists, experts,

activists, etc. working In the district 80 that thelr resources and efforts are effectively pooled for the
welfare e

(vii) ensure perlodic sensitisation of officers of various Departments and Local Bodies concerned with
welfare of senior citizens, towards the needs of such citizens, and the duty of the officers towards the
latter;

(x) promote establishment of dedicated Helplines for senlor citizens at district headquarters, to begin
with; and

(xI) perform such other function as the Government, may by order, assign to the District Collector In this
behalf, from time to time.

(3) With a view to performing the duties mentioned in sub-rule(2), the District Collector shall be
competent to issue such directions, not Inconsistent with the Act, these rules, and general guidelines of

the Government, as may be necessary, to any concerned Government or statutory agency or body
working In the district...........

Hence we pray you to save our life to close the above Stone Crusher units situated at SF
NO. NO.722/A,723/A1,736/A,731/A2C1,735/3A,737,736/B2 of Senapathipalayam village ,Velappa nalcken valash
panchayat unlon,Kangayam taluk with Immediate effect.

We herewith attached the CM ONLINE COMPLAINT CELL DT.17.02.21 for your kind perusal and
immediate action.

Thanking you, Yours falthfully,

P.G.SETHURAM,9843012751

EDUCATED SENIOR CITIZEN FARMER OF INDIA
PLACE:VELLAKOIL

DATE:23.02.2021

Attachment: 1) Inspectlon report( Advice letter to llliclt stone crusher unit!!l) by TNPCB, Tirupur dt.29.09.20 recd
19.02.2021.

2) Ad mines dept letter to the Tashildar, Kangayam-( Just Delegation of Authorlty & Responsibllity)
dt.19.08.2020. .

Tamllnadu Reglstration Dept copy of ERODE MINES bought from SRINIDHI STONES whole unit's land at Agricultural
F Ty 1

3) copy of CM CELL online petition dt.17.02.21

4) Copy of Complaint to THE NATIONAL GREEN TRIBUNAL dt.01.02.2021 with complete set of copy of
petition dt,17.08.2020 with RPAD acknowledgement to the District Collector,Tirupur, Tashildar , Kangayam,RDO-
Dharapuram, TNPCB Chennal, AD Mines, Tiurpur, Director ~Soclal Environment with pollution photos.

5) Govt Check dam within 452 meters from the above crusher unit satellite photo.

6) Residents within 250 meters from the Stone crusher unit “ERODE MINES” Satellite photo.
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(v) ensure regular and wide publicity of the provisions of the Act, and Central and State Governments'
programmes for the welfare of senior citizens;

(v) encourage and coordinate with panchayats, municipalities, Nehru Yuva Kendras, educational
institutions and especially their Natlonal Service Scheme Units, organizations, specialists, experts,
actlvists, etc. working In the district so 'that thelr resources and efforts are effectively pooled for the

ey

welfare of senlor citizens of the district;

(vi) ensure:provision of timely assistance and rellef to senior citizens in the event of natural calamities
and otheéremergencles;

(vil) ensure periodic sensitisation of officers of varlous Departments and Local Bodies concerned with

welfare of senior citizens, towards the needs of such citizens, and the duty of the officers towards the
latter;

(x) promote establishment of dedicated Helplines for senior citizens at district headquarters, to begin
with; and

(xI) perform such other function as the Government, may by order, asslgn to the District Collector in this
behalf, from time to time.

(3) With a view to performing the duties mentioned in sub-rule(2), the District Collector shall be
competent to issue such directions, not inconsistent with the Act, these rules, and general guidelines of

the Government, as may be necessary, to any concerned Government or statutory agency or body
working in the district................

Hence we pray you to save our life to close the above Stone Crusher units situated at SF
NO. NO,722/A,723/A1,736/A,731/A2C1,735/3A,737,736/B2 of Senapathipalayam village ,Velappa naicken valash
panchayat union,Kangayam taluk with Immediate effect.

We herewlth attached the CM ONLINE COMPLAINT CELL DT.17.02.21 for your kind perusal and
immediate action.

Thanking you, Yours falthfully,
' P.G.SETHURAM,9843012751

EDUCATED SENIOR CITIZEN FARMER OF INDIA

PLACE:VELLAKOIL
DATE:23.02.2021

Attachment: 1) Inspection report( Advice letter to lllicit stone crusher unit!ll) by TNPCB, Tirupur dt.29.09.20 recd
19.02.2021.

2) Ad mines dept letter to the Tashildar, Kangayam-( Just Delegation of Authority & Responsibility)
dt.19.08.2020.

Tamilnadu Reglstration Dept copy of ERODE MINES bought from SRINIDHI STONES whole unit's land at Agricultural
lands.....cooeevnnns 1

3) copy of CM CELL online petition dt.17.02.21

4) Copy of Complaint to THE NATIONAL GREEN TRIBUNAL dt.01.02.2021 with complete set of copy of
petition dt.17.08.2020 with RPAD acknowledgement to the District Collector,Tlrupur, Tashlldar , Kangayam,RDO-
Dharapuram, TNPCB Chennal, AD Mines, Tlurpur, Director -Soclal Environment with pollution photos.

5) Govt Check dam within 452 meters from the above crusher unit satellite photo.

6) Residents within 250 meters from the_ Stone crusher unit “ERODE MINES" Satellite photo.
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From To
PIO and Deputy Director, P.G.Sethuram,
Geology & mines Dept,Tirupur s/o P.Govindasamy,

Perandai Kattu valasu,
Velappa Naicken Valasu post
Vellakoil via
Kangayam Taluk.
Na.ka.249/Kanimam/2021 Dt.05.03.2021
Sub:Mr.P.G.Sethuram,Tirupur District,Kangayam Taluk-RTI Informations-reg
Ref:Mr. P.G.Sethuram RTI application 05.02.2021 recd dt.09.02.21-

Following reply for the above RTI Application:
Information requested

P TURN NS e

5.5ri nidhi Stones & metals —complaint letter of village people // Reply: Report asked to Kangayam,
Dt.17.08.2020status of action

/ Tashildar on 19.08.2020-action
/ will be taken based on the report.

6.The above lands “Erode Mines” operating 24 hrs from
27.07.2021-licence details /REPLY: No licence is granted to Erode
Mines.



THIRU.K.V.GIRIDHAR, .F.S,, STATE LEVEL ENVIRONMENT IMPACT
Member Secretary ASSESSMENT AUTHORITY - TAMIL NADU

3rd Floor, Panagal Maaligai,
No.1 Jeenis Road, Saidapet, Chennai-15.
Telephone No. : 044-2435 9973

Letter No. SEIAA-TN/Complaint/018238/F.No.252/2021 dated:05.03.2021

To Reced 12(08/2)

The Member Secretary,

Tamil Nadu Pollution Control Board,
76, Mount Salai, Guindy,

Chennai — 600 032

Sir,
Sub: SEIAA-TN - Complaint received from Thiru. P.G.Sethuram, Tiruppur
District — request fo close the stone crusher units - Regarding.

Ref:  Mail copy of Complaint petition received from Thiru. P.G,Sethuram,
Tiruppur District dt.11.02.2021

dekokok

With "reference to the letter cited above, a petition was received from Thiru. Durai
Mahendran, Thiruvallur District request to close the stone crusher units of Erode Mines.

Hence the above petition is enclosed herewith for taking necessary action and the action
taken may be intimated directly to the petitioner and copy marked to this office.

Encl:As above. |

3

for MEN{B&E;R SECRETARY

| G»  SEIAA-TN
Copy to: n 4™

Thiru. P.G.Sethuram.,

Perandaikattur valasu,

Kurukkupalayam, Thanjiliamman Koil Palayam,
"elappanaicken Valasu Panchayat Union & Post,
Senapathipalayam Village, Vellakoil Via -~ 638 111.
Kangayam TK, Tiruppur District.



Irresponsible inspection-Audio recording during inspection on 19.02.202) -blaming Mines Dept-Reg.

sethuram pg vsethurampg 45@yahoo.com» Mon 8 Mar

To:collrtup@nic.in,rg.ngt@nic.in \z g

From

08.03.2021
P.G.Sethuram,M.Com.,D.CAM.,NISM,NCFM,A.C.A(1G)

Senior Citizen Farmer of India. Mobile: 9843012751

Secretary; Tirupur:District G.L.G,Farmers Welfare Sangh,(Govt Regd).,
On behalf of people of

Perandaikattu valasu,

Kurukkupalayam, Thanjiliamman Koil Palayam,

Velappanaicken Valasu Panchayat Union & post,

Senapathipalayam Village, Vellakoil via-638111,

Kangayam Tk, Tirupur District, Tamilnadu.

To
The District Collector,
Tirupur District,

Tirupur-641604, TOP MOST URGENT

Respected Sir,

Sub: 1) AUDIO RECORDING WHILE INSPECTION ON 19.02,2021 BY AE TNP -REG
1) RTIREPLY letter dt.02.03.21 No.0605 recd on 04.03.21-confirming ERODE MINES as llicit-reg
1) Unbearable noise nuisance by stone crusher unit -No sleep by senlor citizens-top most urgent-reg

2) Stone crusher unit pallution problem & unbearable sound & Illicit mining-Actlon status-REMINDER NO.4-reg

3) lllicit mining —inform us the status of license- Stone Crusher units situated at SF
NO. NO.722/A,723/A1,736/A,731/A2C1,735/3A,737,736/B2 ot Senapathlpalayam village ,Velappa nalcken valash
panchayat union,Kangayam taluk -ERODE MINES is not an existing unit as as per the Supremecourt order dt.10.05.1999-
bought stone crusher from SRINIDHI STONES on 29.01.21- How can ERODE MINES is operating from 29.01.21 in the new
name without the TIRUPUR DISTRICT COLLECTOR order- reason requested.

4) Secret measurement & inspection by Govt officials-bribery complaint-reg

Ref: 1) RTI REPLY letter dt.02.03.21 No.0605 recd on 04,03.21-confirming ERODE MINES as lllicit- attached

letter

2) AUDIO RECORDING WHILE INSPECTION ON 19.02.2021 BY AE,TNPCB. T
-v.

I herebelow attached the audlo recording while Inspection on 19.02.2021 by the AE, TNPCB- | request you
assess yourself about the genuineness of the inspection report on 19.02.2021 sent by TNPCB and the variation in assurance
given by the AE,TNPCB and the actual report dt 23.02.2021. In the audio recording the AE ,TNPCB clearly stated that no use by
public complaints even if you send 1000 petitions- it is high level adjustment (bribery) for illicit activities by Mines dept. Hence

kindly take action against the illicit units and the Gowt officials by getting bribery allow the illicit mines at the earliest to save our
lives. ’

Thanking you, Yours faithfully,

P.G.SETHURAM



lllicit mine / CRUSHER UNIT in the name of "ERODE MINES" -request for foow up action based on
thie Hon'ble member Secretary, TNPCB-reg

sethuram pg «<sethurampg_45@yahoo co > Fri 12 Mar at 231 pm
To:DEE TPN,tnpcb-chn@gov.in

Ce:tndoe@tn.nic.in,National Informatics Centre (NIC),collrtup@nic.in,rg.ngt@nic.in,tahkgm.tntpr@gmail.comand 1 more...
From

12.03.2021
P.G.Sethuram,M,.Com,,D.CAM.,NISM,NCFM,A.C.A(1G)

Senlor Citlzen Farmer of India. Moblle: 9843012751

Secrétaty, TIFipuEDIstifct/GlLIGIRarmeéTs Walfare Sangh,(Govt Regd).,
On behalf of people of

Perandalkattu valasu,

Kurukkupalayam, Thanjlllamman Koll Palayam,

Velappanalcken Valasu Panchayat Unlon & post,

Senapathipalayam Village, Vellakoll via-638111,

Kangayam Tk, Tirupur District, Tamilnadu.

To

Mr,Saravanakumar,M.E..,
District Environmental Englneer,
TNPCB,

Tlrupur North,2™ Floor,
Kumaran Complex,
Tlrupur-641601

Slr,

Sub: Requesting action taken on the letter dt.05.03.21 of the Hon'ble Member Secretary, TNPCB-reg =~

Ref:1) Letter No.SEIAA-TN/Complaint/018238/F.no.252/2021 dt 05.03.2021 from the Hon'ble Member Secretary,
TNPCB recd on 12.03.2021

2) TNPCB , TIRUPUR-AE Mr.Satyan & our complaint public Interaction audio recording on 19.02.2021 during
field inspection on 19.02.2021,

3) Your inspection report letter 0505/23.02.2021.

2) lllicit mining —pollution-unbearable sound from Stone Crusher units situated at SE
NO. NO.722/A,723/A1,736/A,731/A2C1,735/3A,737,736/B2 of Senapathipalayam village ,Velappa nalcken valash

panchayat unlon,Kangayam taluk-our complaint dt.17,08.2020, 01.02.2021,05.02.2021 and various dates to the
TNPCB,AD MINES,DISTRICT COLLECTOR,NATIONAL GREEN TRIBUNAL,TASHILDAR, RDO.

=

With reference to 1, we hereby request you to Inform us what action has been taken to close the illicit mine
ERODE MINES at your earllest convenlence. | herebelow state the following facts for your conslderation and action,

We regret very much to inform you that we public of the above villages came to your office at Tirupur to inquire
the status of our complaint about illicit mines and lot of pollution probiem. But you told us bluntly that we see only dust
problem and the requlisite machinerles are Installed In the Grusher units not beyond. You requested to contact the mines
department they are the authority to take action. When | quoted the Natlonal Green Tribunal Order as per the The Hindu
dt.23.03.2020, you told that wh'y,NGT'order us eventhough we are not responsible as such viz., no responsibllity of such
Importance as NGT told. The same words are used by your AE , Mr.Satyan on 19.02,2021 as per the audlo recording
attached. We (TNPCB) are just nurses and the Mines dept Is the Doctors. So we ,nurses, are doing what the
doctorg(Mines dept) are instructing not beyond. The mines dept at Chennal Instructed us to Issue licence based
Instructions we Just carryon blindly. You couldnot close the lllicit mines by sending 1000 complaints, all are declded at
High Levels. Hence we farmers who provided food fo you all have the destiny to hear such words of Govt officials
blaming each other. When we approached the mines dept we are not responsible we issue license based on Tashildar's
report, when we approached the Tashldar , she told that | am not responsible | glve report based on VAO Inspection
report....... Hence each dept delegates authorlty & responsibillty by getting bribery.

We regret very much to divulge you by seeing your AE Mr.Sathyan field inspection on 19.02.2021 report in
which you stated that * the people made complalnt that stone crusher unlt is functioning with 24hrs blasting thereby
the welfare of the people affected.”Since this complaint is related to your department | forwarded this complaint to you.
For this Irresponsible reply your department need not come for Inspection. Without coming for inspection on 19.02,2021
you could have written this. We have complaint about 24 hrs running sound as per your RTI Reply. AE told before us and
noted all complaints In his dlary by the surrounding people and inspected our houses to note the wall cracks due to
heavy blasting during the last Inspection Itself. He assured to state all the facts of our complalnts In his inspection



re\?on 0N 19.02.2021. But he left along with the owner of the unit after Inspection changed all the agsurances he has

given to us and made a “comedy report”.
NATIONAL GREEN TRIBUNAL'’s order:- as per THE HINDU Chennal: March 23,2020:-

NGT asks TNPCB to Inspect Stone crusher units :-

The Southern bench of National Green Tribunal has directed the Tamilnadu Pollution Control Board to make perlodical
inspections of stone crusher units to ascertaln whether they are following norms to prevent pollution affecting the alr
quality and the health of the nelghboring residents.

If field inspection is done by you as per NATIONAL GREEN TRIBUNAL's order:-

Hence kindly send your genulne field inspection reports as per our Interaction on 19.02.2021 and save our life as well as

obey the orders of the Hon'ble Member Secretary, Chennai & the Hon'ble NATIONAL GREEN TRIBUNAL's order at the
earliest,

Thanking you, Yours falthfully,
P.G.SETHURAM, 9843012751

EDUCATED SENIOR CITIZEN FARMER OF INDIA

PLACE:VELLAKOIL

DATE:12.03.2021

Attachment: 1.Copy of letter from the Hon’ble Member Secretary Shri K.V.GIRIDHAR,I.F.S. recd on 12.03.21

2.Audlo recording of our Interaction on 19.02.2021 with AE , Mr.Satyan, TNPCB, TIrupur during the fleld
inspection on 19.02,2021.

3. Copy of the Hon'ble Green Tribunal complalnt letter dt.01.02.2021
4.Inspection report on 19.02.2021 by TNPCB , Tlrupur dt.08.03,2021

S.Inspection report on 29.09.2020,



licit unit - False inspection report-no report sent to Complainant-regz
sethuram pg «seing ampg_45@yahoo.cosny Sat 17 Aprat 1052 am

Tozemeell

From
17.04.2021

P.G.Sethuram,

S/o P.Govindasamy

14/41, Perandai Kattu Valasu,
VelappaNaicken Valasu Post

Vellakoil Via, Kangayam Taluk,

Mail id: sethurampg_45@vyahoo.co.in
Mobile No.9843012751

To

The Hon'ble Chief Minister's Special Cell
Secretariat, Chennai-600 009,

'

Respected sir,
Sub: CM CELL PETITION NO.2021/1163555/QY - Reply from concerned dept official not yet
been sent by the field inspection official as per mail from CM CELL-reg.
Ref: CM CELL REPLY BY mail dt.15.04.2021
-V.

I, Senior Citizen of Farmer of India, regret very much to divulge you that the field inspection copies as per your above mail
has not been sent by the concerned official as per your reply. The reason is an illicit as per authenticated registered records by
getting bribery they are giving false report as per our documentary evidences attached herewith,

I, Senior Citizen of Farmer of India, regret very much to divulge you that the stone crusher unit is illicit mines from the
inception of the licensing period by the violation of the following Govt Norms:-

1) The stone crusher unit is situated at at survey No.733/2, 734/2 Senapathipalayam Village, Kangayam Taluk on pure
agricultural lands. The documentary evidence of Registration deed details with Govt is attached herewith,

2) The stone crusher unit is situated at at survey No.733/2, 734/2 ,Senapathipalayam Village, Kangayam Taluk on PAP irrigation
canal lands . The documentary evidence of boundary of lands as per Registration deed details with Govt is attached herewith.

3) Within 300 meters of the above unit- residential houses comp'rising farmers, students, children are residing by more than
hundred years —we have submitted our house tax receipt & Aadhar card copies during VAO field inspection itself,

4)  Within 450 meters of distance from the abave unit there is a Govt check dam with full of water. One side wall is also cracked
with the heavy blaster of the above unit which we have sent 1o all concerned authorities including District Collector, Tirupur with lot
of reminders but for no action. By getting bribery all concerned officials are giving false report as per attachment,

5) ..Within 500 meters 2 temples of worship by our 5 villagers with pakka constructions are there.

6) Within 300 meters thousands of coconut trees and drumstick trees are there and is acutely affected by the dust of the above
crusher unit.

7)  Grazing of our Sheep, Goat and cows are met with accident and afraid of grazing our livelihood is heavily affected.

8) We have sent lot complaints to the District Collector, Tirupur , National Green Tribunal & CM CELL about the concerned Gowt
officials with strong documentary evidences are turned down by the officials by getting bribery .

9) The above situated crusher unit is not an existing unit as per the Supreme Court order ¢t.10.05.1999-hence the licence and
consent of continuous operation could not be transferred to the new unit in the name of "ERODE MINES" . But the new unit is
functioning in the name of ERODE MINES from 25.01.2021 by getting consent illegally from the above existing unit. We have sent
lot of complaint letters to the concerned authorities , District Collector but for no response.

10) The Member Secretary Shri K.V.GIRIDHAR,|.F.S., State Level Environment Impact Authority-Tamilnadu also given letter to
take action on the illicit unit to the concerned official is attached herewith. As usually by getting bribery the concerned officials are
not taking any action by getting bribery to send false reports.

Hence, We people of 5 villages request to take stern action on the corrupt officials and save our lives at the earliest,
Thanking you , Yours faithfully,
P.G.SETHURAM

9843012751
Attachment:  copy of CMCELL Reply -copy
1. Member Secretary-State Level Environment Impact Letter :F No.252/2021 dty.05.03.2021 -copy
2.National Green Tribunal Complaint letter with all concerned officials letters with acknowledgements-copy
3.Crusher unit =Agricultural land-PAP Canal land-registration details.copy
4. Tashildar field inspection report —False report-copy
5. Audio recording of field inspection report-AE-TNPCB, Tirupur
6. Field Inspection report by AE,TNPCB - DT.19.02.2021 -Copy



sethuram pg ~scthurampg 45 ryahoo.co.in
I'e:National Informatics Centre (NIC)
C excollrtup@nic.in,collrcbe@nic.in, DEE TPN,cmeell,rg.ngt@nic.inand 6 more...

Moo 1Y Aprat v 17 am

From
19.04,2021
P.G.Sethuram,
S/o P.Govindasamy
14/41, Perandai Kattu Valasu,
VelappaNaicken Valasu Post
Vellakoil Via, Kangayam Taluk.
Mail id: sethurampg_45@yahoo.co.in

To

The Asst Director(Mines),

Dept of mines & minerals,

Collectorate,

Tirupur 641 604,

Sir,

Sub:1) False report by getting bribery for ERODE MINES on 10.03.21 for the CM CELL COMPLAINT-reg.

2) Complaint for suspense field inspection report on 10.03.21 & no report copy sent to me as per CMCELL.
3) Challenging false report by receiving bribery .

Ref:1) CMCELL reply for the complaint.
Y

With reference to above complaint you have not sent the field inspection report on 10.03.21 to me and to the Member

Secrectary, State Environment Impact,Chennal as per the reply from the CMCELL since you are getting bribery for the following
documentary evidences:-

1) You have issued the license by deliberately knowing that the unit is situated at the agricultural lands as per attached
registration dept record.

2) You have issued the license by deliberately knowing that is situated at PAP CANAL IRRIGATION LANDS as per attached
registration dept record.

3) You have issued the license by deliberately knowing that the unit is situated you have giveh consent to the new unit against

the Hon’ble Supreme Court order viz., the above situated crusher unit is not an existing unit as per the Supreme Court order
dt.10.05.1999,

4) You have issued the license by deliberately knowing that the unit is situated Within 300 meters of the above unit- residential
houses comprising farmers, students, children are residing by more than hundred years -we have submitted our house tax
receipt & Aadhar card copies during VAO field inspection itself.

5) You have issued the license by deliberately knowing that the unit is situated Within 450 meters of distance from the above
unit there is a Govt check dam with full of water. One side wall is also cracked with the heavy blaster of the above unit which we
have sent to all concerned authorities including District Collector, Tirupur with lot of reminders but for no action, By getting bribery
all concerned officials are giving false report as per attachment.

6) You have issued the license by deliberately knowing that the unit is situated Within 500 meters 2 temples of worship by our
5 villagers with pakka constructions are there.

7) You have issued the license by deliberately knowing that the unit is situated Within 300 meters thousands of coconut trees
and drumstick trees are there and is acutely affected by the dust of the above crusher unit,

8) You have issued the license by deliberately knowing that the unit is situated Grazing of our Sheep, Goat and cows are met
with accident and afraid of grazing our livelihood is heavily affected.

9) You have issued the license by deliberately knowing that the unit is situated We have sent ot complaints to the District
Collector, Tirupur , National Green Tribunal & CM CELL about the concerned Gowt officials with strong documentary evidences
are turned down by the officials by getting bribery .

10) You have issued the license by deliberately knowing that the unit is situated The above situated crusher unit is not an
existing unit as per the Supreme Court order dt.10.05.1999-hence the licence and consent of continuous operation could not be
transferred to the new unit in the name of "ERODE MINES" . But the new unit is functioning in the name of ERODE MINES from
25.01.2021 by getting consent illegally from the above existing unit. We have sent lot of complaint letters to the concerned
authorities , District Collector but for no response.

11) The Member Secretary Shri K.V.GIRIDHAR, |.F.S., State Level Environment Impact Authority-Tamilnadu also given letter to
take action on the illicit unit to the concerned official is attached herewith, As usually by gatting bribery the concerned officials are
not taking any action by gelting bribery to send false repors.
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Hence we request not to do field inspection without the surrounding peoples' knowledge. We farmers, students children are
severely affected and our livelihood is severely affected. We are providing food to all but we have been tortured and killed by all
by getting bribery It you are genuine do field inspection before affected people and prove with documentary evidences that the
above unil is situated & functioning as per Govt Norms. If you are genuine file a case against me for proving that you are getting
bribery- | challenge up to Supreme Court.

Hence kindly close the illicit mines otherwise the corrupt officials are under trap . You could not conceal the registered records
and have to pay lacs of compensation with retrospective effect if | file writ for your unlawful activities by getting bribery.

Thanking you

Yours faithfully,

P.G.SETHURAM,

SENIOR CITIZEN FARMER OF INDIA( Aged about 63 years)
Moblle no.9843012751

Show original message ‘ !

Cuwnlgad all attachments as a2 (e
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Na.ka925/Kanimam/2020 District Collector Office,
TirupurDistrict, Tirupur

Date:19.04.2021

Sub: Minerals Mines —Minor Minerals-Tirupur District —KangayamTaluk-Senapathipalayam village-
Kurukkalpalayam-Velappanaickenvalasu boundary-M/s SrinidhiMetals(Erode Mines)’'s M Sand unit
pollution complaints on behalf of public received from
Mr.Maheshkumar/prabhukumar&Mr.P.G.Sethuram-Inquiry report-reg.

Ref:1.0n  behalf of village people ~Complaints from Mr.Maheshkumar/Prabhukumar,
Kurukkalpalayam,Velappanaickenvalasu,Kangayamtaluk-

2.Tirupur Geology & Mines letter No.Na.Ka.5/Kanimam/2020 dt.19.08.2020.
3.This office letter NA.KA.2276/2020 dt.01.09.2020,21.10.2020 & 03.1102020.
4.Tirupur Geology & Mines letter No.Na.Ka.5/Kanimam/2020 dt.17.11.2020.
5.This office letter 0.mu.2276/2020/e dt.11.12.2020.

6.Mr.P.G.Sethurammail complaint letter dt.02.02.21

7.Tirupur Geology & Mines letter No.Na.Ka.5/Kanimam/2020 dt.17.11.2020.
8.This Office letter NO.387/2021/E.Date 0502.2021.

9.Mr.P.G.Sethuram email complaint letters dt.12.02.2021.

10.Tirupur Geology & Mines letter No,Na.Ka.5/Kanimam/2020 dt.16.02.2021
11.Mr.P.G.Sethuram email complaint letters dt.12.04.2021.

12.District Collector’s office memo Na.Ka.925/kanimam/2020 dt.19.04.2021
13.District Collector’s office memo Na.Ka.925/kanimam/2020 dt.19.04.2021
14.Mr.P.G.Sethuram email complaint letters dt.21.04.2021,

With reference to above letters your attention is requested.

Tirupur District KangayamTaluk,Senapathipalayam Village, Kurrukkalpalayam,VelappaNaickenValasu
situated at the boundary M/s Srinidhi Metals Crusher & M sand unit creates lot of pollution and all the
assets of the above unit been bought by the new unit “ERODE MINES” and is operating by the violation
in obtaining consent and other Govt norms violation-being continuous complaint received by letters &
email from Mr.Maheshkumar&/Prabhukumar and Mr.P.G.Serhutam.

In the above circumstances for the letters sent to you for the field inspection reports been not yet
received and is pending.

Hence it is requested to send the inquiry report along with the units violation of Govt norms to
submit the detailed report within 1 week.

(Signed) BhavanKumar.k.Kiriabanavar
Sub collector,
Dharapuram

Copy:



T

1.DeputyDirector,Geology& Mines Dept, Tirupur

2.0n behalf of village people Mr.MaheshKumar/Prabhukumar

Kurukkalpalayam,VeiappaNaickenVaiasu,Senapathipaiayamvillage,KangayamTafuk.

3.Mr.P.G.Sethukam,Kurukkalpalayam,VeIappanaickenvalasu,SenapathipaIayam.
/True copy/by order/

Xxxx

Personal Assistant.
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From To
Shri.Bhavankumar .A.Z,, Tashildar,Kangayam
Sub-Colleccor,
Dharapuram
Madam,
Na.Ka.387/2021/E Dt.22.04.2021

Madam,

Sub: Minerals Mines —Minor Minerals-Tirupur District —KangayamTaluk-Senapathipalayam village-
Kurukkalpalayam-Velappanaickenvalasu boundary-M/s SrinidhiMetals(Erode Mines)’s M Sand unit
pollution complaints on behalf of public received from
Mr.Maheshkumar/prabhukumar&Mr.P.G.Sethuram-Inquiry report-reg.

Ref: 1.0n behalf of village people —Complaints from Mr.Maheshkumar/Prabhukumar,
Kurukkalpalayam,Velappanaickenvalasu,Kangayamtaluk-

2.Tirupur Geology & Mines letter No.Na.Ka.5/Kanimam/2020 dt.19.08.2020.
3.This office letter NA.KA.2276/2020 dt.01.09.2020,21.10.2020 & 03.1102020.
4.Tirupur Geology & Mines letter No.Na.Ka.5/Kanimam/2020 dt.17.11.2020.
5.This office letter 0.mu.2276/2020/e dt.11.12.2020.

6.Mr.P.G.Sethuram mail complaint letter dt.02.02.21

7.Tirupur Geology & Mines ietter No.Na.Ka.5/Kanimam/2020 dt.17.11.2020.
8.This Office letter NO.387/2021/E.Date 0502.2021.

9.Mr.P.G.Sethuram email complaint letters dt.12.02.2021.

10.Tirupur Geology & Mines letter No.Na.Ka.5/Kanimam/2020 dt.16.02.2021
11.Mr.P.G.Sethuram email complaint letters dt.12.04.2021.

12.District Collector’s office memo Na.Ka.925/kanimam/2020 dt.19.04.2021
13.District Collector’s office memo Na.Ka.925/kanimam/2020 dt.19.04.2021
14.Mr.P.G.Sethuram email complaint letters dt.21.04.2021.

With reference to above letters your attention is requested.

Tirupur District KangayamTaluk,Senapathipalayam Village, Kurrukkalpalayam,VelappaNaickenValasu
situated at the boundary M/s Srinidhi Metals Crusher & M sand unit creates lot of pollution and all the
assets of the above unit been bought by the new unit “ERODE MINES” and is operating by the violation
in obtaining consent and other Govt norms violation-being continuous complaint received by letters &
email from Mr.Maheshkumar&/Prabhukumar and Mr.P.G.Serhutam.

In the above circumstances for the letters sent to you for the field inspection reports been not yet
received and is pending.

Hence it is requested to send the inquiry report along with the units violation of Govt norms to
submit the detailed report within 1 week.

(Signed) BhavanKumar.k.Kiriabanavar

Sub collector,
Dharapuram



- Copy:
1.DeputyDirector,Geology& Mines Dept, Tirupur
2.0n behalf of village people Mr.MaheshKumar/Prabhukumar
KurukkaIpalayam,VeIappaNaickenVaIasu,Senapathipa!ayamvillage,KangayamTaIuk.
3.IVIr.P.G.Sethuram,Kurukkalpalayam,Velappanaickenvalasu,Senapathipalayam.
/True copy/by order/
Xxxx | /

Personal Assistant.



ILLICIT MINES "ERODE MINES" functioning even during LOCK DOWN by giving bribery to Gowt
officials-regi
sethuram pg <sethurampy_4363vahoo.co.in Wed, 12 M

To:DD Mines Tiruppur,National Informatics Centre (NIC),collrtup@nic.in,tahkgm.tntpr, DEE TPNand 6 more...

From

12.05.2021
P.(3.Sethuram,

5/0 P.Govindagamy

14/41, Perandal Katiu Valasu,
VelappaNaicken Valasu Post
Vellakoll Vid, Kangayam Taluk,

Mall Id: sethuranipg_45@yahoo.co.in

To

The Deputy Director(Mines),
Dept of mings & minerals,
Collectorate,

Tirupur 641 604,

Respectad Sir,

Bubit) lllicit mine “ERODE MINES" is operating without lagal consent besides our lot of complaints even during this
LOCK DOWN period-request to clase the illicit unit by power cul-reg

fef:1) RDO letter NO.Na. Ka. 387/dt.22.0421
2) AD mines field inspection audio recording s1.19.02.21

3) National Tribunal letter with complete petition details.

4) Membper Secretary, SJ‘ATE LEVEL ENVIRAONMENT letter dt.05.03.21 order to take action on ERODE MINES

.v-.

With reference to above letter from the Sub Collector Dharapuram that the above unit will be closed after the receipt of fiald
inspection report by the Tashildar of Kangayam.Even though no field inspection Is necessary since we have submitted all
reglstration records and photo copies and this is not an existing unit as per the Hon'ble Supreme Caurt order . As well as
MEMBER SECRETARY - STATE LEVEL ENVIRONMENT IMPACT AUTHORITY, TAMILWADU has ordered to take action on the
illicit unit Is also not obeyed by the ¢oncerned officials By getting bribery and by saying this is the unil of ADMK Minister's Group
you people could n't do anything even by sending 1000 petitions. Kindly hear the audio recording of the TNPCB, AE during field
inspection, Despite these the lllicit unit "ERQODE MINES" is functioning even during this lcck down period . From 10.05.21 the
unil ERODE MINES without licence Is functioning vigorously against the Govl order during this lock down period. We surrounding
peaple lost aur sleap with health hazard. We yequest compensation from the concerned Govt officials who allowed to run the urit
by fetting bribery. During the inspection the afficers told that the unit is ADMK Minister's Group obtaining permission from the
higher authorities. Hence we could not stop the illicit unit by our decision. We are only nurse the doctors(higher authority) is at
Channal But now the situation changed DMK Govt comes into powet, We surrounding peaple already submitted petition to
present CM'5 100 days solution scheme. We lost our life & Liberty , a fundamental right, cenferred by our Indian Constitution.

Hance we hergby Inform you if you ( all concerned Gowt. Otficials) are not taking steps tceclose the illicit mines , the concerned
Gowt offlcialg are under legal trap to be dismigsed.

Kindly take Immediate following steps as emergent and save our lives:-
1) To clnose the ERODE MINES with immediate efiect,
2) To give compensation for our sufferings ,
3) To cut off the power of the unit atonce.

Thanking you

fours falthfully,

P.G.SETHURAM,
SENIOR CITIZEN FARMER OF INDIA( Aged about 83 years)

Mobllet no.9843012751
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From To

The District Collector,The Block Development Officer, Vellakoil.
Tirupur

Madam,

Na.Ka.925/2020/Dt.07.06.2021.

Sir,

Sub: Minerals Mines —Minor Minerals-Tirupur District —KangayamTaluk-Senapathipalayam village-
Kurukkalpalayam-Velappanaickenvalasu boundary-M/s Srinidhi Metals(Erode Mines)’'s M Sand unit
pollution complaints on behalf of public received from
Mr.Maheshkumar/prabhukumar&Mr.P.G.Sethuram-Inquiry  report  submitted-further  report-
requested.

Ref: 1.0n behalf of village people —Complaints from Mr.Maheshkumar/Prabhukumar, Mr.P.GSethuram-
Kurukkalpalayam,Velappanaickenvalasu,Kangayamtaluk-
2.Tashildar, Kangayam Ne.Mu.Ka.Na.No.682/2021/a2 dt.22.04.2021.

Tirupur District KangayamTaluk,Senapathipalayam Village, Kurrukkalpalayam,VelappaNaickenValasu
situated at the boundary M/s Srinidhi Metals Crusher & M sand unit creates lot of pollution being
continuous complaint received by letters & email from Mr.Maheshkumar&/Prabhukumar and
Mr.P.G.Serhutam as referred above.

In this regard Kangayam, Tashildar in her report dt.22.04.2021 stated that the complainants are residing
within 300 meters from Srinidhi Blue metals are the complainants Maheshkumar&Prabhukumar parents
Mr.Murugesan, SmtSamiatha! and Mr.Chinnasamy constructed houses in their agricultural lands living
during the last 30 years-residing & stocked their agricultural equipments and is taking rest .

Hence it is requested to send report by inspection whether the residents are of tax paying
Residencies within 300 meters of the quarry .

XXXX
For District Collector.
Tirupur
Copy:
L.EnvironmentEngineer, TNPCB., Tirupur.........Above subject report not yet been sent even after so

many reminders-it is requested to send immediate report.
2. Mr.P.G.Sethuram,s/o P.Govindasamy,
14/41, PerandaiKattuvalasu,Velappanaickenvalasu post,

Vellakoil via, KangayamTaluk.
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NATIONAL GREEN TRIBUNAL's order:- as per THE HINDU Chennai: March 23,2020:-

NGT asks TNPCB to inspect Stone crusher units :-

The Southern bench of National Green Tribunal has directed the Tamilnadu Pollution Control Board to
make periodical inspections of stone crusher units to ascertain whether they are following norms to
prevent pollution affecting the air quality and the health of the neighboring residents.
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From: sethuram pg <sethurampg_45@yahoo.co.in> |

To: colltup@nic.in <colintup@nic.in> i

Cc: tahkgm.tntpr <tahkgm.tntpr@gmail.com>; Rdo Dharapuram <rdodpm.Intpr@nic.in>; Rdo Dharapuram
<rdodpm.tntpr@gmail.com>; DD Mines Tiruppur <minetpr@gmail.coms; National Informatics Centre (NIC)
<admines.tntpr@nic.in>; cs@tn.gov.in <cs@tn.gov.in>; cmeell <cmeell@tn.gov.in=; thpeb-chn@gov.in <tnpcb-chn@gov.in>;
tndoe@tn.nic.in <tndoe@tn.nic.in>

Sent: Friday, 13 August, 2021, 08:27:00 pm IST

Subject: lllicit mines without consent-Erode Mines despite public lot of petitions with the help of Gowt Officials-reg

From

13.08.2021
P.G.Sethuram,M.Com.,D.CAM.,NISM,NCFM,A.C.A(1G)
Senior Citizen Farmer of India. Maobile: 9843012751
On behalf of people of
Perandaikattu valasu,
Kurukkupalayam, Thanjiliamman Koil Palayam,
Velappanaicken Valasu Panchayat Union & post,
Senapathipalayam Village, Vellakoil via-638111,
Kangayam Tk, Tirupur District, Tamilnadu.

To

The District Collector
Tirupur District,
Tirupur-641604,

Respected Sir,

Sub: Stone crusher unit poliution problem & unbearable sound & illicit mining llicit mining at Stone Crusher units
situated at SF NO. NO.722/A,723/A1,736/A,731/A2C1,735/3A,737,736/B2 of Senapathlpalayam village ,Velappa nalcken
valash panchayat unlon,Kangayam taluk -ERODE MINES is not an existing unit as as per the Supremecourt order
dl.10.05.1999-bought stone crusher from SRINIDHI STONES on 29.01.21- How can ERODE MINES is operating from 29.01.21 in
the new name withoul the TIRUPUR DISTRICT COLLECTOR order- reg

-reg
Ref:1) Attached Govt officials letters to close the illicit unit ERODE MINES-attachment.
2) 3 villages people petitions to various Gowvt authorities-attachement
-

For the subject matter of above we have sent numercus grievance petitions from the former TN Gouvt itself but for no
response. We are suffering by this illicit mining & Crusher units situated in the above survey numbers in serious health &
livelihood hazards. But the above unit is functioning without consent/licence in an illicit way during this lockdown period also as
per attachment. Hence we request you to close the unit atonce & thus save our lives.

We herewith attached the Tamil petitions for your kind perusal & action.
Thanking you, Yours faithfully,

P.G.SETHURAM,SENIOR CITIZEN FARMER
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FARMERS DAY MEETING ON 24.08.21 -FALSE & FAITHLESS-INSULTATION TO S‘ENIOF{CJTIZEN Lo
FARMERS-SEEKING EXPLANATION-REG

sethuram pg «<sethurampg_45@yahoo.cons Tue 24 Aug at 874 pin

To:collrtup@nic.in

Cc:Rdo Dhatapuram,Rdg Dharapuram,DO Mines Tiruppur,National Informatics Centre (NIC),tahkgrr.tntpr,
emcell tnpcti-chn@gov.ip tndoe@tn.nit.in..

Benies@tn.govin

From

24)08.2021
P.Ci.Sethuram,

Senior Citizen Farmer df India. Mobile: 9843012751
On behalf of people of

Perandalkattu valasu,

Kutukkupaldyam, Thanjiliamman Koil Palayam,
Velappanaicken Valasu Panchayat Union & post,
Senapathipalayam Village, Vellakoil via-638111,
Kahgayam Tk, Tirupur Qistrict, Tamilnadu.

To

The District Collector
Tirupur Qistricl,
Tirupur-641604.

Respected Sir,

Sub: 1) Farmer]s grievance day video conference meeting-24.08.2021-not in genuine- seeking explanation-reg
2) Sionelcrusher unit pollution problem & unbearable sound & illicit mining Illicil mining at Stone Crugher
units situated at SE NO. NO.722/A,723/A1,736/A,731/A2C1,735/3A,737,736/82 of Senapathipalayam village ,Velappa
nalcken valash panchéyat union,Kangayarn taluk -ERODE MINES is not an existing| unit as as per the Supremecourt arder
6t.10.05.1999-tought stone crusher from SRINIDHI STONES on 29.01.21- How can ERODE MINES is operating from 29.01.21 in
the new name without the TIRUPUR DISTRICT COLLECTOR order- reg

3) Show cause notice for writ of Certiorified mandamus for the Infringement of Fuhdamental
rights-reg ;

Ref:1) Attached Govt offlclals letters to ¢lose the illicit unit ERODE MINES-attachment.

2) 3 villages people petitions 10 various Govt authorities-attachment

/-

I regret very much to divulge you that you have announced Farmers grievanze day maeting at 10.30am 24.08.2021,
We senlor cltizan farmer$ above 70 years are honestly attended as per schedule time @10.30am but you have lately arrived at
12.45pm., When our Vellakoil area grievance time came after 2.30p.m., we senlor citizen farmers starved & getting tired due to
fatigue and most of us arle diabatic patients. Even though we have poor farmers we have 16t our wark at our fleld & lot of cattle we
have to feed & wateringlete., But as an insull: to the senior citizen farmers you have not only hrrivec undue late and you didn't
hear our grievances sincgraly by seeing your mobile and engaged busily to go through your routine files. Kindly note that our
grisvances ralated to Fundamental Rights of our Constitution. | have requested you several times * Respected Collector pls near

my pleadings but you didn't response but after my grievance been over you just told me that under officials will 166k after the
issue.

For your kind information you have allowed the illicit mines operations deliberately even we proved that the mines at
Serapathi palayam village at survey no, Stone Crusher units sltuated at SENO. NO.722/A723/A1,736/A,731/A2C1,
T36/3A,737,736/B2 of Senapathipalayan village ,Velappa nalcken valash panchayat unlon,Kangayam taluk Is operating
without licehce as per the TNPCE AE'S Ingpection report despite this you have allowed to operate in lockdown period



-

too. We senlor cltizens are atfected by the heavy blasting and machine sound endangering to our livellhood and our
dignity as Fundamental Rlghts cenferred In our Constltution.

We the senior cilizens of above villages, hereby requast your action laken oh the above referred pe_tilions_ atonce as per thta
following provisions of  Chapler ¥ of of The Maintenance and Welfare of Parents and Senior Citizens Act, 2007
(Central Act 56 of 2007):-

CHAPTERY

Duties and Pawers of the District Collector

20. Duties and powers of the District Collector. - (1) The District Collector shall perform the duties and
exercise the powers mentioned in sub-rule (2) and (3) so as to ensure that the provisions of the Act are praperly
carried out in his district.

(2). It shall be the duty of the District Collector to, -

() ensure that life and property of senior citizens of the districtiare protected and theyi are sbla to:live
with security and dignity;

(if=mmmmmm e

(iv) ensuyre regular and wide publicity of the provisions of the Agt, and Central ahd State Governmaents'
programmes for the welfare of senior citizens;

(v) encourage and coordinate with panchayats, municipalities, Nehru Yuva Kendras, educational
institutions and especially their National Service Scheme Units, organizations, specialists, experts,

activists, etc. working in the district so that their resources and efforts are effectively pooled for the
welfare of senior citizens of the district;

(vi) ensure provision of timely assistance and relief to senior citizens in the event of natural calamities
and other emergencies;

(vil) ensure periodic :sensitisation of officers of various Departments and Local Bodies concerned with

welfare of senior citizens, tawards the needs of such citizens, and the duty of the officers towards the
latter;

(x) promote. establishment of dedicated Helplines for senior citizens at district headquarters, to begin
with; and

(xi) perform such other function as the Government, may by ordér, assign to the District Collector in this
behalf, from time to time.

(3) With a view to performing the duties mentioned in sub-rule(2), the District Collector shall be
competent to issue such directions, not inconsistent with the Act, these rules, and general guidelines of

the Government, as may be necessary; to any cancerned Government or statutory agency or body
working in the district................. ;

We people of abave villages are farmers and livelihood is agriculture and we sent lot of complaint & grlevance lutter the
last 1 year. But Mines dept and the Tashildar,Kangayam , TNPCB officials had given false statement to issue stone crusher unit to
SHRINIDHI STONES & METALS unit which alfected our livelihood with lot of stress and strain, depression atc., After our

complaint to National Green Tribunal and Gowvt officials the above unit Is ggrassively operating the unit without break (24 x ¥)
even in Sundays. These wnits are not exis g g G 999 : 'ble ;
unit "Erode Mines " It will be trealed as a fresh consent which is llegal. We request you take necessary dteps to inspect and
reassess the report whether the above unit satisfied all Govt.norms. The tollowing facts are stated hare below for your kind
information & perusal;

1) The above crusher unmits are situated in pure Agricultural lands as per Tamilnadu Registration Records as per
attachmant.

2) The above stane crusher units are not Existing Crusher Units as per the Hon'ble SupremeCourt order df,10.05,1999.
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3) Na valid consent for the new unit "ERODE MINES" eventhough it purchased the unit from "SRINIDHI STONES &
METALS" crusher from 29.01.2021.

4) The consent obtained if any would be treated as a fresh cdnsent which Is illegal.

5) The public residing at surrounding 4 villages gave abjection from the inseption of these units to various Govl
Authorjties. As per the attached Ackhowledgement of Regd posts informing the illicit license and the pollution protilem,
unbearable sound over night , powerful blasting & flying stones endangering our life & Cattle we are under severe siress
& strain, Depression, loss of our livelihood agriculture & Cattle grazing ete.,

6) Within 500 meters we are residing more than 100 years and we didn’t give NOC for slarting & for renewal of the
above Stone Crusher units,

7) Thousands of age old coconut , Palm trees & Moringa trees are within 100 malers surrounding of these Crusher units.
8) Our Cattla( Sheeps,Goats & Cows) afraid of grazing & met with accident.
9) 1 No. Gavt Check Dam Is within 300 meters of the above crusher units .

10) 3 Nos Temples viz., Thanjiliamman Koil (west of Crusher units), Kappanasamy Kannimar Koll, (west of Crysher
units), Amman koil (East of Crusher units) are situated surrounding of the abova crusher units within 500 meters of the
above crusher units,

11) PAP irrigation canals Inside & outside of the above crushar units.

Tha Original licence and consent letters to the above units are being obtained by suppressing all above facts by the concerned
awners of the units & the inspecting Govt., officials, We request a copy of the periodical inspeciion reports as per the Hon'ble
Natlonal Green Tribunal as follows:

THE HINDU Chennal: March 23,2020:-

MGT asks TNPCB to Inspect Stone crusher unlts ;-

The Southern bench of National Green Tribunal has directed the Tamilnadu Pollution Control Board to make periodical
inspections bf gtone crusher units to ascertain whether they are following norms to prevent pollution affecting the air quality and
the health of the nelghboring residents. Hence we requested last 3 periodical inspection reports to TNPCB but for no response.

TNRCB AL clearly stated in his inspection report dt.19.02.21 that the unit Erode Mines is operaling without consent/licence
degpite this you are allowing the illicit mines against Law to function smoothly even in Lockdown period. As well as Merrber
Gevretary , State Level Environment Shri Gridhar, |.F.S., also has given instruction to close the illicit mine & crusher "ERODE
MINES'. Kindly give explanation for this deliberate unlawful action and the grievance day meeting insult al the earliest lor our
iegal proceedings for the infringement of our Fundamental right.

Thanking you, Yours faithfully,

P.G.SETHURAM,SENIOR CITIZEN FARMER

Copy to : 1) The Hon’ble Chief Secretary, Gowt of Tamilnadu,

2) The Hon'ble CM's Cell.



Compensation for not genuine farmers grievance day meeting-regz i

sethuram pg <sethurampg_45@yahoo couns Wed. 25 Aug at 728 aim

= : Wi
To:collrtup@nic.in ‘ \\ S

Ceies@tn.gov.n,cmeell
From '

25.08.2021
P.G.Sethuram,

Senior Citizen Farmer of India. Mobile: 9843012751

On behalf of our agriculturists who attended the Grievance day on 24.08.21,
Perandaikattu valasu,

Kurukkupalayam, Thanjiliamman Koil Palayam,

Velappanaicken Valasu Panchayat Union & post,

Senapathipalayam Village, Vellakoil via-638111,

Kangayam Tk, Tirupur District, Tamilnadu.

To

The District Collector
Tirupur District,
Tirupur-641604.

Respected Sir,

Sub: 1) Farmers grievance day video conference meeting-24.08.2021-not in genuine- requesting compensation-reg

2) show cause notice for our livelihood loss/daily per capita loss & other expenses for wasting our valuable time &
energy to our group of our agriculturists from above villages-reg

-\-

I regret very much to divulge you that you have announced Farmers grievance day meeting at 10.30am 24.08.2021.
We senior citizen farmers above 70 years are honestly attended as per schedule time @10.30am but you have lately arrived at
12.45pm., We have duly registered our names with Aadhar number & Mabile number as per procedure at our Agricultural dept.
office ,Vellakoil where video conference grievance meeting was arranged as per the newspaper attachment herewith:-

1.Mr.N.Gunasekaran age 64 years Damages RS.1100/-
2.Mr.P.G.Sethuram age 63 years Damages Rs.1100/-
3.Smt.Vasantha Chidambaram age 73 years. Damages Rs.1300/-(came by auto)
d.r\Ar.F\,Murugesan age 65 years Rs.1300/-(by auto)
5.Mr. A Kathirvel age 56 years Rs.1100/-
6.Mr.R.Duraisamy age 57 years Rs.1100/-

When our Vellakoil area grievance time came after 2.30p.m., we senior citizen farmers starved & getting tired due to
fatigue and most of us are diabatic patients. Even though we have poor farmers we have lot our work at our field & lot of cattle we
have to feed & watering ,irrigation etc., But as an insult to the senior citizen farmers you have not only arrived undue late and you
didn’t hear our grievances sincerely by seeing your mobile and engaged busily to go through your routine files & talked carelessly
other matters with others while we were saying our grievance. You were acting in utter negligence to our grievance pleadings .
Kindly note thal our grievances related to Fundamental Rights of our Conslitution. | have requested you several times "
Respected Collector, pls hear my pleadings” but you didn't response but after my grievance pleadings been over you just told me
that under officials will look after the issue. Kindly request to hear the recordings of the grievance proceedings and confirm
whether my above statement is true. For the total negligence , slackness & reckless activity you are our wasting precious time &
energy and are liable for Rs.1000/- + conveyance allowance Rs.100/- coming from 6 kms surrounding villages to the venue.

Hence for your total negligence , slackness & reckless attitude for our grievance related to our Fundamental
rights Issue we lose our appetite & dignity , lot of stress & straln, depression leading to health problem we request you
to glve above nominal , reasonable monetary compensation at your earllest convenience.

Kindly give reply within a week for further course of action.

Thanking you, Yours faithfully,

P.G.SETHURAM

SENIOR CITIZEN FARMER OF INDIA,
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From To
Tashildar,Kangayam
Shri Ananda Mohan,l.A.S.,
Sub-Collector,
Dharapuram
Na.ka.387/2021/E Dt.26.08.2021
Madam,

Sub:Mines & Minerals-Tirupurdistrict,Kangayam Taluk,Senapathipalayam village-
R.S.N0.722,723,731,733/2,734/2,733,735,& 736 for the mines situated in the above R.S.Nos. Inquiry
Report —reg.

Ref:Mr.A.Kathirvel petition dt.11.08.2021(Received date 16.08.2021)

For mines and crusher units situated at Tirupur district, Kangayam Taluk,Senapathipalayam village
R.S.NO. 722,723,731,733/2,734/2,733,735,& 736-1) m/s R.Manokaran,Rough Stones & Gravel Mines,, 2)
M/s Srinidhi Stone metals, 3) Srinidhi Enterprise are operating without consent from the above units
illegally by Erode Mines-Complaint is received by the above referred letter.

Hence , with respect to above make an inquiry through “Taluk Level Task Force” and sent detailed
report.

(signed} Anandh Mohan,

Sub Collector,Dharapuram
Copy to Mr. A.Kathivel,s/o Arumuga Gounder,
Dno.15/45,Kurukkapalayam,
Velappa Naicken Valasu post,
Vellakoil Via,Kangayam .

True copy/by order
XXXXXX

Personal Assistant(Signed)
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show cause notice for not closing the illicit unit ERODE MINES-MADRAS HIGH COURT ORDER-REG
sethuram pg <scthurampg 45« yahoo.co.in= the > sepac 23

To:collrtup@nic.in

¢ ¢:Rdo Dharapuram,tahkgm.tntpr,National Informatics Centre (NIC),tnpeb-chn@gov.in,tndoe@tn.nic.inand 1 more...
Beeies@tn.gov.in,cmeell

From

PG SETHURAM,

Senior citizen Farmer of India,

14/41, Perandai kattu valasu,

Velappa Naicken Valasu post

Vellakoil via,

Kangayam Taluk,

Tiripur District

To
The District Collector,
Tirupur District.

Respected sir,

As requested by our lot of grievance letters & petitions you are allowing the illicit mine ERODE MINES at
Senapathipalayam village kangayam taluk deliberately knowing that the above unit is illicit mines as per the
MADRAS HIGH COURT ORDER attached herewith . Hence | hereby request you to divulge me unlawful
action not to close the above unit -reply me at the earliest .
Thanking you, yours faithfully,
PG SETHURAM
SENIOR CITIZEN FARMER OF INDIA
MOBILE MO.98430 12751

\ 62



ILLICIT MINES AS CERTIFIED BY THE TNPCB is operating 24 hrs /day with the help of District i

Collector-reg

sethuram pg <sethurampg 45@yahoo coms Sai 4 Sop )
To:colltup@nic.in

Cc:Rdo Dharapuram,tahkgm.tntpr,DD Mines Tiruppur,National Informatics Centre (NIC),tnpcb-chn@gov.inand 1 r!noxe /

From

Beees@tn.govin,cmeell,rg.ngt@nic.in \ E} Lﬂ<

04.09.2021
PG SETHURAM,
Senior citizen Farmer of India,
14/41, Perandai kattu valasu,
Velappa Naicken Valasu post
Vellakoil via, mobile N0.9843012751
Kangayam Taluk,
Tiripur District

To
The District Collector,
Tirupur District.

Respected sir,
Sub: 1) Reminder letter — Requisition No.26 to close the illicit mines "ERODE MINES" —reg

2) Show cause notice for Writ of Certiorified mandamus with compensation for infringement
of fundamental right-reg

Ref: 1) The Hon'ble Madras High court order-newpapetr-attachement.

2) Stone crusher unit pollution problem & unbearable sound & illicit mining lllicit mining at Stone Crusher
units situated at SF NO. NO.722/A,723/A1,736/A,731/A2C1,735/3A,737,736/B2 of Senapathipalayam village ,Velappa
naicken valash panchayat union,Kangayam taluk -ERODE MINES is not an existing unit as as per the Supremecourt order
dt.10.05.1999-bought stone crusher from SRINIDHI STONES on 29.01.21- How can ERODE MINES is operating from 29.01.21 in
the new name without the TIRUPUR DISTRICT COLLECTOR order- reg

_V-

We peaople of 3 villages regret very much to divulge you that you unlawfully allow the above ERODE
MINES without licence even after you received the report from the TNPCB AE inspection report 19.02.21
We senior citizens health are severely affected by the sound of the mine blasting & machine sound 24 hrs
even in the lock down period. We could not sleep , thus our fundamental right to livelihood is severely
affected. Last night (03.09.21) also the above mine unit blasted with heavy sound our residence are
shuttered and today(04.09.2021) also the above illicit mines is running without licence/consent despite the
TNPCB ,AE inspection report  Kindly inform me whether it is possible for you to close the illicit mines or not,
we are asking this due to your negligence & assault in duty to protect the senior citizen farmers spoiling our
health & our livelihood agriculture.

As requested by our lot of grievance letters & petitions you are allowing the illicit mine ERODE
MINES at Senapathipalayam village kangayam taluk deliberately knowing that the above unit is illicit mines
as per the MADRAS HIGH COURT ORDER attached herewith . Hence | hereby request you to divulge me
unlawful action not to close the above unit -reply me at the earliest for further course of legal proceedings
against the Govt officials who permit to operate without llicence. As per the of Chapter V of of The
Maintenance and Welfare of Parents and Senior Citizens Act, 2007 (Central Act 56 of 2007), the District
Collector Is duty bound to protect the Senior Citizens as we referred in our lot of previous letters divulging our
grievance. Chapter V - 20. Duties and powers of the District Collector states as “ - (1) The District Collector
shall perform the duties and exercise the powers mentioned in sub-rule (2) and (3) so as to ensure that
the provisions of the Act are properly carried out in his district.

(2). it shall be the duty of the District Collector to, -

(i) ensure that life and property of senior citizens of the district are protected and they are able to live
with security and dignity”

We are requesting to close the lllicit units in any name situated at the above SF Nos of Senapathipalayam
village during the last 5 years orally and by written pleadings more than 1 year.

We reinstated the following facts In our earller letters for your consideration to close the lllicit mines in the
above area atonce:-

We people of above villages are farmers and livelihcod is agriculture and we sent lot of complaint & grievance letler the
last 1 year. But Mines dept and the Tashildar,Kangayam , TNPCB officials had given false statement to issue stone crusher unit to
SHRINIDHI STONES & METALS unit which affected our livelihood with lot of stress and strain, depression etc., After our
complaint to National Green Tribunal and Govt officials the above unit is aggressively operaling the unit without break (24 x 7)

even in Sundays Thege units arg not e;lsting Cr ggngr gnl;g as Qg[ the orde[ 10.05.1999 of the Hon' b!g §gg[§mggggﬁ S0
these g Its : er unlts { He :

mmm[m" It will be !raamd aq a fresh consant whloh I8 illagal Wn rﬂquast you take nacmnaaw ﬁtmm lo Inspeat and



reassess the report wi ot saihiod i Govbnorms, The following facts are stated here below for your kind
information & perusal:

1) The above crusher units are situated in pure Agricultural lands as per Tamilnadu Registration Records as per attachment,
2) The above stone crusher units are not Existing Crusher Units as per the Hon'ble SupremeCourt order dt.10.05.1999.

3) No valid consent for the new unit "ERODE MINES" eventhough it purchased the unit from "SRINIDHI STONES & METALS"
crusher from 29.01.2021.

4)  The consent obtained if any would be treated as a fresh consent which is illegal.

5)  The public residing at surrounding 4 villages gave objection from the inception of these units to various Govt Authorities. As
per the altached Acknowledgement of Regd posts informing the illicit license and the pollution problem, unbearable sound over
night , powerful blasting & flying stones endangering our life & Cattle we are under severe stress & strain, Depression, loss of our
livelihood agriculture & Cattle grazing etc.,

8) Within 500 meters we are residing more than 100 years and we didn't give NOC for starting & for renewal of the above Stone
Crusher units.

7)  Thousands of age old coconut , Palm trees & Moringa trees are within 100 meters surrounding of these Crusher units.
8) Our Catlle( Sheeps,Goats & Cows) afraid of grazing & met with accident.
9) 1 No. Govt Check Dam is within 500 meters of the above crusher units .

10) 3 Nos Temples viz., Thanjiliamman Koil (west of Crusher units), Kappanasamy Kannimar Koil, (west of Crusher units),
Amman koil (East of Crusher units) are situated surrounding of the above crusher units within 500 meters of the above crusher
units,

11) PAF irrigation canals inside & outside of the above crusher units.

The Original licence and consent letters to the above units are being obtained by suppressing all above facts by the congerned

owners of the units & the inspecting Gowt., officials, We request a copy of the periodical inspection reports as per the Hon'ble
National Green Tribunal as follows:

THE HINDU Chennai; March 23,2020:-

NGT asks TNPCB to inspect Stone crusher units :-

The Southern bench of National Green Tribunal has directed the Tamilnadu Pollution Control Board to make periodical

inspections of stone crusher units to ascertain whether they are following norms to prevent pollution affecting the air quality and

the health of the neighboring residents. Hence we requested last 3 periodical inspection reports to TNPCB but for no response.
TNPCB AE clearly stated in his inspection report d.19.02.21 that the unit Erode Mines is operating without consent/licence

despite this you are allowing the illicit mines against Law to function smoothly even in Lockdown period. As well as Member

Secretary . State Level Environment Shri Gridhar. LF.S., also has given instruction to close the illicit mine & crusher "ERODE

MINES'. Kindly give explanation for this deliberate unlawiul action and the grievance day meeting insult at the earliest for our

legal proceedings for the infringement of our Fundamental right.

Thanking you, Yours faithfully,
P.G.SETHURAM,SENIOR CITIZEN FARMER
Copy to : 1) The Hon’ble Chief Secretary, Govt of Tamilnadu,
2) The Hon'ble CM's Cell,

Thanking you, yours faithfully,
PG SETHURAM
SENIOR CITIZEN FARMER OF INDIA

MOBILE MO.98430 12751
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Smt P.Rajeswari,l.F.S., State Level Environment Impact Assessment Authority,
Member Secretary 3" Florr,Panagal Maligai,No., Jeans Road,Sythapet
Chennai-600 015 Phone No0.044-24359973

Ka.En.Ma.Su.Su.Tha.Ma.Aa-Tn/20772 & 20887/Complaint/Co En:328 & 337/2021 Dt.23.09.2021
To
Member Secretary, TNPCB,
76,Mount Salai, Guidy, Chennai 600032.
&
The Commissioner, Geology & Mines Dept.,
Thiru.Vi.Ka.Industrial Estate, Guindy,Chennai-600032.
Sir,

Sub:_Ma.Su.Su.Tha.Ma.Aa-Tn-Mr.A.Kathirvel, Tirupur District & Mr.P.G.Sethuram, Tirupur District-
Complaints for without consent operating illegally by the “Erode Mines” for taking action complaint-
reg.

Ref: 1. Mr.A.Kathirvel, Tirupur District Complaint letter dt.11.08.2021
2. Mr.P.G.Sethuram , Tirupur District mail complaint letters dt.17.08.2021,24.08.2021 & 25.08.2021
V-

Kangayam taluk Senapathipalayam village S.F. N0O.722,723,731,733/2,734/2,733,734,735,736 and its
subdivisions agricultural lands the following illicit mines are situated 1) M/s R.Manokaran Rough and
gravel quary 2) M/s Srinidhi Stone Metals 3) M/s Srinidhi Enterprises and other illicit mine “Erode Mine”
are damaging agricultural lands , hence to stop the illicit mines as well as not to grand any new licence
to the above mentioned lands-complaints as above referred are received from Mr.A Kathirvel , Tirupur
District and Mr.P.G.Sethuram, Tirupur district by this office. ‘

For taking immediate action these complaints are forwarded to your office. Requested to
inform the action taken on the complaints to the complainants and to this office.

Attachment: as above. XXXXX
Member/Secretary
Ma.su.suu.tha.ma-TN

Copy to: Mr.A.Kathirvel & Mr.P.G.Sethuram
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PARTY IN PERSON
Cell : 9843012751
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 Versus

The Prmc:pal Secretary to Government of Tamil Nadu
and 5 others

...Respondent(s)

TYPED SET OF PAPER.

Events

Page No.

13.09.2011

:Copy of the District Collector ’I‘1mppur in
| R.c. No. 381 /Mines/2011

| Copy of the Environmental Clerance from

g o -:f the State Level Environment Impact
18.11.2016

-Assessment Authority, Chennai in R.c. No.
SEIAATN/F.N0.5891 /1(a)/ EC.N0.3903
/2016 Dated 18.11.2016.

6-13

12.01,2017

Copy of the District Collector, Tiruppur in
R.e, No. 416/Mines/2016

14-19

L 15.12:0001

Engineer, Tiruppur North letter in R.c. No.

Copy ~of the District Envi_ronmental‘

F. NGT Case/ O.A. No. 231/2021 (S2) /|
DEE/ TNPCB / TPN/2021 dated |
115.12.2021 ;

20-283

17.12:2021

| Copy of the Joint Inspection report of the ;

Revenue Divisional Officer, Dharapuram

‘Tiruppur

and Deputy Director, Geology and Mining, |

24-25

21.12.2021

Copy of the District Collector, Txruppur
letter in R.c. No 925/ 2020 /Mines

26-30

" 211219000

"k_Copy of the District Collector, Tiruppur
‘show  cause notice  in Rec. No.|

31-33

925 / 2020 /Mines

Standing Counsel for NGT
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_ the licenslng Authority,
19, Bfastlng shall -_be carried out

_ ne. Perlod!cal monitoti
ord 'e farl‘sp ctlon
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i __watergenerated!dispnsed andmethod of disposal, Involving

' ']The Iease holder shal undertake adequata safeguard measures dur!ng extraction of materiat;.
and ensure that due to’thls actlvity, the hydrn-geolugical reg!me ‘'of the surrounding area shall
not he affectad, Regular monitoring of ground water Ieve! and qmaﬂtv shall be carried out
around the mine lease area during the mining operation, |[f at any stage, if it Is observed that
the groundwater table Is getting depleted due to the mining activity; necessary corrective
measures shall be carrled out, District Collector/mining officer shall ensure this,

No tree-felling shall be done In the ieased area, except only wlth the permission from
competent Authorlty, : :

-

35, To. take up environmental monltarlng of the pmposed quarrv_ stte'before, durlng and after the

inlning activitles 'Iuc{lng vibration study data, water, lor -faUna envlronment s!urrv_ -

nearby. quarrles( '

] ert ,(e-plantatlon/afforestatlon wmk by planting the native
¢ he ase area at the rate of 400/Ha, Sultabie taﬂ tree saplings should be
ed on t_‘ el unds and other su!tabta areas In and around the work place.

Shalago mu

/CHAIR
SEIAA‘TN




*shall be deve!ope" and main'tained :
51. As per MoEF&CC‘-Goi Ofﬂce Memorandum dated 30 03 2015

elt all along the "boun:d«;_lry o

prfoa cl arance. from Forestry &_
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16, The Envlromﬁental’ Clearance does not absolve - the appllcant/proponent of his

obiigatfon/requirement to obtaln other statutory and adminfstratfve c}earances from ntherﬁ G
statutory and admlnlsnatfve authorities, - :

_ tal g:learanc‘e granted to-;th'is project under
2006 at any stage of the-i-valldfw of this environmental
'nd or :f lt comes to the kno "ledge of this SEIAATN that the project
rately oncealeds_'_ i« It r mfsleadlng Information o

nay result: in wfthdrawal of thfs.-;‘
he E,nv on ent{ProtectlonJ'Act :[986 .

.p Acr, 1931 the

_ ¢ 'abflityilnsurance Act 1991 a!ong wlth their
amendmants draft Mlnor’l\ﬂfnelal Conservation & evelopmen 10 {

_ MMDR Act:t[ 57,Natlc na;lijammfssion for protection 0
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TAMILNADU POLLUTION CONTROL BOARD

From 5 { To

- M. Satavanakumar, MLE,, _‘ P Revcmse Divisional ()ff' ce.r :
District Environmental Engineer, : Dharapuram, :
Tamilnadu Pollution Control. Board | Tiruppur District.
Tiruppur North, I Floor,
Kumaran Commetcial .Co_mple};‘,-,
Kumaran Road, Tirupput — 641 601,

of 2021 (SZ)/DEE/TNPCB/TPN/2021, Dated: 15.12.2021

Sub: TNPC Board - O/o. DEE, firuppur (North) — Rough stone and Gravel quarry
leas_;o.;gxa.nté&h.g;i- Mz, R. Manoharan, Senapaﬂiipajayam. Village, Kangeyam
 Taluk, Tuuppur District — O.A. Nos. 231 of 2021 (SZ), the Hon’ble NGT
S, Chennai — Committee constituted by the District Co‘l"iector — Joint

' ‘Ihspe,ction of Committee — Repost of TNPCB — Submitted - Regarding,

Rcf. L Orders of the I-Ion ble NGT dt 26,11.2021 passed in O.A No. 231 of' 2021 (SZ).

lleetor s Eroo R(ac 925/2020!M:nes, Dated: 10.12,2021..
r Nq_.-SSfZ[ZM‘l[E,;Dated; 13.12:2021 received from RDO, Dhérapliram._‘
mittee inspection of the units on 15.12.2021,

o e

_cxted references, the Committee comprises of Revenue
puty Director of Geology and Mlmug, Txmppur District and
ineer, Tamilnadu Pollution Control Board, Tiruppur North along with
“s;stant Environmental Engineer, TNPCB, Tiruppur North, Assistant
apectcd the following units on 15,12.2021,

Distt
Taim:]dar ange:

: G‘cglegtst,

) M]s RManohaxan Rough Stone and Gravel Quarry, S.F. No. 733/2 & 73412,
‘Senapathipalayam Village, Kangeyam Taluk, Tiruppur District.

ii) M/s. Shree Nithi Stone and Metal, S.F. No. 722/A, 723/A, T31/A, 733,734 & T36/A,
 Senapathipalayam Village, Kangeyam Taluk, Tiruppur District.

'_iii)' M/s. Shree Nithi Enterprises, S.F. No. 735/3A, Senapathipalayam Village, Kangeyam
Taluk, Tiruppur District,
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The detailed report is submitted is-as follows:
i) M/ R aran Ron h Stnno and Grswel uar,

The unit of M/s, R. Manohamn Rough Stone and Gravel Quarry is located at S.F. No. 73312
& 734/2, Senapathipalayam Vxllage, Kangeyam Taluk, Tiruppur sttm:t

The unit has obtained Env;mnmental Cleatance from State Le.vel Enwronmcntal Tmpact
‘Assessment Authority, Tamil Nadu vide its Lr.No. SEIAATN/F.No. SS91/1(&)/EC No.3903/2016
Dated:18.11.2016 for Rough stone. & Gravel quany.at S No 33/2 and 73 ‘with a lease extent
0f 3.25.0 hectares with the quantity nf 2 78 721 m” of rough stone, 4,830 m® .el_and 14,850 m’
of Weathered fonnatlon for- the penod of 5 “Years. Further, the unit has obtamed Conscnt to
! Operate (Direct) from the ofﬁce wde Proc. No F.1731 TPN/RS/DEE/TNPCB/T PN;’W&AJZOI?
Dated: 04,01.2017 with vahd1ty up to 31.03.2018 and subsequently renewed the consent up to
17.11.2022 vide this office proceedmgs dated: 04.08.2019.

During the committ_ee_ inspe_ction.,on 15.12.2021, the following were observed:

l) The quarry was not in operation.

2) The umt has provaded water sprinkler system to control the fugmve emission
e a_vehmle movament and it is in operable condmon.

(3 unit‘_has not provxded the fencmg around the quarry boundary

TPNOﬁlII'RS/DBE/’INIKCBfTPNfW&AﬁOI3 Dated: 05. 10 2013 with validity up to 31.03.2014
and subsequenﬂy renewed the consent with vahthty up to 31.03,2022 for the foIIovang

1 Fmduct detﬁlls B&ue Metal Jelly (1/4", 172", 3/4", 1 12" & Stone Powder) —~ 2000
TonsfMonth ‘ :

sy

2 ‘Gen an: 'dlsposa,l of sewage»« 1.50 KLD through On Industry 5 Own Land
3. Pomt SOUCe mlﬁsion (Source Control Measures):

2f.Nos - Enclosure water sprinkler,
Vabrator e 2 ‘Nos = Enclosurc water sprinkler.
Powder section Enclosure water sprinkler.

- Further, the unit was: 'inspected' on 19.02.2021 and a show cause notice was issued to the unit for
operating the unit without obtaining Consent for change of name and management, Subsequently,
the unit has applicd for Consent to Operate (Direct) in the name of M/s. Erode Mines through
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online. Based on the online application, the unit was inspected and the applfiﬁcati_on was returned to

the unit for want of particulars and to provide adequate. Air 'Pol’Iuﬁén Control measures.

Subsequently, the unit was mspeoted on 04 035, 2021 and found that the umt has prov1ded adequate
Air Pollution Control mcasures  The unit is yet to resubm:t the: apphcation for: change of name and
management. e :

During the.céu_i_mi'ttge insggq,ﬁ,q,x;for;.'15,.12;;20'2_1 , the foll'o.\:,ving were observed:
1) The unit was noftfin‘obérﬁtion. However, it was under operational condition.

2) The unit has provided the following Air Pollution Control measures and was under
operatmnal condmon

: S.No_.:._-. Pomt bourceBn'ussmn e 'Polluti_on Comrq_l‘Mgasgte:s_ p,ifévi,d.ed

| Enclosure with Water Sprinkler

| Enolosure with Water Sprinkler

" i z_En‘cl_t)s_l_lre'wi'th:WatérSpfmklér;:

| Covered with hood arrangement

" Water sprinklers provided

3 The unit has prov:ded water spnnlder system for loading and unloadmg area to control the
fugmve emiss:on

1o 'O'perai:e ('Di‘rec.'t)- vide. Proc. No,

: ined 'Consent to Operatc (Bxpan31on~I) v1de Proc. No.
F 21741‘1’N?OS/D nE!’I‘NPCB!‘T‘PN[W&A/:&OZO Dated: 06. 09;2020 with vahdlty up to 31.03.2022
-~ forthe following:

1. Product details: Crushed stone. sand —3900 Tons/Month.
2. Generation and d1sposa1 of sewage — 0.40 KLD through Industry’s Own Land,
3. Generation and disposal of trade efﬂuem —~ 27.0 KLD with reeyeling for crushed stone
sand washing,. A
4, Point source emission (Soutce - Control Measures):
Vertical shaft impactor (VSI Machine — 1 No.) — Enclosure with water sprinkling systern,
Vibrator -+ 1 No. — Enclosure with water sprinkling system.
Conveyor belt —6 Nos. - Enclosure with water sprinkling system.,
D.G. Set 82.5 KVA — Acoustic enclosure with stack.

VA
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A Mravay v R WGO AISPULISU UIL 12.U4.2U41 BUU @ SDOW 0ause notllce was 1ssued to the unit tor
operating the unit without obiammg Consent for change of name and management. Subscquently,
the unit has applied for Consent ta Operate (Direct) in the name of M/s Emde Mines (M Sand
Unit) through online. Based on the: online application, the unit was mspected and the application
was returned to the unit for: want of particulars and to provide adequate Air Pollution Control
measures. Subsequently, the unit was inspected on 04.05.2021 and found that the unit has
provided adequate Air Pollution Control measures. The unit is yet to resubmit the appllcanon for
change of name and management,

During the commtttee mspectlon on 15 12,2021, the followmg were observed

1) The umt was not in operatlon However, it was under operational condmon

oo ?Point-Sou_rt;_e Emission Pollution Con&oi‘Measurbs provided

_ Impactor_ ‘Enclosure with Water 'Spﬁnﬂing*Sysfem.
-Macl“une) lNo B

| Enclosure with ‘Water Sprinkling System. .

~6Nos. | Covered with hood an'dngemeni :

: "_'4),- — DGSetmastVA Acoustic enclosure with stack

3) The unit has provided water sprinkler system for Haulage road and Loading and unleading
pmnt to conu'ol the fugmve emission.

i .4)‘ .~ The unit '. ”‘dpvelngd green belt around the boundary of the unit,

~ This is submitt for favout of kind information and necessary further action please,

27T

District I l"nv:mnmcutnl Engineer,
Tamjl Nadu Pollution Control Board,
it o2 - Tirnppur North,
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( Joint In_spection Report

Dﬂtb oi’ hmpectmn 15.12.2021,

As pex the ox‘(lens o[‘xthe sttuct Collc-ctm. ’Ixmppul m(l(, px oceechngs Rc.No.

)2 :,;-;dint mqpectnon was concluctad in the qub;ect
733/2 and ’34/2 of

Tiruppur Dzstxxcl emcl mspecuon

¢ ﬁl,quauy lease in S.F. No.

Sl ERhimn R, Manohman. _
L _S/o; K.K. Ramasamy

| No.1 /284 K.N. Thottam, Andan
Keclpapgam, Athur Post I(m ur - 639 008.

kovil

Kangeyam Taluk

__| Senapathipalayam village

| 8.1, Nos.733/2 and. 734/2
3.25.0 hects

Pafta lands

: | Rough Stone and:Gra_i;cl

Approval order: [ Re. No, 416/Mines/ 2016
' dated 27.10.2016,
278721cbm  of Rough
.sLone, 4830 cbm Cravel
and 14850 ¢bm  of
e 7;wcathcr'ecl formation ;
| Approved depth | 55m- below ground leve]
i | Order: Lr.No. SBIAA-TN-
L /I.N6.5891/1() /EC.No.

18903/2016 dt.18.11.2016
_5 ._‘mfe below gl ound level

arrymg ancl

Approved
Quantity :

Approved depth

Approved _' | 278721 cbm  of Rough
i B -s_t_Qne, _4830 cbm  Gravel
|ovanteE land 14850 obm of

weathered formation

8 '.D:smt,t Coliector Pmeeedmgs Re.No. 416 /assuﬂmm/ 2016 dated 12.01,2017,

No. and date of g grant

9. | Lease Period 10.01,2017 (o 11,01,2092

| Previous lease gri anted particulars il any in the subject area, Quantily removed and
10. | Seigniorage fee collected

Nameof | S.F.Nos, | Proc, No Liease Period | Approved | Quantity | Seigniorage
the lessec | extent and date mining remaoved | fee colleeted
{hects) plan/Envi cand in Rs.
ronment | transport
clearance permit
it any isned
(chm) |
b 733/2 | 29164/ RONL
it Dyl 734/2 | 2006/ x-1 | 14.08.2006 jeh e &
1 Parthiban 3.25.0 ated 13.08.2011 - éx?g\?gl Rs, 367675/ -
Heet, | 14.08.2006 1800




T raeya | 81 vines - T .

o | RMano | 73472 | /2011 | 18,09.2011 i 49108 Re.

“ haran 3/26.0 cated «12,09.2016 it 1790100/~
Heet. | 13.09.2011 3660 '

14,

The details of permit issued during the uurmnt-.lt_:ﬁdse period:

Quantity for which permit issued | o

Miueral _‘ -~ during the current leass period
(in cubic meters)
Gravel 3330 S
_ A Rs. 523344
Rough stone 91362 i

12, Rield observatlons / wo]auons dotected ; 4 o
1. The lessee has not maintained safety clistanoc of 7 5 mete:*s to theg
adjoining patta lands on the eastern mde. : e =

initiated

2. The lessee has not maintained safety distance of 50 meters to the PAP
canal passing through the lands in S.F. Nos. 733/1 734/1 on the
northern side.

Total quantity
mined as per the
sketeh (in Cubic

“Total quantity for

which transport

permit obtained

- during all the ™
three lease

; Stocle availab’lé
as per the sketch |

(in Cubic meter)

Balance quantity

transported
~without valid
transport permits

meter) o  periods (in Cubic | (in Cubic meter) |

e meter) i 2 g it '
Roypl- | e ddl ERouEh L R_ough_ ian URéugh il
stone G;avel stone Gravel stone | a_\(e_l. stone Ciraval
358403 | 51890 | 138507 | 8790 | 19653 | 13236 | 200243 | 20864

3. From the above table, it is revealed that, the lessee had quarried and
transported 200243 cubic meters of rough stone and 29864 cubic
meters of gravel excessively from the lease area without valid
transport permit.

For the aforesaid violations committed by the lessee, action may be

\vw” ;
Rcuen(ﬂgﬁﬁnal Of‘ﬁ_cer,

Dharapuram

| against him as per the provisions of Rules and Act in force.
) .

Gcology -x».'&lcl Mining,
Tiruppur




e i e i .

‘._'_.E‘Th‘m _S Vme

~2b -

- 'I‘he Revenue D1v1s1ona1 Offme:,
Dharapuram.

,dg.ttzd Jlagoat. o

- Suby and Mmcx als = Mmor Mineral - Rough slom. -
e ot - Kangeyam Taluk - bcnapathlpalayam
stone and Gravel quarty lease granted to
aran - Original Application No, 300 of
registered by the National Green Trilbunal,
1_nch ancl fmwmded to the bouthem bench

the D:stnict Collec'tm-'jomt Inspectmn
ort recelvcd - vmlatlon% detegted- action

oncession  Rules, 1959 - Req“"’md "

of the Distriet Coilector, Drodc in R.c.

006/X-1 dated 14.08,2006.

of the District. Collector, 'I‘imppur in

381/Mines/2011 dated 18.09,2011.

eeding_ of the District Collector, Tiruppur in

6/Mines/2016 dated 12,01.2017.

wheshleumar, Prabhukumar and P.G.

uraman, Kurukkalpalayam, Velappanaicken
valasu, Senqpathxpalqyam v1llage. Kangeyam

Taluk petitions 4

5, The Sub Collector, Dharapuram letter R.c, no,
387/2021/@ dated 01,06.2021.

6. Orders of the Hon'ble National Green Tribunal,
Principle Bench, Delhi dated 11,11.2021 in
Original Application No. 300 of 2021(PB)

7. © Orders of the Hon’ble National Green Tribunal,

‘ Southern Zone, Chennai dated 26,11,2021 in
Original Application No. 231 of 2021(87)

8.  Proceedings of the District Collector, ’I‘uuppm i
R.c. No. 925/2020/Mines dated 10.12.,2021

9, Joint Inspection report of the Revenue Divisional
Officer, Dharapuram and Deputy Director,
Geology and Mining, Tiruppur dated 17.12.2021.

Wk kR

Kind attention is invited to the reference cited.

er rulc 36-A of the 'I‘amﬂ Nadu Minor
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2)  One Thiru, R.Manohayan, - 8/o. oK, Ramasenny, 1/284 b
K.N. Thottany, Andankoil Keel pagam, Athun post, Kaulr District was I
granted quarrying lease for Rough stone and vacl over an exlent ol ».
9.25.0 Heel. in patta lands comprised in 8,1, 108, 733/2 (1.96.5) ancl
734/2 (1.28.8) of Senapathipalayam village, Kangeyam ’I‘aluk, Tir uppul
District for a period of 5 years from 12.0] 2017 to 11 01 2022 vxde;, :
reference 31 cited, '

3) At thrs juncture, Hon’ble Nat l()l'ldl Green ’I‘nbunal, Punclp]e :
Bench, Delhi Ie;_.,lsteied an O.A. No. 300/2021 based on the complamt{._i i

received [t om ‘I‘hu u P (e} Sethuraman cmd duecte'

‘2. In view of the above, let. the State .‘-PC
grievance, taice remedial action in acc rdan

Jurnish an action tah:en report within two_ mont'
Southern Bench of this Tribunal, '

4) Accmdingly, the Hon’ble Natmnal Gzeen ‘I‘rxbunal_:_‘_Southem: _:-“.:*:.

Bench, Chennai in its order dated 26.11.2021 | m O.A. no. 231 /2021 has
ordered amongst to others and directed the sttuct Collector to file a
independent report, '

5) In this connection, a commitlee compusmg of (1).The
Revenue. Divmxonal Ofﬁccr, Dh&;apumm, (?] The Dlstl ict Envlmnmeniul
Engineer, Tamil Nadu Pollutlon Control Board, Tiruppur (Nor th) and (3)
The Deputy Dhcctm, Geology and Mmmg, lnuppm was eone.utul.ed vide
the Distmct Collcctm Til uppur pr occcdinga iy the 1eference 8t cited with
a dircction to inspeot the subject arca and to furnish a detailed. report to
the Distr ict Collect@: regarding the validity of the' lease, siting criteria and

also regar ding a cga,uons made in Lln, pe.,titmrx as ordelu;l by the Hon’ble

Green Tr 1bunal

6) As ondemd by the District Collector, thc Revenue Divisional
Officer, Dharapurmn and Deputy Divector, Geology and Mlmng, Tiruppur
have submitted their joint mspeclwn report vide in the reference 9 ¢ited

as detailed below:-



rn

i i _Anclan kov east::-[(arw,
! | Tamil Nadu - 639 ()02
PRl : | Kangeyam Talule
i L Senathipalayam vtllagg
178, | s | SF.Nos.733/2 and 734/2
o ’ 3.25.0 hects
[ 4. ;| Patta lands
S, | ¢ | Rough Stone and (.rravei
46, 1o | Approval'order: | Re. No. 416/ Mines/
. ' 2016 dated
o | | 27.10.2016.
G | Approved 278721cbm of Rough
i | Quantity ; stone, 4830 chm
i o | Gravel and 14850 chm
b of weathered
‘ : a o | formation
i 2 | Order: Lr.No. SEIAA-TN-
; i | /FNo0.5891/ 1{a)/ EC,N
0.3903/2016
dt18112016
e :;Approued depth 5am.
. .Approved ; 2?8721 cbm of Rough
Quantity. | stone, 4830 chm
| Gravel and 14850
| | chm of weathered
e o e | formation it
8. | District Collector Proceedings Re.No. 416/ &wflom/ 2016 dated
No. and date of grant 12.01.2017,
9. | Lease Period 12.01.2017 to 11.01,2022
- | Previous lease granted: parztculam if any J in the Subjef‘t areq, Quani:ﬂ Y removed and
10. | Se:qmoraqe fee collectecl
| Nameof |SF Proc. No Lease Period | Approved | Quantity Seigniorage
the Nos, | anddate : mintng | remoned || g
lessee exlent f:fffifﬂ"“m f:f;,;’lgf,-o,i collected in
(hects) clearance if’ | permit Rs,
Wy issuad fchm) |
Lo |28 beldah b e
1 Partiiil;art 734/2 2006/ x-1 14'08‘2006 N w5 . 10020 j 11‘:’3-_
3,25.0 da(ed 13.08.2011 Gl 867675/ -
Hecel. | 14.08,2006 I
733/2 | 381/Mines ] ' R?Ilslil
g | RMano | 78472 | f2011 | 13:09.2011: 4 Sl Rs,
haran 3.25.0 dated 12,09.2016 Gl 1790100/ -
Hect. 13.09.2011 3 66 0

\ 97



11 The details of permit issued duying the current leuse period:

- Quantity for which permit
Mineral - issued during the current
lease pcriod (in cubic melers)

betgmor '”-e-;Pees :

Gravel . 8330

| Rough storie | 91362

12, Field observations / violdations detectec:

1. The lessee has not maintained safety distance o

to the adjoining patta lands on the eastgx_‘n_ s_';‘de., ;;'

2. The lessee has nol main tr:med eaj(ﬂty d:stcmce ef 50 metet’s to

the PAP canal passing th mugh the lands in ‘S " Nos.

734/1 on the iwrthem side,

Total quc‘m’tita} for | . -
- Total quanttty e s Dwt-: Stocicavaitable .
| permit obtained |
- mined as per thef_ iy ot as perthe
- skelch (in C‘ubtc_. B g e Skﬂtﬂh(l?}CUblé ' sl
Nt . t};ree lease . I b _p _ pemuts_.
e periods (in Cubic G (in C‘ubic meter) 1
_ meter) Gt '
Rougl : ' i 1
ot | Gravel Lough Cravel ungh | Gravel | Roth | Gravel
stone | T | stone | slone |  stone :
858403 | 51890 | 138507 | 8790 | 19653 | 13236 | 200243 | 29864

3. Irom the abouve !a‘bie‘, it is -t’tevéaied that, the lessee had
quart léd and transported 200243 cubic melers of rough stone:
and 29864 cubic meters of gravel ‘excessively from the lease

arecr_'withou-t uahd transport permit.

I‘mally, they havc :ecommemied to takc actlon ag,mnst lhe lessee

as per the px ovxsmna ol l\ules and A(‘l, in force,

7) [n vnew of the above, the Rc.venue Dmsional Ofﬁccl,
Dhayr apumm is hcreby requeated o Lalic acuon ag per rule 36 A of the
Tamil Naclu Mmor Mmelal Concession Rules, 1959 ag,amst the lessee




asramy fm havmg mclulge;;l iri quarrying,
ubic mele: of Rough Stone rmcl 29864
il'}y from the lease hold area without
ge chargg:s to the Govemment. Kindly
ih@wearhest

I \-’\""*f;

Dmtnct C‘ollector,

T1ru‘_,p‘1_:1uvr

Fovanapnasrarisvigarien
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Department of Geology and Mining,
Collector’s o[‘fice |
Co]ieol orate, Tu*u_ppur.

to the Southern bench, Chennai - ofders of
‘Qreen Tribunal in O.A. No. 231 /2021 (S2)
12021 -Committee constituted by the
~ District Collector - joint inspection conducted- report
1ecewcd - violations detected - explanation called for -
Reg, :

Relieenl, 'Pz oceedmgs of the Distr 1c£ Collector, Tiruppur in
~ R.eo No 416/Mines,/2016 dated 12.01.2017.
2. Thiru, Maheshkumar, Prabhukumar and P.G.
~ Sethuraman, Kurukkalpalayam, Veiappanau,km
i vaIasu, Senapathipalayam wllage, Kangeyam
- Taluk petitions ‘ '
3. Orders of the Hon’ble National Gtem Tn]mna[
Principle Bench, Delhi dated 11,11.2021 in
Original Application No. 300 of ZOQI(PB)
4. Orders of the Hon’ble National Green Tribunal,
Southern Zone, Chennai dated 26.11.2021 in
Original Application No. 231 of 2021(52)
Proceedings of the District Collector, Tiruppur in
R.c. No. 925/2020/Mines dated 10.12.2021
6. Joint Inspection report of the Revenue Divisional
Officer, Dharapuram and Deputy Director,
‘Geology and Mining, Tiruppur dated 17 12.2021,

dedek ok

o

One Thiru, R, Manoharan, S/o, K., Ramasamy, 1/284, K.N.
Thottam, Andankoil Keel pagam, Atl-n:n' post, Karur District was granted
quarrying lease for Rough stone and Gravel, over an extent of 3.25.0
Hect. in patta lands comprised in 8.F. nos, 733/2 (1.96. 5) and 734/2
(1.28.5) of Senapath:pa!ayam village, Kangeyam Taluk, ’I‘iruppm District
Jor a period of 5 yeara from 12.01.2017 to 11.01,2022 vide reference 1s!
cited,



2). At this juncture, the Hon’ble Natlonal Green Tribunal,
Principle Bench, Delhi registered an O.A. No. 300/2021 baged on the
complaint received from Thiru. .G, ‘Selhumman and ln H.s or cle1 ed dated
11.11.2021 directed as [ollows:- i

‘2. In view of the above, let theﬂ Stata .PC'B ltwlc into the

grievance, take r-emediat action in acemdance with law and
fumish an actlon takeu report wtthin two months bsfore the
Southern Bench of this Tribunal ‘ '

..3] Accoi‘dingiy{ the Hon’bI'c*'Na'tional Green Tribunal, Southern
Bench, Chennai in its order dated 26.11,2021 in O.A. no, 231/2021 has
ordered amongst to others and directed the District Collector to file a

independent 1cpoz L.

'4) In this connection, a committee comprising of (1).The
Revenue Divisional Officer, Dharapuram, (2). The District Environmental
En-gineer Tamil Nadu Pollution Control Board, Tiruppur (North) and (3)
The Dcputy Dnectox Geology and Mining, Tir uppur was constituted vide
the District Collector, Tiruppur pr oceedings in the relerence 5 cited with
a direction to inspect the subjcot area and to fummh a detailed lepml to
the District Collector 1Lg'\1dmg the validity of the lease, siting criteria and
also regarding ajlegatxons made in the petmon as mdcu.cl by the Hon'ble
Green inbunal '

B As 01 dcreci by the District: Col]cctor thc_ Revemte Divisional

thcex Dhare apur am and Depuly Dnector, Geology'énd Mmmg, i uppm :
have uwpcctecl the subject area on 15,12, 2021 aud submttted their
report vide xefercnce 6O cited wherein the followmg v1ola1,iens havc bcen _

reported:-

1. The Iess.ee has not maintained safeLJ dtstance.o j "3'?_5 meters
to the adjofnmg patta lands on the eastem side i

2, ’I‘h_e;_ te,sseé has not maintained safety
the PAP canal passing through the tands in S,
734/ 1 onthe norﬁhem =ide ‘: i




A Ty

Cubic meter)

_ o Bdidnoe
.| Stock avai a.bfe enty
| transported
aspe;the e e :
without valid
sketch. (in -
: transport

i pm mzts (in Cubic

e meter)
stone

Swne

| 19653 13236 f

265243 29864

uahd transport permit.

""boue table, it is revealed that, the lessee hacd
' _nsporteci 200243 cubic meters of rough stone
i meters of gravel excessively from the lease

In view of the abcvc, you are hereby dueclccl to appear before the

é:i

-.Dxatnct Collector on '1 e j“‘l Ak B "T"'} ancl to offer your
explanation as to why action should not be 1mt1atec1 agamst you as per
_rule 36 [5) (k) of the Tamil Nadu Minor Minmal Ccmcesm(m Rules 1959

for the aforesaud violations committed by you.

If you [ail to appear before District Collector on the said date and

 time, it will be construed that you have nothing to offer and further

action will be taken based on the available records and as per Rules and

Act in force,

Copies of the Joint inspection report and the orders of the Hon'ble

National Green Tribunals are herewith enclosed for your ready reference.

Encl.: Aa above. PN Q)]c,)

w\\d\m Ve

District Collector,
- Tiruppur,

To

Thiru, R. Manoharan,
S/o, K.K. Ramasamy,
1/284, K.N. Thottam,

Andankoil Keel Pagam, d"‘“? o
G

Foansvanvevriastenprinnsmeneadear g

MW/ ALhun Post, Kalur District,
e 5 @( o
J,:.\,\WD

o2~



DATED : 25.11.2021
CORAM :
THE HONOURABLE MR.JUSTICE M.DHANDAPANI

W.P.No. 25144 of 2021

and

W.M.P.Nos.26514 and 26515 of 2021

R.Murugesan

-Vs-

. The District Collector

Collectorate,
Tirupur Distirct, Tirupur.

. The Deputy Director,

Mines and Mineral Department,
Collector office, Tirupur.

. The Deputy Director,

TNPCB, Kumaran Complex, Tirupur.

. The Sub-Collector,

Dharapuram.

. The Tashildar,

Kangayam Taluk office,
Kangayam, Tirupur Distirct.

. The president,

Velappanaickenvalasu Panchayat,
Senapathipalayam Village,

1/7

nttps:/fwww.mhc.tn.gov.infjudis

W.PNo.25144 of

IN THE HIGH COURT OF JUDICATURE AT MADRAS

...Petitioner



W.PN0.25144 of

Senapathipalayam,
Vellakoil Via 638 111,
Kangayam Taluk, Tirupur Distirct.

7. Sri Nidhi Metals and Minerals,
S.F No. 736, Senapathipalayam Village,
Velappa Naicken Valasu Post,
Vellakoil Via 638 111,
Kangayam Taluk, Tiruppur Distirct.

8. Erode Mines,
S.F. No. 722, enapathipalayam Village,
Velappa Naicken Valasu Post,
Vellakoil Via 638 111,
Kangayam Taluk, Tirupur Distirct

9. R. Manokaran

Respondents

Prayer: Writ Petition under Article 226 of the Constitution of India praying for
the issuance of a Writ of Mandamus or any other writ, directing the 1st and 2nd
Respondent to take action against the 7th and 8th and 9th Respondent to shut
down the crusher mines as not complied with the conditions as per the memo

dated 19.04.2021 issued by the 1st Respondent herein.

For Petitioner 5 Mr. S.Vennila

For Respondents Mr. M.R.Gokul Krishnan
Government Advocate for R1 to R5

Mr. A.Selvendran
Senior Government Pleader for R6

21

https:/fwww.mhc.tn.gov.in/judis




W.P.No0.25144 of _ ..

ORDER

V1113 () "The petitioner has filed this writ petition seeking for the issuance of Writ

of Mandamus directing the 1st and 2nd Respondent to take action against the
7th and 8th and 9th Respondent to shut down the crusher mines as not complied
with the conditions as per the memo dated 19.04.2021 issued by the Ist

Respondent herein.

2. Since no adverse order is being passed against the respondent, notice on

respondents 7 to 9 is dispensed with.

3. The case of the petitioner is that the petitioner is having a residential and
agricultural land within 300 meters from the crusher mine owned by the 7", 8th
and 9th respondents. The petitioner's nephew, one Prabhukumar, has approached
the 1st to 6th respondents and submitted petitions to close the crusher mines of
the private respondents situated in Agricultural and PAP Canal irrigation lands
which was affecting the trees, temples and residential houses situated within 500

meters from the above said mine, but there was no response.

3/7

attps:/iww.mhce.tn.gov.infjudis

m- . Tl



WPNo.25144 of _._ "

4 It is further submitted that the crusher mine was built without proper
compound wall and no pollution control devices have been found as per TNPCB
inspe.ction report dated 19.02.2021 and without NOC being obtained from the
competent authorities, they have obtained the original license and even renewing
the same easily and also have obtained false inspection reports as original license
obtained by the previous license holder "Shree Nithi Stone and Metal". Also the
1st respondent issued a memo dated 19.04.2021 to the 2™ and 5" to see to it that
7", 8" and 9" respondent put fencing in the approved area but the same was

ignored by the respondents. Hence, this Writ petition.

5. The learned counsel appearing for the petitioner submitted that the 7th,
8th and 9th respondents are running the Crusher mine without obtaining PCB
license from the TNPCB and no safety device has been installed as per the law to
avoid pollution and also they have not erected proper fencing. Hence, he
submitted that this Court issues direction to the respondents 1-3 to take
appropriate action to shut down the Crusher mine running without complying the
conditions as per the Memo dated 19.04.2021, by considering the representation

submitted by the petitioner.

4/7
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W.P.No.25144 of;.EA

The learned counsel appearing for the respondents 1 to 6 has no serious

M"ilibjéi;tipn for the prayer sought for by the petitioner and further submitted that

the petitioner's complaint will be considered and appropriate orders will be

passed within the time stipulated by this Court.

7. In view of the above submissions, this Court without going into the
merits of the issue directs the respondents 1 to 3 to consider the petitioner's
complaint and pass appropriate orders thereon in accordance with law after
hearing the petitioner as well as respondents 7 to 9 and pass appropriate orders

within a period of twelve weeks from the date of receipt of a copy of this order.
8. Accordingly, this Writ petition is disposed of. No costs.

25.11.2021

sha/skt

247
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To

1. The District Collector
Collectorate,
Tirupur Distirct, Tirupur.

2. The Deputy Director,
Mines and Mineral Department,
Collector office, Tirupur.

3. The Deputy Director,
TNPCB, Kumaran Complex, Tirupur.

4. The Sub-Collector,
Dharapuram.

5. The Tashildar,
Kangayam Taluk office,
Kangayam, Tirupur Distirct.

6. The president,
Velappanaickenvalasu Panchayat,
Senapathipalayam Village,
Senapathipalayam,

Vellakoil Via 638 111,
Kangayam Taluk, Tirupur Distirct.

7. Sri Nidhi Metals and Minerals,
S.F No. 736, Senapathipalayam Village,
Velappa Naicken Valasu Post,
Vellakoil Via 638 111,
Kangayam Taluk, Tiruppur Distirct.

8. Erode Mines,
S.F. No. 722, enapathipalayam Village,
Velappa Naicken Valasu Post,
Vellakoil Via 638 111,
Kangayam Taluk, Tirupur Distirct

6/7
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W.PN0.25144 of _ ..

M.DHANDAPANI. J.

WER COPY .

W.P.No. 25144 of 2021

and

W.M.P.Nos.26514 and 26515 of 2021

25.11.2021
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ale

IN THE HIGH COURT OF JUDICATURE AT MADRAS
(Special Original Jurisdiction)

W.P.No. of 2021

P.G.Sethuram,

S/o P.Govindasamy,

14/41, Perandaikattuvalasu,
Velappanaickenvalasu post
Vellakoil Via-638 111,

Kangayamtaluk, Tirupur District. ...Petitioner
Vs.
1. The District Collector,
Collectorate,
Tirupur District, Tirupur,
And others. ...Respondents
INDEX
Sr.No. Date Description Page
_ No.
1. -~ Synopsis & Dates and Events 01
2. -- Coding Sheet 10
3. -~ Court Fee 11
4. -- Writ Petition 16
5. -- Injunction petition 19
6. -- Affidavit 22
7. 10.04.2006 | Agricultural land bought by the illicit| 31
crusher unit by its owner -Register office
‘ document No.796/2006.
8. 51.08.2006 | Registration of Lease agreement with 32

Govt-Register Office doc.No.1491 /2006.

9. 24.01.2011 | Crusher land transferred- from Parthiban 33
to R.Manokaran of Srinidhi Stones 8
minerals n0.262/2011.

10. 113.09.2011 | Registration of lease agreement with Govt. 34
by R.Manokaran D.no.3911/ 2011.

11. 121.09.2016 | The false field inspection report by the 35
Tashildar, Kangayamon 21.06.2016
stating the land is not agricultural land,
no inhabitants in a radius of 300 metres,
no canal irrigation, no coconut trees &
other trees, no temple of worship
etc.,Copy of Field inspection report
including FMB by the Tashildar,
Kangayam-(false report.The distance
norms is 500 meter radius)




Kangayam-(false report.The
norms is 500 meter radius)

distance

12.

19.01.2017

Registration of lease agreement with Govt
document.

at Register office
Mr.Manokaran to govt.,

40

18,

20.11.2017

Consent letter of Tamilnadu Pollution

Control Board

41

14

31.07.2019

Order of Tamilnadu Pollution Control

Board

57

1.

17.08.2020

3 village people petition to various Govt
authorities with
RPAD acknowledgements.

69

16.

19.08.2020

Mines dept to Tashildar,Kangayam to
conduct field inspection.

90

Ll

29.09.2020

District Environmental Engineer letter
divulging that advising the illicit crusher
unit to operate without problem-reg

Q2

18.

27.01.2021

Copy of Purchase details regn documents
of ERODE MINES from the old unit
R.MANOKARAN-reg

93

19,

01.02.2021

Requisition to close the illicit mines to
National Green Tribunal-reg.

95

20.

02.02.2021

Letter to TNPCB informing illicit mining.

99

21.

05.02.2021

Letter to Tashildar, Kangayam informing
illicit mining

101

22.

05.02.2021

Illicit mining compensation request to
Dept of mines.

103

23.

11.02.2021

Requisition to the Chairman, Statelevel
Environment to close the illicit mines.

105

24,

11.02.2021

Requisition to District Collector to close
the illicit mines.

107

25.

12.02.2021

Requisition to close the illicit mines under
Senior Citizen Protection Act to the
District Collector,Tirupur.

109

26.

15.02.2021

Objection letter to Tashildar for surveyor’s
obsolete method of distant measurement
on 12.02.2021.

113

27,

17.02.2021

CM CELL online complaint to close the
illicit mines.

114

28.

20.02.2021

Requisition- reminder to close the illicit
mines under Senior Citizen Protection Act

to the District Collector,Tirupur.

116

29;

23.02.2021

Inspection report of TNPCB

118

30.

23.02.2021

District Environmental Engineer, Tirupur
letter to Asst Director mines to take

action-No0.0505/23.02.21-reg

122

&1

23.02.2021

Letter to District collector requesting

123

2\



reason for inaction to close the illicit
crusher unit 24hrs during the Lockdown
period-reg.

32.

24.02.2021

Letter to District collector reminding
unbearable sound —no sleep-reason for
reluctance to take action-reg.

125

33.

02.03.2021

RTI reply from the District Environment
Engineer,Tirupur at point no.6 -show
cause notice to Erode mines operating
without consent.

128

34.

05.03.2021

RTI reply from mines dept at point No.5
informing that field report is requested
from Tashildar, Kangayam on 19.08.2020
No.5- action would be taken on the receipt
of report-(confessed-NO REPORT IS
RECEIVED even AFTER 6 MONTHS)

130

35.

05.03.2021

Reply letter from the Member Secretary to
take action on the illicit mines to Member
Secretary-Pollution board copy-reg

134

36.

08.03.2021

Letter to the District Collector by sending
audio recording during field inspection by
TNPCB,AE confessing that all are high
level bribery at mines dept

135

37.

12.03.2021

Letter to the District Environmental
Engineer to close the unit based on
Member Secretary letter & the field
inspection letter of TNPCB , AE-reg

136

38.

17.04.2021

Complaint to CM CELL-reg

138

39.

19.04.2021

Letter to AD,mines-regarding bribery
complaint to send false report-reg

139

40.

19.04.2021

Reply letter from District Collector-
eyewash letter —for calling reports-reg

141

4.1,

22.04.2021

Letter from sub collector to Tashildar

145

42,

12.05.2021

Letter to DD(mines) Tirupur to close the
illicit unit -no new report necessary -it is
a process of time passing-reg

149

43. .

07.06.2021

District Collector letter to BDO requesting
to report for the complaint (Eyewas letter)
letter dt.17.08.2020-reg.(Negligence of
duty of nearly 1 year)

150

44,

11.08.2021

Complaint letter by A.Kathirvel -residing
at 245 metres from the illicit mines-to all
concerned Govt officials by Registered
letters with acknowledgement due-reg

152

45.

13.08.2021

Letter to District Collector informing the
illicit unit functioning even during the
lock down period-reg

155




46.

24.08.2021

Letter to District Collector for insulting
farmers in farmers meeting-reg

156

47.

25.08.2021

Request letter to the District Collector for
compensation for wasting time in Farmers
meeting-reg

159

48.

26.08.2021

Copy of Sub collector(Eyewash) letter
informing action by taluk task force-reg

160

49.

01.09.2021

Copy of CM CELL order to the District
Collector for the complaint
No.E/63383/2021.

162

50.

02.09.2021

Show cause notice to the District Collector
for deliberate inaction to close the illicit
unit by attaching High court order-reg

163

S1.

04.09.2021

Reminder letter to the District Collector to
close the illicit mines-show cause notice
for compensation-reg

164

52.

23.09.2021

Copy of letter from State level
Environmental Tribunal letter NO.20772
& 20887 dt.23.09.2021 to the
Commissioner of Geology & mines
dept,Chennai requesting to take action on
the illicit mines-reg

166

S3.

Batta

168

54.

Form-A (Party in Person)

S5.

Form-B

The documents filed above.are true copies of their originals.

Dated at Chennai on this the 13t day of December, 2021

(P.G.SETHURAM )

PARTY IN PERSON

214>



IN THE HIGH COURT OF JUDICATURE AT MADRAS
(Special Original Jurisdiction)

W.P.No. of 2021
|

P.G.Sethuram,

S/o P.Govindasamy,

14/41, Perandaikattuvalasu,
Velappanaickenvalasu post
Vellakoil Via-638 111,

Kangayamtaluk, Tirupur District. ...Petitioner
Vs,
1. The District Collector,
Collectorate,
Tirupur District, Tirupur.
And others. ...Respondents

SYNOPSIS & DATES AND EVENTS

- The Petitioner is a senior citizen, Farmer and been doing agriculture -

as our livelihood and belongs to the same village & neighbors
surrounding the illicit mines/crusher units of the Respondents 7 to
9,

- They are severely affected in health hazard and their cattle, their
livelihood agriculture by the heavy pollution emission by the
Respondents No.7 to 9 stone crusher mines & crusher units which
is situated within the radius of 300 metres of their residential
houses, their irrigation sources “Well” and Cattle grazing fields with
the help of the Respondents No.1 to 6 by getting illegal means and

political influence.

- He is being an educated senior citizen farmer on behalf of himself
and other village peoples have approached the Respondents 1 to 6
orally during the last 10 years and by written petition during the
last 2 years to close the illicit mines of 7th to 9t Respondents as
declared by the TNPCB Inspection Report dt.19.02.2021 as illicit

running without consent & salety devices as per Act.



\
2 - The 3 village people are severely affected in health hazard and their
cattle, their irrigation water source “Well: become dried thereby

incurring heavy and irreparable Joss to their livelihood agriculture

and by the heavy pollution emission by the Respondents 7 o 9

stone crusher mines and crusher units i) Tvl.Srinidhj Stone &

Blue Metals, 1i) Srinidhj Enterprises, 1ii) Tvl.R.Manokaran Rough

Stone and Gravel mines which is éituated within the radius of 300

crusher units, M-sand units are against the Govt. norms as per RTI
letters received during 2021 i) Situated at pure Agricultural lands,
1i) Situated at PAP Canal irrigation landsg , 1ii) Within the Crusher
lands & Statutory boundary of the unit the PAP irrigation canals
flow from one side to other side to other agriculturists lands by
polluting the water with crusher dusts, iv) Thousands of age old
coconut & palm trees are within ldO meters from the above units
boundary affected by the Crusher dust pollution, v) 1 NO., Govt
Check dam is situated within 500 meters of the boundary of the
above units, vi) 3 temples of worship with pukka construction
within 500 meters of the above units, vii) 3 Residential houses by
paying tax are within 300 meters of the above unit and lot of
residential houses of 3 villages are affected by the heavy blasting
sound & machinery running sound 24 hours g day even during this
Corona Epidemic period, viii) their children afraid of the crusher

abnormal machinery running sound & blasting sound-they couldn’t



sleep well, ix) lot of senior citizens have no sleep for the 24 hrs
abnormal sound of the above units, x) Lot of school going children &
college students study affected for the running of the above units 24
hrs a day, viii) Cattle grazing field is adjacent viz., within 1 feet of
the above crusher units, ix) Agricultural irrigation source “well” 3
Nos. with agricultural power supply is situated within 300 metres
of the above unit, xi) No compound wall surrounding the above unit
as per Law, xii) No greenbelt along the periphery as per Govt,
nOrmsr, xiii) No consent & NO pollution control devices as per TNPCB
inspection Report dt.19.02.21, xiv) without surrounding residential
N.O.C. either for original licence or renewal. These facts are already
communicated to the above Respondents No.l to 6 but for no

action, hence, “Action delayed is action refused”.

The existing unit i) Tvl Shree Nithi Stone and Metal has started its
operation from the year 2006 and renewed its license during 2011,
2016 upto 31.03.2022 illegally against the Govt. norms as stated
above. They came to know that they obtained licence against law
only through RTI from the respondents 1 to 6, ii) Sree Nithi
Enterprises renewed its license during 2011, 2016 upto 31.03.2022
illegally against the Govt. norms as stated above. iii)
Tvl.R.Manokaran Rough Stone and Gravel mines has renewed its
consent uptol17.11.2022 . The “ Erode mines “ unit has bought the
entire unit Sri Nidhi Stone Crusher mines & minerals & licenses/
permits in various names situated in the various Survey Nos.722,
723, 731, 733/2, 734/2, 733, 734, 735, 736, 737 and its
subdivisions of Senapathipalayam village, Kangayam Taluk on
21.01.21. As per the Hon’ble Supreme Court’s order dt.10.05.1999
in SPL (C) No.13564 of 1998 that existing crusher units are those
units who have valid licence on the date of the Judgment of the
Supreme Court on 10.05.1999 and the other units are new units, so
that new/proposed stone crusher should be located within the S00

meters in inhabited and same norms are strictly followed without



any amendment till date, As per the Hon’ble supreme Court order
dated 10.05,1999 the unit is not an existing unit and hence could
not transfer the consent to the new unit ERODE MINES and the

same is questioned notice also been sent to the new unit Erode

The new illicit mine in the name of Erode Mines is operating without
license as well as it takes initiative to run the unit by getting new
licence in the name of one of the partner in the SF.Nos.722, Y38,
731, 733/2, 734/2, 733, 734, 735, 736, 737 and its subdivisions of
Scnapathipalayam village from the Govt. officials to get false

The original unit in the name of “Shree Nithi Stone and Metal” was
getting the licence by giving false records against Govt. norms in the
name of Mr.Manokaran during the year 2006, The then Tashildar
also certified that crusher land is not an agricultural land, no cana]
irrigation, no residential houses around 300 metres, no palm and
coconut trees, no temples of worship. But the land is pure
agricultural land as per Registration dept records, lot of residentia]
houses by paying tax more than 30 years agriculturists of senior
citizens, children of School going & college going students, Govt.
check dam within 500 meters, 3 temples of worship with pakka
building construction, 1000 of coconut & palm trees, moringa trees,

cattle feeding lands adjacent to the mine,

Despite their registered grievance letters & email letters to the

concerned Govt. officials. The Tamil Nadu Pollution Control Board



inspected the above units on 19.02.2021. During the inspection the
following were observed: i) the name of the unit is changed as
M/s.Erode Mines and the same was under operation without
obtaining the consent for name change and change of management
members, ii) The unit has not provided adequate water sprinkling
points at all dust generating locations, iii) the unit has not provided
the wind net arrestor and not developed adequate green belt inside
the unit premises, iv) the unit has not provided telescopi¢ chute for
the products so as to control the spreading of dust due to free fall

from the conveyors.

The respondents 1 to 6 are very well known that the 9th respondent
is running the unit without valid license. But the respondents 1 to
6 have not take any steps to close the unit run by the respondents 7
to 9. He made several representations to the respondents 1 to 6 on
02.02.2021, 05.02.2021, 11.02.2021, 12.02.2021, 15.02.2021,
17.02.2021, 20.02.2021, 23.02.2021, 24.02.2021, 17.04.2021,
19.04.201, 12.05.2021, 13.08.2021, 17.08.2021, 24.08.2021,
25.08.2021 & 04.09.2021. The State Level Environment
Commission, Chennai has sent a letter dated 23.09.2021 in
Ka.No.Ma.Su.Su.Tha.Ma.Aa-Tha.Na/20772 & 20887/Complaint/
Co-No.328 & 337 of 2021 to the Member Secretary of Mines to take
appropriate action against the respondents 7 to 9 and filed report in

his office. But no action was taken.

On 23.02.2021 he made a representation to the 1st respondent
under Tamil Nadu Maintenance Welfare of Parents and Senior
Citizens Rule 2009 Chapter V (i) tread as follows: “to ensure that life
and property of senior citizens of the District are protected and they

are able to live with security and dignity....” through e-mail. But in

vain.



On 12.04.2006

Agricultural land bought by the illicit crusher unﬂ
by its owner-Register office document No.796 /2006.

On 21.08.2006

Registration of Lease agreement with Govt-Register
Office doc.No. 1491/2006.

On 24.01.2011

‘| R.Manokaran of Srinidhi  Stones & minerals

Crusher land transferred from Parthiban to

n0.262/2011.

On 13.09.2011

Registration of lease agreement with Govt. by
R.Manokaran D.no.3911/ 2011,

On 21.09.2016

The false field inspection report by the Tashildaﬁ
Kangayamon 21.06.2016 stating the land is not
agricultural land, no inhabitants in a radius of 300
metres, no canal irrigation, no coconut trees &
other trees, no temple of worship etc.,Copy of Field
inspection report including FMB by the Tashildar,
Kangayam-(false report.The distance norms is 500
meter radius)

On 19.01.2017

Registration of lease agreement with Govt at
Register office document. Mr.Manokaran to govt.,

On 20.11.2017

Consent letter of TN PCB

On 31.07.2019

Order of Tamilnaduy Pollution Control Board

On 17.08.2020

3 village people petition to various Govt authorities
with RPAD acknowledgements.

On 19.08.2020

Mines dept to Tashildar,Kangayam to conduct field
inspection,

On 29.09.2020

District Environmental Engineer letter divulging
that advising the illicit crusher unit to operate
without problem-reg

On 27.01.2021

Copy of Purchase details regn documents of ERODE
MINES from the old unit R.MAN OKARAN-reg

On 01.02.2021

Requisition to close the illicit mines tg National
Green Tribunal-reg.

On 02.02.2021

Letter to TNPCB informing illicit mining.

On 05.02.2021

Letter to Tashildar, Kangayam informing illicit
mining

On 05.02.2021

lllicit mining compensation request to Dept of
mines.,

On 11.02.2021

Requisition to the Chairman, Statelevel
Environment to close the illicit mines,

On 11.02.2021

Requisition to District Collector to close the illicit
mines,

On. 12.02.2001

Requisition to close the illicit mines under Senior
Citizen Protection Act to the District
Collector, Tirupur.

On 15.02.2021

Objection letter to Tashildar for surveyor’s obsolete
method of distant measurement on 12.02.2021.

On 17.02.2021

CM CELL online complaint to close the illicit mines.




On 20.02.2021

Requisition- reminder to close the illicit mines
under Senior Citizen Protection Act to the District
Collector, Tirupur.

On 23.02.2021

Inspection report of TNPCB

On 23.02.2021

District Environmental Engineer, Tirupur letter to
Asst Director mines to take action-
No.0505/23.02.21-reg

On 23.02.2021

Letter to District collector requesting reason for
inaction to close the illicit crusher unit 24hrs
during the Lockdown period-reg.

On 24.02.2021

Letter to District collector reminding unbearable
sound -no sleep-reason for reluctance to take
action-reg,

On 02.03.202 .

RTI reply from the District Environment Engineer,
Tirupur at point no.6 —-show cause notice to Erode
mines operating without consent.,

On 05.03.2021

RTI reply from mines dept at point No.5 informing
that field report is requested from Tashildar,
Kangayam on 19.08.2020 No.5- action would be
taken on ‘the receipt of report-(confessed-NO
REPORT IS RECEIVED even AFTER 6 MONTHS)

On 05.03.2021

Reply letter from the Member Secretary to take
action on the illicit mines to Member Secretary-
Pollution board copy-reg

On 08.03.2021

Letter to the District Collector by sending audio
recording during field inspection by TNPCB,AE
confessing that all are high level bribery at mines
dept

On 12.03.2021

Letter to the District Environmental Engineer to
close the unit based on Member Secretary letter &
the field inspection letter of TNPCB , AE-reg

On 17.04.2001

Complaint to CM CELL-reg

On 19.04.2021

Letter to AD,mines-regarding bribery complaint to
send false report-reg

On 19.04.2021

Reply letter from District Collector-eyewésh letter —
forcalling reports-reg

On 12.05.2021

Letter to DD(mines) Tirupur to close the illicit unit -
no new report necessary ~it is a process of time

| passing-reg

On 07.06.2021

District Collector letter to BDO requesting to report
for the complaint (Eyewas letter) letter dt.
17.08.2020-reg. (Negligence of duty of nearly 1 year)

On 11.08.2021

Complaint letter by A.Kathirvel -residing at 245
metres from the illicit mines-to all concerned Govt
officials by Registered letters with acknowledgement
due-reg

On 13.08.2021

Letter to District Collector informing the illicit unit
functioning even during the lock down period-reg




On 24.08.2021

LetterTJBistrict Collector for insulting farmers in
farmers meeting-reg

On 25.08.2021

Request letter to the District Collector for
compensation for wasting time in Farmers meeting-
reg

On 26.08.2021

Copy of Sub collector(Eyewash) letter informing
action by taluk task force-reg

On 01.09.2021

Copy of CM CELL order to the District Collector for
the complaint No.E/63383/2021.

On 02.09.2021

Show cause notice to the District Collector for
deliberate inaction to close the illicit unit by
attaching High court order-reg

On 04.09.2021

Reminder letter to the District Collector to close the
illicit mines-show cause notice for compensation-re

On 23.09.2021

Copy of letter from State leve] Environmental
Tribunal letter NO.20772 & 20887 dt.23.09.202] to
the Commissioner of Geology & mines dept,Chennai
requesting to take action on the illicit mines-reg

Copy of TNPCB’s BP NO.21/31.07.2019 pagell at
point NO.5 clearly stated the 500 metres radius is
continued for inhabited area, temple of worship,
from National high ways, State high ways etc.,

- Hence present writ petition.

Dated at Chennaji on this the 13th day of December, 2021

(P.G.SETHURAM )
PARTY IN PERSON




TIRUPPUR :: DISTRICT
HIGH COURT :: MADRAS

W.P.No. of 2021

SYNOPSIS & DATE AND EVENTS

P.G.SETHURAM

PARTY IN PERSON
Cell : 9843012751




MEMORANDUM OF WRIT PETITION
(Under Article 226 of Constitution of India)

IN THE HIGH COURT OF JUDICATURE AT MADRAS

(Special Original Jurisdiction)
W.P.No.of 2021

P.G.Sethuram,

S/o P.Govindasamy,

14/41, Perandaikattuvalasu,
Velappanaickenvalasu post
Vellakoil Via-638 111,
Kangayamtaluk, Tirupur District.

Vs.

L. The District Collector,
Collectorate,
Tirupur District,
Tirupur.

2. The Deputy Director,
Mines & Mineral Dept.,
Collector office,
Tirupur.

3 The District Environment Engineer,
TNPCB,
KumaranComplex, Tirupur.

4. The Revenue Divisional Officer,
Dharapuram.

S The Tashildar,
KangayamTaluk office,
Kangayam,

Tirupur District.

6. The President,
VelappanaickenvalasuPanchayat,
Senapathipalayam Village,
Senapathipalayam,

Vellakoil Via-638 111.

T Sri Nidhi Metals & Minerals,
S.F.No.733/2, Senapathipalayam Village,
Vellakoil Via-638 111, ‘
KangayamTaluk, Tirupur District.

...Petitioner



YR

8. ShriR.Manokaran,
S/o Ramasamy,
No.1/284, K.N.Thottam,
AandanKoilKalpakkam,
Atturvattam, Karur District.

9. M/s.Erode Mines,
S.F.No. 734 /2, Senapathipalayam Village,
Vellakoil Via-638 111,
KangayamTaluk, Tirupur District. ...Respondents

WRIT PETITION

The address for service of all notices and process on the
Petitioner is at 14/41,Perandaikattuvalasu,VelappanaickenValasu

Post, Vellakoil Via-638111,Kangayamtaluk, Tiruppur District.

The address for service of all notices and processes on the

Respondents are that the same as mentioned above.

For the reasons stated in the accompanying affidavit, it is
therefore prayed that this Honourable court may be pleased to issue
a WRIT or order or direction particularly in the nature of WRIT OF
MANDAMUS directing the Respondents 1 & 2 to close the units run
by the Respondents 7 to 9 in S.F.Nos.722, 723, 731, 733/2, 734/2,
733, 734, 735, 736, 737and its sub-divisions of Senapathipalayam
village, KangayamTaluk, Tirupur District as not compiled with the
Govt norms asdeclared by R3 (TNPCB) inspection report
dt.19.02.2021 “no consent & no safety devices” and Member-
Secretary, State LevelEnvironment Impact Assessment Authority in
Letter dt.23.09.2021 “to take immediate action” and pass such
further or other orders as this Honorable Court may deem fit and

proper in the circumstances of the case and thus render justice.

Dated at Chennai on this the 13th day of December, 2021

(P.G.SETHURAM )
PARTY IN PERSON



TIRUPPUR 1; DISTRICT
HIGH COURT :: MADRAS

W.P.No. of 2021

WRIT PETITION

P.G.SETHURAM

PARTY IN PERSON
Cell : 9843012751



MEMORANDUM OF WRIT MISCELLANEOUS PETITION
(Under Article 226 of Constitution of India)

IN THE HIGH COURT OF JUDICATURE AT MADRAS
(Special Original Jurisdiction)

W.M.P.No. of 2021

In

W.P.No. of 2021

P.G.Sethuram,

S/o P.Govindasamy,

14/41, Perandaikattuvalasu,
Velappanaickenvalasu post
Vellakoil Via-638 111,
Kangayamtaluk, Tirupur District.

Vs.

The District Collector,
Collectorate,

Tirupur District,
Tirupur.

The Deputy Director,
Mines & Mineral Dept.,
Collector office,
Tirupur.

The District Environment Engineer,

TNPCRB,
KumaranComplex, Tirupur.

The Revenue Divisional Officer,
Dharapuram.

The Tashildar,
KangayamTaluk office,
Kangayam, Tirupur District.

The President,
Velappanaickenvalasu Panchayat,
Senapathipalayam Village,
Senapathipalayam,

Vellakoil Via-638 111.

...Petitioner/Petitioner




7. Sri Nidhi Metals & Minerals,

S.F.No.733/2, Senapathipalayam Village,
Vellakoil Via-638 11 1
KangayamTaluk, Tirupur District.

8. Shri R.Manokaran,
S/o Ramasamy,
No.1/284, K.N.Thottam,
Aandan Koil Kalpakkam,
Atturvattam, Karur District,

9.  M/s.Erode Mines,
S.F.No. 734/2, Senapathipalayam Village,
Vellakoil Via-638 111,
KangayamTaluk,
Tirupur District, ...Respondents/ Respondents

INJUNCTION PETITION

Dated at Chennaj on this the 13th day of December, 2021

(P.G.SETHURAM )
PARTY IN PERSON



TIRUPPUR :: DISTRICT
HIGH COURT :: MADRAS

W.M.P.No. of 2021

In

W.P.No. of 2021

INJUNCTION PETITION

P.G.SETHURAM

PARTY IN PERSON
Cell : 9843012751



IN THE HIGH COURT OF JUDICATURE AT MADRAS

(Special Original Jurisdiction)

W.P.No.

P.G.Sethuram,

S/o P.Govindasamy,

14 /41, Perandaikattuvalasu,
Velappanaickenvalasu post
Vellakoil Via-638 111,
Kangayamtaluk, Tirupur District.

1. The District Collector,
Collectorate,
Tirupur District,
Tirupur.

2 The Deputy Director,
Mines & Mineral Dept.,
Collector office,
Tirupur.

of 2021

Vs.

3. The District Environment Engineer,

TNPCB,
KumaranComplex, Tirupur.

4, The Revenue Divisional Officer,

Dharapuram.

5. The Tashildar,
KangayamTaluk office,
Kangayam,

Tirupur District.

6. The President,

Velappanaickenvalasu Panchayat,

Senapathipalayam Village,
Senapathipalayam,
Vellakoil Via-638 111.

P Sri Nidhi Metals & Minerals,

S.F.No0.733/2, Senapathipalayam Village,

Vellakoil Via-638 111,

KangayamTaluk, Tirupur District.
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8. Shri R.Manokaran,
S/0 Ramasamy,
No.1/284, K.N.Thottam,
Aandan Koil Kalpakkam,
Atturvattam, Karur District.

9. M/s.Erode Mines,
S.F.No. 734/2, Senapathipalayam Village,
Vellakoil Via-638 11 1

KangayamTaluk, Tirupur District. ...Respondents

AFFIDAVIT BY PETITIONER

I, P.G.Sethuram, S/o.P.Govindasamy, aged about 63 years, residing
at 14/41, Perandaikattuvalasu, Velappanaickenvalasu Post, Vellakoil Via
638111, Kangayam Taluk, Tirupur District, temporarily come down to

Chennali, do hereby solemnly affirm and sincerely state as follows:-

L. I'am the Petitioner herein and as such [ am well acquainted
with the facts and circumstances of the case, Hence, I am competent to

swear to this affidavit.

Z, I submit that I am filing this writ petition as Public Interest
Litigation for the welfare of my village people. I have no any personal
interest to file this writ against the Respondents. I am filing this writ
petition from my own source of income, I am registered farmer in my
registration number is 4066 issued by the Government of Tamilnadu and
doing agriculture works. I am earning a sum of Rs‘.l,O0,000/— per
annum. [ spend expenses for liling this writ from out of my own income, |
am ready to obey any order of this Hon’ble Court and I will undertake to
pay any cost imposed by this court. This is the first writ petition filed
before this Hon’ble Court and to my knowledge there is no PIL filed
anywhere in this regard and | am filing this writ petition on my
information and my personal knowledge and | have enclosed the
representation in the typed set. I am not an Income-Tax assessee. My
Adaar card number is 536693493993
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3. I submit that I am filing this Writ Petition as a Public Interest
Litigation for issuance of WRIT OF MANDAMUS directing the Respondents
1 to 6 to close the unit run by the Respondents 7 to 9 in S.F.Nos.722, 723,
731, 733/2, 734/2, 733, 734, 735, 736, 737 and its sub-divisions of
Senapathipalayam village, Kangayam Taluk, Tirupur District, as per
representation of the petitioner dated 17.08.2021, 24.08.2021 and
25.08.2021. B

4. I submit that I am a senior citizen, Farmer and been doing
agriculture as our livelihood and belongs to the same village & neighbors
surrounding the illicit mines/crusher units of the Respondents 7 to 9.

I

5. I submit that we are severely affected in health hazard and
our cattle, our livelihood agriculture by the heavy pollution emission by
the Respondents No.7 to 9 stone crusher mines & crusher units which is
situated within the radius of 300 metres of our residential houses, our
irrigation sources “Well” and Cattle grazing fields with the help of the

Respondents No.1 to 6 by getting illegal means and political influence.

6. I submit that [ am being an educated senior citizen farmer on
behalf of myself and other village peoples have approached the
Respondents 1 to 6 orally during the last 10 years and by written petition
during the last 2 years to close the illicit mines of 7t to 9th Respondents
as declared by the TNPCB Inspection Report dt.19.02.2021 as illicit

running without consent & safety devices as per Act.

7. I submit that the 3 village people are severely affected in
health hazard and our cattle, our irrigation water source “Well: become
dried thereby incurring heavy and irreparable loss to our livelihood
agriculture and by the heavy pollution emission by the Respondents 7 to 9
stone crusher mines and crusher unitsi) Tvl.Srinidhi Stone & Blue
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Metals, ii) Srinidhi Enterprises, 1ii) Tvl.R.Manokaran Rough Stone ang
Gravel mines which is situated within the radius of 300 metres of our
residentia] houses and Cattle grazing fields at S.F.Nos.722, 728, 731,
733/2, 734/2, 738, 734, 735, 736, 737 and its sub-divisions of

8. I submit that | have approached the Respondents 1 to 6 orally
during the last 10 years and by written petitions during the last 2 years to

close the illicit mines of Respondents 7 to 9 but there was no response.

received during 2021 i) Situated at pure Agricultural lands, ii) Situated at
PAP Canal irrigation lands , 1ii) Within the Crusher lands & Statutory

pollution, v) 1 NO., Govt Check dam is situated within 900 meters of the
boundary of the above units, vi) 3 temples of worship with pukka
construction within 500 meters of the above units, vii) 3 Residential
houses by paying tax are within 300 meters of the above unit and lot of
residential houses of 3 villages are affected by the heavy blasting sound &
machinery running sound 24 hours a day even during this Corona
Epidemic period, viii) Our children afraid of the crusher abnormal
machinery running sound & blasting sound-they couldn’t sleep well, ix)
lot of senior citizens have no sleep for the 24 hrs abnormal sound of the
above units, X) Lot of school going children & college students study
allected for the running of the above units 24 hrs a day, viii) Cattle grazing
field is adjacent viz., within 1 feet of the above crusher units, ix)
Agricultural irrigation source “well” 3 Nos. with agricultural power supply
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is situated within 300 metres of the above unit, xi) No compound wall
surrounding the above unit as per Law, xii) No greenbelt along the
periphery « s per Govt. norms, xiii) No consent & NO pollution control
devices as per TNPCB inspection Report dt.19.02.21, xiv) without
surroﬂnding residential N.O.C. either for original licence or renewal. These
facts are already communicated to the above Respondents No.1 to 6 but

for no action, hence, “Action delayed is action refused”.

9. I submit that the existing unit i) Tvl Shree Nithi Stone and
Metal has started its operation from the year 2006 and renewed its license
during 2011, 2016 upto 31.03.2022 illegally against the Govt. norms as
stated above. We came to know that they obtained licence against law only
through RTI from the respondents 1 to 6, ii) Sree Nithi Enterprises
renewed its license during 2011, 2016 upto 31.03.2022 illegally against
the Govt. norms as stated above. iii) Tvl.R.Manokaran Rough Stone and
Gravel mines has renewed its consent uptol7.11.2022 . The “ Erode
mines “ unit has bought the entire unit Sri Nidhi Stone Crusher mines &
minerals & licenses/permits in various names situated in the various
Survey Nos.722, 728, 731, 783/2, 734 /2, 733, 734, 735, 736, 737 and its
subdivisions of Senapathipalayam village, Kangayam Taluk on 21.01.21.
As per the Hon’ble Supreme Court’s order dt.10.05.1999 in SPL (C)
No.13564 of 1998 that existing crusher units are those units who have
valid licence on the date of the Judgment of the Supreme Court on
10.05.1999 and the other units are new units, so that new/proposed
stone crusher should be located within the 500 meters in inhabited and
same norms are strictly followed without any amendment till date. As per
the Hon’ble supreme Court order dated 10.05.1999 the unit is not an
existing unit and hence could not transfer the consent to the new unit
ERODE MINES and the same is questioned notice also been sent to the
new unit Erode Mines in the TNPCB AE’s inspection report on 19.02.2021.
Despite the notice of TNPCB, Erode Mines is operating the mining
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operation and crusher activities even during the Corona lockdown period

despite our protests & complaint to various Govt. authorities.

10. I submit that the new illicit mine in the name of Erode Mines
is operating without license as well as it takes initiative to run the unit by
getting new licence in the name of one of the partner in the SP.Nos. 722,
723, 731, 733/2, 734/2, 733, 734, 735, 736, 737 and its subdivisions of
Senapathipalayam village from the Govt. officials to get false inspection
reports as the original licence obtained by the previous licence holder

“Shree Nithi Stone and Metal” despite being objected by us.

I1. I submit that the original unit in the name of “Shree Nithi
Stone and Metal” was getting the licence by giving false records against
Govt. norms in the name of Mr.Manokaran during the year 2006. The
then Tashildar also certified that crusher land is not an agricultural land,
no canal irrigation, no residential houses around 300 metres, no palm and
coconut trees, no temples of worship. But the land is pure agricultural
land as per Registration dept records, lot of residential houses by paying
tax more than 30 years agriculturists of senior citizens, children of School
going & college going students, Govt. check dam within 500 meters, 3
temples of worship with pakka building construction, 1000 of coconut &

palm trees, moringa trees, cattle feeding lands adjacent to the mine.

12. I submit that despite our registered grievance letters & email
letters to the concerned Govt. officials. The Tamil Nadu Pollution Control
Board inspected the above units on 19.02.2021. During the inspection
the following were observed: i) the name of the unit is changed as
M/s.Erode Mines and the same was under operation without obtaining
the consent for name change and change of management members, ii) The
unit has not provided adequate water sprinkling points at all dust

generating locations, iii) the unit has not provided the wind net arrestor
[
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and not developed adequate green belt inside the unit premises, iv) the
unit has not provided telescopic chute for the products so as to control the

spreading of dust due to free fall from the conveyors.

13. I submit that the respondents 1 to 6 are very well known that
the 9th respondent is running the unit without valid license. But the
respondents 1 to 6 have not take any steps to close the unit run by the
respondents 7 to 9. I further submit that I made several representations
to the respondents 1 to 6 on 02.02.2021, 05.02.2021, 11.02.2021,
12.02.2021, 15.02.2021, 17.02.2021, 20.02.2021, 23.02.2021,
24.02.2021, 17.04.2021, 19.04.201, 12.05.2021, 13.08.2021,
17.08.2021, 24.08.2021, 25.08.2021& 04.09.2021. I further submit that
the State Level Environment Commission, Chennai has sent a letter dated
23.09.2021 in Ka.No.Ma.Su.Su.Tha.Ma.Aa-Tha.Na/20772 & 20887/
Complaint/Co-No0.328 & 337 of 2021 to the Member Secretary of Mines to
take appropriate action against the respondents 7 to 9 and filed report in

his office. But no action was taken.

14. I submit that on 23.02.2021 I made a representation to the 1st
respondent under Tamil Nadu Maintenance Welfare of Parents and Senior
Citizens Rule 2009 Chapter V (i) tread as follows: “to ensure that life and
property of senior citizens of the District are protected and they are able to
live with security and dignity....” through e-mail. But in vain.So I am
having no other alternative remedy except approach this Hon’ble Court

under Article 226 of Constitution of India.

15. 1 submit that the inaction of the respondents 1 to 6, the
respondents 7 to 9 are taking stones and blasting the mine with heavy
sound from the unit and taking stones (jalli), m-sand, p-sand with the
help of JCB due to which myself and my villagers are very much affected.
Hence it is just and necessary to grant an order of interim injunction,
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restraining the respondents 7 to 9 from operating the unit in
S.F.Nos.722,723,731,733/2,734/2,733,734,735, 736,737, sub-divisions of
Senapathipalayam village, KangayamTaluk, Tirupur District till the

disposal of the writ petition.

It is therefore prayed that this Hon’ble Court may be pleased togrant
an order of interim injunction, restraining the respondents 7 to 9 from
operating the unit in S.F.Nos.722,723,731,733/2,734/2,733,734,735,
736,737, and  itssub-divisions of  Senapathipalayam village,
KangayamTaluk, Tirupur District pending disposal of the writ petition and

thus render justice.

It is therefore prayed that this Hon’ble Court may be pleased to
issue a WRIT or order or direction particularly in the nature of WRIT OF
MANDAMUS directing the Respondents 1& 2 to close the units run by the
Respondents 7 to 9 in S.F.Nos.722, 723, 731, 733/2, 734/2, 733, 734,
735, 736, 737 and its sub-divisions of Senapathipalayam village,
KangayamTaluk, Tirupur District as not compiled with the Govt normsas
declared by R3 (TNPCB) inspection report dt.19.02.2021 “no consent & no
safety devices” and as per the Member Secretary, State Level Environment
Impact Assessment Authority in letter dt.23.09.2021 “to take immediate
action” and pass such further or other orders as this Honorable Court
may deem fit and proper in the circumstances of the case and thus

render justice.

Solemnly affirmed at Chennai
on this the 13t day of December,
2021 and signed his name in g BEFORE ME

my presence.

ADVOCATE :: CHENNAI
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TIRUPPUR :: DISTRICT

HIGH COURT :: MADRAS

W.P.No. of 2021

AFFIDAVIT OF
P.G.SETHURAM

P.G.SETHURAM

PARTY IN PERSON
Cell : 9843012751
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ngineer, Tamil Nadu

| am filing this Report on













day time.

iii) The Ambient Noise Level in locations 384 are 52.8 and
54.9  dB (A), which is less than the tolerance limit of 55
dB Noise Level in Residential area in

iV)

_ iniasaiian 5, i.e., the Complainant
. eﬁtdence is 44.8 dB (A)
nce limit of 55 dB (A) prescribed
al area in day time.

4. ttisrespecﬁuliy ub ittedthat the following instructions were
issued to the unit Mis. Shree Nithi Stone & Metal, Tiruppur and
M!s.'Shre'é‘"Niifﬁ’“éﬁterprises. Tiruppur vide DEE, Tiruppur's Lr.No.
F.No.TPNOS811/DEE/TNPCBITPN/2022 Dated 24.01.2022 and
F.No.TPN2646/ DEE/TNPCB/TPN/2022 Dated 24.01.2022

rﬁespeﬁti\iﬂig: :

i, The unit shall dev lop green belt with thick canopy of
local variety of trees all around 'the periphery of the
unit premises.

iil.  The unit shall provide concrete/tar roads inside the

unit premises with water sprinkler system wherever

242
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From: sethuram pg <sethurampg_45@yahoo.co.in>

To: rg.ngt@nic.in <rg.ngt@nic.in>; admn.ngt@nic.in <admn.ngt@nic.in>; registrar-ngtsz@gov.in
<registrar-ngtsz@gov.in>

Cc: seiaamstn@gmail.com <seiaamstn@gmail.com>; "collrtup@nic.in" <collrtup@nic.in>; DD Mines
Tiruppur <minetpr@gmail.com>; Rdo Dharapuram <rdodpm.tntpr@nic.in>; tahkgm.tntpr
<tahkgm.tntpr@gmail.com>; “tnpcb-chn@gov.in" <tnpcb-chn@gov.in>; "cs@tn.gov.in" <cs@tn.gov.in>;
cmeell <cmcell@tn.gov.in>; DEE TPN TNPCB <deetpn@tnpcb.gov.in>

Sent: Wednesday, 19 January, 2022, 09:32:29 am IST

Subject: ILLICIT MINE & CRUSHER IN OA 231/2021- INDULGED INTO FALSE REPORTS FOR
GETTING GREEN TRIBUNAL CLEARANCE ORDER-REG

Vellakoll,
From 19.01.2022
P.G.Sethuram,M.COM.,D.CAM. NISM,NCFM,ACA(1G),
Senior Citizen Farmer of India(aged about 63 years)
Sl/o P.Govindasamy,
14/41,Perandai Kattu Valasu,
Velappa Naicken valasu post,
Vellakoil via Pin:638111,
Kangayam Taluk,
Tirupur District. Mobile N0.9843012751
To
Hon’ble Mr. Justice K.Ramakrishnan,
Judicial Member
Southern Zone Bench, Chennai
Hon’ble K. Satyagopal
Expert Member

Southern Zone Bench, Chennai
Respected Hon’ble Justice,

Sub: 1) lllicit mines as per OA 231/2021-Cause title & other case details including 1A
210/2021 requested
2) Informing the Respondents using the Hon’ble Tribunal as “Scape goat” to get
clearance order to report to the Hon’ble Madras High Court-informing- reg.
Ref: 1) The National Green Tribunal OA 231/2021 & IA 210/2021 (sz)-reposted to
28.01.2022.

2) Copy of WP 25144/2021 dt.25.11.2021 —to hear the petitioner Mr.R.Murugesan
residing within 300 meters of the illicit mines & crushers as referred in the above OA 231/2021-by
using the HOn’ble Green Tribunal as “Scape Goat” to get approval by producing some false report
from TNPCB-informing reg.

3) Copy of Pubic Interest Litigation WP filing No. WP/116422/2021 by
P.G.SETHURAM, PARTY IN PERSON-RETURNED FOR COMPLIANCE.

VA

I am the Applicant of the above referred OA 231/2021 (SZ) and | came to know that my mail
petitior’ has been accepted as “Suo moto” by the Hon'ble Green Tribunal on 24.12.2021 and numbered
as above. The Respondents have also submitted some FALSE reply statement even by the
Respondent No.4, the District Collector which heavily affected our livelihood agriculture —water
sources “well” as per attached FMB and pollution causing health hazard & children and senior citizens
running illegally even during lock down period 24 hrs/day, residential houses crack down, Govt check
dam damage, lot of coconut trees dried & thousands of coconut trees & palm trees lost their yield, hence
| hereby request you to provide me the case details from inception including the full cause title and the
reply statement of the Respondents /IA 210/2021 details by mail or by RPAD letter.

We people of village also raised objection by getting bribery TNPCB officials have taken
some reports unlawfully on 11.01.2022 after the mines respondents did some malpractices to run
the machine smoothly and by a sound of Diwali cracker to take sound test. Our objection being
over ruled by the TNPCB AE Mr.Sathyan by giving moral fear that it is court order-if you give
objection we call police-By this way they giving moral fear have taken photos of the villagers also.



We hereby inform the Hon'ble Tribunal we are suffering heavily incurring irreparable loss to our
livelihood and agriculture during the last 4 % years due to this false reports of the Respondents of the
above OA 231/2021.

Now they use the Hon’ble Green Tribunal AS SCAPE GOAT” by getting clearance by
giving false reports to report to the Hon’ble Madras High Court WP 25144/2021 order without
giving an opportunity of being heard as per the above order. Thus Respondents are giving all
false reports without our countersign and hence we pray to reject the same.

The Respondent No.4 , the District Collector has submitted some false reports for which we
have DIRECT EVIDENCES under INDIAN EVIDENCE ACT to prove his report as false.

The field Inspection report of TNPCB AE MR.SATYAN on 19.02.2021 clearly stated that
the units are illicit by no safety devices green belt , walls etc., no consent to operate is attached herewith.

The member secretary , Statelevel Environment impact authority to take action letter
dt.23.09.2021 is attached herewith.

We came to know that the above OA 231/2021 & IA 210/2021 is in trial by showing the order
by the AE MR.Sathyan to give moral fear to us only. But he refused to give copy of the order to us even to
see the same by saying “go and get the order from tribunal” and saying that you village people could not
close the mine & crushers since it all high level bribery to us as he told during the 19.02.2021 field
inspection as per our voice recorded evidence already sent to the Tribunal & the Respondent No.4-the
district Collector.

We herewith attached the recorded video on 18.01.2022 in the mid night 11.55pm., for the
Hon'ble Tribunal as against the District collector report the illicit crusher/mine is functioning 24 hrs/day
upto date.

Hence, | hereby pray to give me an opportunity of being heard in hybrid mode/virtual mode on
28.01.2022 and to file Replication statement / counter statement for IA 210/2021 and thus render justice.

Thanking you, Yours faithfully,
P.G.Sethuram,Senior citizen farmer,
Applicant of OA 231/2021(S2)
MOBILE NO.9843012751
Mail id: sethurampg_45@yahoo.co.in
Attachment: 1) WP 25144/2021 ORDER COPY.
2) Copy of DATES & EVENTS of PIL WP filing No. WP/116422/2021
3) Video recorded during 18.01.2022 night & FMB of the above illicit mine.

4) Voice recorded during 19.02.2021 inspection by AE MR.SATYAN confessing that “all
this illicit mine/crusher is due to high level bribery that you , village people, couldnot shut down. "

5) Compliance sheet of WP filing No. WP/116422/2021
6) False field inspection report by tahsildar dt.29.09.2016 by getting bribery.

7) inspection field report on.19.02.2021 by TNPCB AE MR.SATHYAN. 2 PAGES



From

25.01.2022

P.G.Sekhuram,M.Com.,D.CANI.,NISM,NCFM‘A.C.AUG)
Senior Citizen Farmer of India. Mobile: 9843012751

On behalf of people of

Perandaikattu valasy,

Kurukkupalayam, Thanjiliamman Koil Palayam,
Velappanaicken Valasy Panchayat Union & post,
Senapathipalayam Village, Vellakoil via-6381 11,
Kangayam Tk, Tirupur District, Tamilnadu.

To

The District Collector,

Tirupur District,

Tirupur-641604. TOP MOST URGENT

Respected Sir,

Sub:1) Requisition to cut off power of the Illicit crusher units: SHREE NITHI ENTERPRISES(SC NO.857 in SF
NO.735/3A in the name of M.SELVARANI) & M/S SHREE NIDHI STONE AND METAL (SC NO.564 in the Name of

R.MANOHARAN)—Reg.

2) Dept action requested on the Tahsildar, Kangayam, AE-TNPCB,Tirupur & DD mines , Tirupur for submitting false
field inspection reports causing irreparable environmental pollution — loss of livelihood agriculture & health hazard-requesting

damages also from these under officials-reg
Ref:1) National Green Tribunal order dt.24.12.2021 in OA 231/2021(S2)
2) The District Collector, Tirupur report for this above case —declared the above units as illegal-
3) The Hon'ble Madras High Court writ order No.25144/2021 —
4) The Hon'ble Madras High Court-PUBLIC INTEREST PETITION writ filing No.116422 under compliance .
i
With respect to (2) have divulged only some violation concealing deliberately the major defaults of the above

above you
crusher units and mines and allowing the crusher units still operating to date 25.01.2022 despite our complaint by sending photos
of running the illicit mines even after the lease period 24 hrs/day incurring irreparable loss.,

crores and against the order of SEIAA 's NOC the illicit units extracted more than the quantity allowed by the
SEIAA at point No.52 as * The quarrying activity shall be stopped if the entire quantity in the mining plan is quarried even before
.the expiry of the lease period and the same shall be monitored by the district authorities” but in contravention of the above order
the district authorizes after getting bribery allowed to operate the above units to the loss of more than Rs.1.50 crores to Govt and
irreparable loss to the surrounding people despite their repeated grievance & complaint petitions.

Your report itself you have stated that the above mine & crusher units did default in remitting seigniorage fee to Govt
exceeding Rs.1.50

The SEIAA's to take action letters as per attachment is also not obeyed with due respect , hence SEIAA is not appearing for
the hearing of the above NGT case.

All these unlawful activities are to be pleaded at the hearing on 28.01.2022 by virtual mode —is accepted by the Hon'ble
Green Tribunal,

Your report contains some false information that you have divulged “the units are not in operation” but for your
information the above units paid nearly Rs.3 lacs as Electricity charges during 01.12.2021 to 31.12.2021, hence | hereby

11.01.2022.

In Rural Litigation and Entitlement Kendra v. State of U.P (1985 ) 2 SCC 431 the Apex Court ordered closure of
some quarries stating .., ««.for protecting and safeguarding the right of the people to live in healthy
environment with minimal disturbance of ecological balance and without avoidable hazard to them and to their
cattle, homes and agricultural land and undue affectation of air, water and environment,”



2 k)
As per as per the Hon’ble Justice L.Nageswara Rao and Justice M.R.Shaw “ Any

aggrieved person with violation of general direction issued in a judgment can file contempt

petition” quoting Reserve Bank of India Vs Jayantilal N.Mistry Judgment.

285G Gupug  Sriyouy. wrale opC Auflar Cuild  Cami Soundliy s srés

Gewiweumd,

Guogud Inin M.C. Mehta v. Kamal Nath ( 2000 ) 6 scc 213, the Apex Court was of the opinion that Articles 48-A

and 51-A(g) have to be considered in the light of Article 21 of the Constitution in pollution matters and observed

as under :

Any disturbance of the basic environment elements, namely, air, water and soil, which are necessary for life,
would be hazardous to life within the meaning of Article 21,

In the matter of enforcement of rights under Article 21, this Court, besides enforcing the provisions of the
Acts referred to above, has also given effect to fundamental rights under Articles 14 and 21 and has held that if
those rights are violated by disturbing the environment, it can award damages not only for the restoration of the
ecological balance, but also for the victims who have suffered due to that disturbance. In order to protect life, in
order to protect environment and in order to protect air, water and soil from pollution, this Court, through its
various judgments has given effect to the rights available, to the citizens and persons alike, under Article 21.
Gopuig Sl 2006 wpae  ag Ganflser  wimd  dysisar spdluatear  eSeusmullseilen
aunpaungny Eraflss @fleusnu eugmumems-Lusi @iy, sreopeLaem Urdliwreare wreameSiufler
saell Uiy, epss  @uws sl erapad udliy meass srilaflar  grsslareno,
anpsm Semmiset LHYD Srs sOULME undliny, e Neums srewonare ey @aunflé@er GarGu
Qeardlng) eflousmuid Lrgliy, Ulrssensaner Qpaieer wHMIL Lenamomisar urdliny <oy fu
aupdDG ey SiUL0 Ly e 550000 eigid Blseyd Lndlésiiu alleuenulls@né @t wHpib
LB Gopaelhars apss  @uwésdr | @sr Qurgossar wpHmd GHESHET,  LDTewRTE
wiremailugh @ ¢m5.200000 aisep @uish e @ourflas Qembsé syrisEssd seumrer <y Wieuldens
wEsd Cupms Qemar® s Cewig oesaad eums egallu e DUV 5 (GTHLD
salbsafluns Qan@ss SmsLssu@.

D Gogid oy Guont® ewpwdu Onesrer yélw @eunflser wpmid Sragiisar eflentenriiugans SF
NOs.722,723,73 1,733/2,734/2,733,734,735,736,737 and its subdivisions of
Senapathipalayam  village, Kangayam Taluk of Tirupur  district ardlapiid
allent amr 1Sl S mpgned  erisefled LU Coumer CaL Shesrar  Lffamen QeunuGeuent Hud
ey SlynsdledGomb. Guopuigy, Lo eremisenat snmled st efleusmw LBls@Emid  eun & smed
Lnsanpl GeuliLsEsh  oLulésamrssrar Quseamer wpod @sr eleusmfsaflar eumparsmy
LOPEI G(GTHLD USET &L (HorersgLar Glqwl  gboer.  Gamulled dlpymaptd wmmiLb
aflun’ GssonseEsn 2 aterar,

2 Gogid o puillerr Qewai, wile FDDEGHD s16s WIS gy eemmund &.6TemT G H1.20772 20887
prat 23092021 Ly prmisar Guoplig sraeraefle aps ofls Geurfl s oieind aupriss Sl
araip Ganrflsmaew @il @ BLaigSas aRés s blyararmisaer,

3) Mahabir Coke Industry and another vs. Pollution Control Board and others AIR 1998 Gauhati 10, SL.P
was filed before the Apex Court and the Apex Court in Pollution Control Board v. Mahabjr Coke
Industry, (2000) 9 SCC 344, at page 345 held as under :

S - 2. We are disturbed to note that the three signatories (their names are: R.C, Kataria, EE,
CPCB; C. Bha.duri, REE, PCB, Assam; and M.C, Choudhury, EE, CPCB) of the joint inspection report,
who are seemingly experts in the filed had prima facie abdicated their duties while reporting to this



2h¥

Court that the industry has conformed to the stipulated standard. Parliament has chosen to repose
confidence in the authorities under the Pollution Control Board, so that human beings, who are to
survive by breathing air while living in thickly-habituated places located near to industries, can have a
reasonably healthy life. When such authorities themselves have shown prima facie such dereliction of
their duties, they must be made answerable for it. We, therefore, require them to show cause why we
should not pass necessary directions in the matter.

3. Notice should go to the above three signatories of the report returnable within 4 weeks.

4. In the meanwhile we direct Unit [ and Unit 2 to be closed down. All authorities concerned should
ensure that this order of the Court is complied with strictly.

5. It is open to the industry either to conform to the required standards and inform the Court or
substantiate that the facilities already installed are sufficient to keep up the required standard.
The Apex Court immediately closed down the Units. ..... N

As per above judgments the Govt officials should be answerable for the false reports and

hence petition can be filed for contempt and exemplary damages from the Govt officials
(Tazhildar, TNPCB and Mines dept.

Kindly take action to cut the power of the illicit units to protect the Senior Citizens health atonce.
Thanking you, Yours faithfully,
P.G.SETHURAM
APPLICANT OF NGT 231/2021 (SZ)

WRIT PETITIONER OF PIL FILING NO. 116422/2021.
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From: sethuram pg <sethurampg_45@yahoo.co.in>

To: dsptprdvac.tnpol@nic.in <dsptprdvac.tnpol@nic.in>

Ce: "collrtup@nic.in" <collrtup@nic.in>; "collrcbe@nic.in” <collrcbe@nic.in>; DD Mines Tiruppur
<minetpr@gmail.com>; DEE TPN TNPCB <deetpn@tnpcb.gov.in>; "cs@tn.gov.in" <cs@tn.gov.in>;
cmeell <cmcell@tn.gov.in>; "rg.ngt@nic.in" <rg.ngt@nic.in>

Sent: Tuesday, 1 February, 2022, 11:04:33 am IST

Subject: BRIBERY & CORUPPTION COMPLAINT AGAINST TAHSILDAR MS SIVAGAMI, DD MINES-

TIRUPUR, THE ENVIRONMENTAL ENGINEER(TNPCB) TIRUPUR-REG

From

01.02.2022

P.G.Sethuram,

Senior Citizen Farmer of India. Mobile: 9843012751
On behalf of people of

Perandaikattu valasu,

Kurukkupalayam, Thanjiliamman Koil Palayam,
Velappanaicken Valasu Panchayat Union & post,
Senapathipalayam Village, Vellakoil via-638111 ,
Kangayam Tk, Tirupur District, Tamilnadu.

To

The DSP,

Vigilance & Antj Corruption,
Tirupur

Respected Sir,

Sub: 1) Corruption —bribery complaint on Tazsildar —-Kangayam Ms Sivagami, DD mines, Tirupur &
The Environmental Engineer—Mr.Saravanakumar—reg

2) Bribery complaint for false report and inaction regarding Illicit mining-information-requisition
to close the stone crusher units at SF no.722/A,7231A,731/A,733,734 & 736/A, 735/3A of
Senapathipalayam village,Kangayam Taluk,Tirupur Dist-M/s R.MANOHARAN ROUGH STONE &
GARVEL, SHREE NIDHI STONES & METAL AND SHREE NIDH! ENTERPRISES-REG

Ref: 1) The arrest of above Tahsildar Ms Sivagami while getting bribery-news paper-cutting-
2) Tamilnadu Pollution Control Board —Inspection report IR NO.F.TPN2646/0S/DEE/TPN/2021
DT.23.02.2021 clearly stated that the unit is functioning without consent-copy of report attached
herewith.
3) The Sub collector's letter divulging that the above tahsildar is not sending reports upon

frequent letters
4) The District Collector's letter pleading the above Tahsildar to send report for his repeated
pleadings-
5) SEIAA(STATELEVEL ENVIRONMENTAL ASSESSMENT AUTHORITY) LETTERS DT.23.09.2021 &
05.03.2021 to take action has not been considered by getting bribery.

-V

With respect to the above subject matter the following officials are acting against law & Statute by
getting bribery:

_1) The Tahsildar of Kangayam:Ms Sivagami gave false report by getting bribery as we have complaint
before a year itself, She gave report that there is no residents within 300 meters of the above crusher
units despite our production of tax payment receipts. We are living here more than 30 years but she has



given report that the farmers are using these residents to take rest after work by putting their agricultural
implements in these residents,

2) The Environmental Engineer Mr.Saravanakumar also gave his report without scrutinizing the above
report and the report of the AE, MR.SATYAN inspection report that the units are running without
licence/consent, (Attached herewith the audio recording of AE Mr.Satyan during inspection on 19.02.2021
in which he clearly stated that the affairs of high level corruption you people couldn't do anything.....they
are only nurses just following the instructions of Doctors(high level officials)

3) The Deputy Director , DEpt of Geology and Mining,Collectorate Tirupur also gave report supporting
above false report to the District Collector

We came to know that the Tahsildar has been arrested for getting bribery by the Vigilance
Department and we hereby request to take our complaint also against her bribery to give false reports.

We also hereby request to order for an inquiry against the DD mines & The Environmental
Engineer for supporting the false reports deliberately knowing it to be false by getting bribery NOT TO
CUT THE POWER OF THE ILLICIT CRUSHER UNITS mentioned above.

They are also not taking action to cut off power of the illicit units running without consent/licence to
date.

Thanking you, Yours faithfully,

P.G.Sethuram,Senior Citizen Farmer of
India.

on behalf of public
Date: 01.02.2022

Copies to :
1) The Hon'ble National Tribunal,
2) The District Collector, Tirupur & Coimbatore,
3) tHE HON'BLE CM CELL,
4) The chief Secretary, TN
5) Member secretary. SEIAA,CHENNAI.
Show original message

5) SEIAA LETTERS DT.23.09.2021 & 05.03.2021 to take action has not been considered by
getting bribery.
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ALLOWING ILLICIT MINES & CRUSHER UNITS WITHOUT CONSENT-EXTRACT EXCESS OF
MINING PLAN-NON REMITTANCE ON HUGE PERMIT FEE(CHEATING)-REG3
sethuram pg <sethurampg_ 456 yahoo.coin> Thay 2 Feb at 428 pim

To:DD Mines Tiruppur
C.'.::collrtup@nic.in,rg.ngt@nic.in,cs@tn.gov.in,cmcell,registrar—ngtsz@gov.inand 3 more...

From

03.02.2022

P.G.Sethuram.M.COM..DCAM.,NISM,NCFM.A.C.A.(1G).
Senior Citizen Farmer of India. Mobile: 9843012751

On behalf of people of

Perandaikattu valasu,

Kurukkupalayam, Thanjiliamman Koil Palayam,
Velappanaicken Valasu Panchayat Union & post,
Senapathipalayam Village, Vellakoil via-63811 1,
Kangayam Tk, Tirupur District, Tamilnadu.

To
The Deputy Director(mines),
Department of Geology & mining.
Collectorate, Tirupur.
Respected Sir,

Sub: 1) Heavy blasting sound at 1.30 pm today(03.02.2022) shuddering & shattering our residences-
informing-requesting to take action-reg

2) Corruption —bribery complaint on Tazsildar —Kangayam Ms Sivagami, DD mines, Tirupur &

The Environmental Engineer—Mr.Saravanakumar—reg '

2) Bribery complaint for false report and inaction regarding Illicit mining-information-requisition
to close the stone crusher units at SF no.722/A,723/A,731/A,733,734 & 736/A, 735/3A of
Senapathipalayam village,Kangayam Taluk,Tirupur Dist-M/s RMANOHARAN ROUGH STONE &
GARVEL, SHREE NIDHI STONES & METAL AND SHREE NIDHI ENTERPRISES-REG

Ref: 1) Tamilnadu Pollution Contro! Board -Inspection report IR
NO.F.TPN2646/0S/DEE/TPN/2021 DT.23.02.2021 clearly stated that the unit is functioning without
consent-copy of report attached herewith.

-V_

This is to inform you that the unit ERODE MINES has done heavy blasting at 1.30 pm today
03.02.2022, hence we request you to come for urgent field inspection at once before us. Since the
TNPCB & YOUR OFFICIALS are observing sound and pollution by Diwali crackers like blasting by getting
bribery.

The above units are operating day and night with pollution and unbearable sound not bothering
our repetitive complaints.

With respect to above 1, AE MR.SATYAN has given inspection report as :
i) The above units are operating without consent- the old units has sold the crusher units
to new “ERODE MINES" this unit is a illicit unit as per the SEIAA Letter dt.08.03.2021 doing
illicit business all over Tamilnadu-hence requested to take immediate action-
i) No safety devices to control pollution,

The District Collector has also given report that the unit is doing illegal mining & excess mining to
the tune of 200243 Cu.m., stones & gravels cheating Govt., fee Ipermit fee of Rs.1.50 crores (Approx)
despite that you are allowing the illicit mines to operate till date 03.02.2022 by getting huge bribery.

So the above units don’t bother about the cases at Hon'ble Madras High Court & the Hon'ble
National Green Tribunal since they are satisfied you the inspecting officers.



As per SEIAA —-NOC LETTER - If the unit is extracted the quantity allowed before the lease period
they should not extract more than that of mining plan and it is the duty of the Govt officials to monitor
and close the units before lease period. But after getting bribery you are all allowed the illicit unit to
run in the lock down period also and to till date with heavy blasting on 03.02.2022.

As per SEIAA- We request you to measure the depth of quarry and inspect the quarry atonce to see
the heavy blasting. We hereby request you to inform the Hon'ble National Green Tribunal the illicit
mining below the Ground Water Level 10m immediately,

As per SEIAA- “the mining activity should be between 7 am to 5 pm” only but you are allowing them
to midnight blasting & run the crusher units 24 hrs/day.

Hence we request you to cut the power supply of the above units at once and inform the Hon’ble
National Tribunal at once.

Thanking you, Yours faithfully,
P.G.Sethuram & R.Murugesan,

(P.G.SETHURAM-APPLICANT OA231/2021(SZ)NGT)
(P.G.SETHURAM-WRIT-PIL-P IN P:FILING NO.1 16422/2021)
(R.MURUGESAN-WRIT PETITIONER:WRIT NO,L25144/2021)

Copy of letter to the DSP, Vigilance & Anti Corruption,, Tirupur dt,01.02.2022:-

With respect to the above subject matter the following officials are acting against law & Statute by getting
bribery:
1) The Tahsildar of Kangayam:Ms Sivagami gave false report by getting bribery as we have complaint
before a year itself. She gave report that there is no residents within 300 meters of the above crusher
units despite our production of tax payment receipts. We are living here more than 30 years but she has
given report that the farmers are using these residents to take rest after work by putting their agricultural
implements in these residents,
2) The Environmental Engineer Mr.Saravanakumar also gave his report without scrutinizing the above
report and the report of the AE, MR.SATYAN inspection report that the units are running without
licence/consent,(Attached herewith the audio recording of AE Mr.Satyan during inspection on 19.02.2021
in which he clearly stated that the affairs of high level corruption you people couldn't do anything.....they
are only nurses just following the instructions of Doctors(high level officials),
3) The Deputy Director , DEpt of Geology and Mining,Collectorate JTirupur also gave report supporting
above false report to the District Collector.

We came to know that the Tahsildar has been arrested for getting bribery by the Vigilance
Department and we hereby request to take our complaint also against her bribery to give false reports.

We also hereby request to order for an inquiry against the DD mines & The Environmental

Engineer for supporting the false reports deliberately knowing it to be false by getting bribery.

They are also not taking action to cut off power of the illicit units running without consent/licence to
date.
Thanking you, Yours faithfully,

P.G.Sethuram,Senior Citizen Farmer of
India.
on behalf of public
Date: 01.02.2022
Copies to: 1) The National Green Tribunal order dt.24,12.2021,
2) TNPCB REPORT DT.23.02.2021 for inspection dt.19.02.2021,
3) The Tahsildar's false report as per District Collector letter dt.07.06.2021



ILLICIT MINING WITHOUT CONSENT & SAFTY DEVICES AS PER TNPCB
INSPECTION-ACTION REQUESTED TO CUT POWER-REG

sethuram pg <sethurampy 45@yahoo.coins
To:DD Mines Tiruppur
Cezcollrtup@nic.in,Rdo Dharapuram,rg.ngt@nic.in,tnpcb-chn@gov.in, DEE TPN TNPCBand 2 more...

Fei, 4 Feb at 118 pm

From

04.02.2022

P.G.Sethuram,M.COM.,DCAM.,NISM,NCFM,A.C.A.(1G),
Senior Citizen Farmer of India. Mobile: 9843012751

On behalf of people of

Perandaikattu valasu,

Kurukkupalayam, Thanjiliamman Koil Palayam,
Velappanaicken Valasu Panchayat Union & post,
Senapathipalayam Village, Vellakoil via-638111,
Kangayam Tk, Tirupur District, Tamilnadu.

To
The Deputy Director(mines),
Department of Geology & mining.
Collectorate, Tirupur.
Respected Sir, /URGENT/
Sub: 1)REMINDER NO.3: Heavy blasting sound at 1.30 pm & 5.30 pm on (03.02.2022) shuddering &
shattering our residences-informing-requesting to take action-reg
2) Corruption —bribery complaint on Tazsildar ~-Kangayam Ms Sivagami , DD mines, Tirupur &
The Environmental Engineer-Mr.Saravanakumar-reg
2) Bribery complaint for false report and inaction regarding lllicit mining-information-requisition
to close the stone crusher units at SF no.722/A,723/A,731/A,733,734 & 736/A, 735/3A of
Senapathipalayam village,Kangayam Taluk, Tirupur Dist-M/s R.MANOHARAN ROUGH STONE &
GARVEL, SHREE NIDHI STONES & METAL AND SHREE NIDHI ENTERPRISES-REG
Ref: 1) Tamilnadu Pollution Control Board —Inspection report IR
NO.F.TPN2646/0S/DEE/TPN/2021 DT.23.02.2021 clearly stated that the unit is functioning without
-consent-copy of report attached herewith.

_V-

This is to inform you that the unit ERODE MINES has done heavy blasting at 1.30 pm and 5.30
pm on 03.02.2022 and the crusher units are running 24 hrs/day. Hence we request you to come for
urgent field inspection at once before us. Since the TNPCB & YOUR OFFICIALS are observing sound
and pollution by Diwali crackers like blasting by getting bribery.

The above units are operating day and night with pollution and unbearable sound not bothering
our repetitive complaints.

With respect to above 1, AE MR.SATYAN has given inspection report as :
i) The above units are operating without consent- the old units has sold the crusher units
to new “ERODE MINES" this unit is a illicit unit as per the SEIAA Letter dt.08.03.2021 doing
illicit business all over Tamilnadu-hence requested to take immediate action-

ii) No safety devices to control pollution,
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The District Collector has also given report that the unit is doing illegal mining & excess mining to
the tune of 200243 Cu.m., stones & graves cheating Govt., fee /permit fee of Rs.1.50 crores (Approx)
despite that you are allowing the illicit mines to operate till date 03.02.2022 by getting huge bribery.

So the above units don't bother about the cases at Hon'ble Madras High Court & the Hon'ble
National Green Tribunal since they are satisfied you the inspecting officers.

As per SEIAA -NOC LETTER - If the unit is extracted the quantity allowed before the lease period
they should not extract more than that of mining plan and it is the duty of the Govt officials to monitor
and close the units before lease period. But after getting bribery you are all allowed the illicit unit to
run in the lock down period also and to till date with heavy blasting on 03.02.2022.

As per SEIAA- We request you to measure the depth of quarry and inspect the quarry atonce to see
the heavy blasting. We hereby request you to inform the Hon’ble National Green Tribunal the illicit
mining below the Ground Water Level 10m immediately.

As per SEIAA- “the mining activity should be between 7 am to 5 pm” only but you are allowing them
to midnight blasting & run the crusher units 24 hrs/day.

Hence we request you to cut the power supply of the above units at once and inform the Hon'ble
National Tribunal at once.

Thanking you, Yours faithfully,
P.G.Sethuram & R.Murugesan,
(P.G.SETHURAM-APPLICANT OA231/2021(SZ)NGT)
(P.G.SETHURAM-WRIT-PIL-P IN P:FILING NO.1 16422/2021)

(R.MURUGESAN-WRIT PETITIONER:WRIT NO,L25144/2021)

Copy of letter to the DSP, Vigilance & Anti Corruption, Tirupur dt.01.02.2022:-

With respect to the above subject matter the following officials are acting against law & Statute by getting
bribery:

1) The Tahsildar of Kangayam:Ms Sivagami gave false report by getting bribery as we have complaint
before a year itself. She gave report that there is no residents within 300 meters of the above crusher
units despite our production of tax payment receipts. We are living here more than 30 years but she has
given report that the farmers are using these residents to take rest after work by putting their agricultural
implements in these residents,

2) The Environmental Engineer Mr.Saravanakumar also gave his report without scrutinizing the above
report and the report of the AE, MR.SATYAN inspection report that the units are running without
licence/consent,(Attached herewith the audio recording of AE Mr.Satyan during inspection on 19.02.2021
in which he clearly stated that the affairs of high level corruption you people couldn't do anything.....they
are only nurses just following the instructions of Doctors(high level officials),
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3) The Deputy Director , DEpt of Geology and Mining,Collectorate Tirupur also gave report supporting
above false report to the District Collector.

We came to know that the Tahsildar has been arrested for getting bribery by the Vigilance
Department and we hereby request to take our complaint also against her bribery to give false reports.

We also hereby request to order for an inquiry against the DD mines & The Environmental
Engineer for supporting the false reports deliberately knowing it to be false by getting bribery.

They are also not taking action to cut off power of the illicit units running without consent/licence to
date.

Thanking you, Yours faithfully,

P.G.Sethuram,Senior Citizen Farmer of
India.

on behalf of public
Date: 01.02.2022
Copies to: 1) The National Green Tribunal order dt.24.12.2021,
2) TNPCB REPORT DT.23.02.2021 for inspection dt.19.02.2021,

3) The Tahsildar’s false report as per District Collector letter dt.07.06.2021
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illicit mining after expiry of lease on 11.01.2022 with heavy blasting & running of
crusher ERODE MINES without consent-reg

sethuram pg <sethurampg_45@yahoo.co.in> Wed, 9 Feb at 6:37 pm

To:DD Mines Tiruppur

Ce:collrtup@nic.in,cs@tn.gov.in,cmeell, DEE TPN TNPCB,tnpcb-chn@gov.inand 2 more...

Bcc:Ngtszve

From

09.02.2022
P.G.Sethuram,M.COM.,DCAM.,NISM,NCFM,A.C.A.(1G),
Senior Citizen Farmer of India. Mobile: 9843012751
R.MURUGESAN,Senior Citizen Farmer(within 300 meters radius),
On behalf of people of
Perandaikattu valasu,
Kurukkupalayam, Thanjiliamman Koil Palayam,
Velappanaicken Valasu Panchayat Union & post,
Senapathipalayam Village, Vellakoil via-638111,
Kangayam Tk, Tirupur District, Tamilnadu.

To

The Deputy Director(mines),

Department of Geology & mining.
Collectorate, Tirupur.

Respected Sir, /URGENT/

Sub: 1)REMINDER NO.4: Heavy blasting sound at 10.28am on (09.02.2022) shuddering & shattering
our residences-informing-requesting to take action-reg

2) Corruption —bribery complaint on Tazsildar -Kangayam Ms Sivagami , DD mines, Tirupur &
The Environmental Engineer-Mr.Saravanakumar-reg

2) Bribery complaint for false report and inaction regarding lllicit mining-information-requisition
to close the stone crusher units at SF no.722/A,723/A,731/A,733,734 & T36/A, 735/3A of
Senapathipalayam village,Kangayam Taluk,Tirupur Dist-M/s RMANOHARAN ROUGH STONE &
GARVEL, SHREE NIDHI STONES & METAL AND SHREE NIDHI ENTERPRISES-REG

Ref: 1) Tamilnadu Pollution Control Board —Inspection report IR

NO.F.TPN2646/0OS/DEE/TPN/2021 DT.23.02.2021 clearly stated that the unit is functioning without
consent-copy of report attached herewith.

e

This is to inform you that the unit ERODE MINES has done heavy blasting at 10.28am
today(09.02.2022) and the crusher units are running 24 hrs/day. Hence we request you to come for



urgent field inspection at once before us. Since the TNPCB & YOUR OFFICIALS are observing sound
and pollution by Diwali crackers like blasting by getting bribery.

The above units are operating day and night with pollution and unbearable sound not bothering
our repetitive complaints.

With respect to above 1, AE MR.SATYAN has given inspection report as :
i) The above units are operating without consent- the old units has sold the crusher units
to new "ERODE MINES” this unit is a illicit unit as per the SEIAA Letter dt.08.03.2021 doing
illicit business all over Tamilnadu-hence requested to take immediate action-
i) No safety devices to control pollution,
The District Collector has also given report that the unit is doing illegal mining & excess mining to
the tune of 200243 Cu.m., stones & graves cheating Govt., fee /permit fee of Rs.1.50 crores (Approx)

despite that you are allowing the illicit mines to operate till date 03.02.2022 by getting huge bribery.

So the above units don’t bother about the cases at Hon’ble Madras High Court & the Hon'ble
National Green Tribunal since they are satisfied you the inspecting officers.

As per SEIAA -NOC LETTER - If the unit is extracted the quantity allowed before the lease period
they should not extract more than that of mining plan and it is the duty of the Govt officials to monitor
and close the units before lease period. But after getting bribery you are all allowed the illicit unit to
run in the lock down period also and to till date with heavy blasting on 03.02.2022.

As per SEIAA- We request you to measure the depth of quarry and inspect the quarry atonce to see
the heavy blasting. We hereby request you to inform the Hon’ble National Green Tribunal the illicit
mining below the Ground Water Level 10m immediately.

As per SEIAA- “the mining activity should be between 7 am to 5 pm” only but you are allowing them
to midnight blasting & run the crusher units 24 hrs/day.but against this order the illicit minining been
doing even after the expiry of the lease on 11.02.2022.

Hence we request you to cut the power supply of the above units & close the mine at once and
inform the Hon'ble National Tribunal at once.

Thanking you, Yours faithfully,
P.G.Sethuram & R.Murugesan,
(P.G.SETHURAM-APPLICANT OA231/2021(SZ)NGT)
(P.G.SETHURAM-WRIT-PIL-P IN P:FILING NO.116422/2021)

(R.MURUGESAN-WRIT PETITIONER:WRIT NO,L25144/2021)



Copy of letter to the DSP, Vigilance & Anti Corruption,, Tirupur dt,01.02.2022:-

With respect to the above subject matter the following officials are acting against law & Statute by getting
bribery:

1) The Tahsildar of Kangayam:Ms Sivagami gave false report by getting bribery as we have complaint
before a year itself. She gave report that there is no residents within 300 meters of the above crusher
units despite our production of tax payment receipts. We are living here more than 30 years but she has
given report that the farmers are using these residents to take rest after work by putting their agricuitural
implements in these residents,

2) The Environmental Engineer Mr.Saravanakumar also gave his report without scrutinizing the above
report and the report of the AE, MR.SATYAN inspection report that the units are running without
licence/consent,(Attached herewith the audio recording of AE Mr.Satyan during inspection on 19.02.2021
in which he clearly stated that the affairs of high level corruption you people couldn't do anything.....they
are only nurses just following the instructions of Doctors(high level officials),

3) The Deputy Director , DEpt of Geology and Mining,Collectorate , Tirupur also gave report supporting
above false report to the District Collector.

We came to know that the Tahsildar has been arrested for getting bribery by the Vigilance
Department and we hereby request to take our complaint also against her bribery to give false reports.

We also hereby request to order for an inquiry against the DD mines & The Environmental
Engineer for supporting the false reports deliberately knowing it to be false by getting bribery.

They are also not taking action to cut off power of the illicit units running without consent/licence to
date.

Thanking you, Yours faithfully,
P.G.Sethuram,Senior Citizen Farmer of India.

on behalf of public
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